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L O K  S A B H A  

Friday, 3rd September, 1954

The Lok Sabha met at a Quarter Past 
Eight of the Clock.

[M r . S peaker  in the Chair]

ORAL ANSWERS TO QUESTIONS

T rade  A g r e e m e n t s

*442. Shri D. C. Shanna: WiU the
Minister of Commerce and Industry
be pleased to state:

(a) the names of the countries with 
which trade agreements have been 
signed from the 1st January, 1954 to 
the end of August, 1954; and

(b) the names of the countries to 
which large quantities of Indian cot
tage industry products were exported 
during the above period?

The Minister of Commerce (Shri 
Karmarkar): (a) and (b). A state
ment is laid on the Table of the 
House. [See Appendix III, annexure 
No. 49.1

Shri D. C. Sharma: May I know if
trade agreements with some other 
countries are also under consideration 
at present?

Shri Karmarkar: Not any, except
China, as far as I remember.

Shri D. C. Sharma: May I know
the approximate value of the products 
of cottage industries which have been 
shipped to these countries, as given in
(b)?

Shri Karmarkar: I could not give
my hon. friend the exact figures of 
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the value of cottage industry products 
exported to these countries.

Shri D. C. Sharma: Will the hon. 
Minister be pleased to say what are 
the names of the articles mostly in 
demand in these countries.

Shri Karmarkar: Of cottage indus
try  products or other products?

Shri D. C. Sharma: Cottage industry 
pi’oducts.

Shri Karmarlcar: Banaras brocade, 
bidri-ware. brass-works and things 
Uke that.

Shri Bansal: May I know what is
the up-to-date experience of the 
Government of India in regard to the 
working of these bilateral trade agree
ments?

Shri Karmarkar: The up-to-date
experience is quite satisfactory.

Mr. Speaker; The next question. 
No. 443 by Shri M. L. Dwivedi will be 
taken up at the end. Shri Radha 
Raman has been authorised to put i t

J ute  G r a d in g

*445. Shri Barman; Will the Minis* 
ter of Commerce anc& Industry be 
pleased to state:

(a) whether it is a fact tliat there 
is at present no scientific classification 
of jute fibre and the cultivators are en
tirely in the hands of dealers in their 
arbitrary grading in jute fibre as 'top’ 
‘middle’ and ‘bottoms*; and

(b) If so, whether Government are 
taking any steps to formulate rules 
for grading?
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The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) and (b). No, Sir. The Indian 
Standards Institution has already 
published standard speciflcations for 
the gradiniT of raw jute. There are 
also fairly well recognised trade grad
ings. The position, however. is 
that the cultivator, as a rule, sells his 
produce in bulk and the grading and! 
assortment are done after the goods 
have passed out of the hands of the 
cultivator. The attention of the State 
Governments has been drawn to this 
problem.

Shri Barman: Is it a fact that the
classification laid down by the ISI 
has not been accepted by the IJMA 
and they have bifurcated each class 
and some confusion has arisen?

8hri T. T. Krishnamachari: It is
true that there is a little difficulty in 

regard to accepting the standards laid 
down by the ISI by the IJMA. But 
I cannot confirm the impression that 
It has resulted in greater confusion.

Shri Barman: The Jute Inquiry
Commission, 1954, has recommended 
the establishment of regulated mar
kets wherefrom the cultivators could 
understand about grading and that 
there should be jute development 
agencies to educate the cultivators 
about the different classifications. 
May I know whether Gk>vernment 
have accepted that recommendation, 

and if so, when are Government going 
to implement it?

Shri T. T. Krishnamachari: The re
commendations Of the Jute Inquiry 
Commission are under consideration. 
I cannot say that Government have 
accepted these recommendations as 
yet. The problem, as J Mid. briailaB 
with difficulties and the co-operation 
of the State Governments is necessary, 
i f  there should be some kind of grad
ing at the producer end. Actually, it 
is not a fact that the producer does 
not know anything about grading. 
The broad gradings of Indian jute 
are: ‘top’, 'middle', ‘bottom’ and 'cross 
bottom*. Roughly, the producer Vnows 
these gradings.

Shri B. K. Das: May I know whe
ther the classifications prescribed by 
the ISI are followed in the secondary 
markets?

Shri T. T. Krishnamachari: The
question of implementation of those 
classifications is still a m atter of ne
gotiation.

I n t e r im  C o m p e n s a t io n  S ch em e

■̂ 446. Dr. Ram Subhag Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) the number of displaced per
sons who have been given compensa
tion so far under tho Interim Com
pensation Scheme; and

(b) the total amount of money given 
to them as compensation?

The Deputy Minister of Rehabilita
tion (Shri J. K, Bhonsle): (a) and
(b). Upto 21st August, 1954, com

pensation amounting to Rs. 2,94,94,395 
in cash and Rs. 50.53.885 in the form 
of property had been paid to 17,745 
claimants. In addition. 1,72.253 acres 
of evacuee agricultural land and 
groves valued at Rs. 33.82.863 had 
been allotted to 7,586 persons having 

claims for agricultural lands.

Dr. Ram Subhag Singh: Is it true
that after receiving compensation 
under this Interim Compensation 
Scheme some of the displaced persons 

living in Government houses and in
firmaries have since been removed 
from those places.

Shri J. K. Bhonsle: Inmates of
Homes Infirmaries are only paid their 
compensation on condition that they 
leave such Homes Infirmaries.

Shri Bhagwat Jha Azad: After
this expenditure running into lakhs 
and millions and crores of rupees, 
what percentage of the work of i<iv- 
ing compensation has already been 
completed by the Government and 
what is left over?

Shri J. K. Bhonsle: Out of the ilrst 
priority categories of 53,000 people, 
we have paid compensation to roughly
18,000 people and the amount comes 
to over Rs. 2J crores. At this rate.
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pve hope that as soon as possible we 
f̂ihall try  and settle this question.

iwr<r^ : ^  3iH ^
3PT ^  ^

<»*<]>< ??r^ *nti ^  ?

Mr. Speaker: What classes of people 
have been Riven relief?

Shri J. K. Bhonsle: these priority
categories

C o n fer en c e  o f  R e h a b il it a t io n  
M in is t e r s

^447. Sardar Hukam Singh: Will
the Minister of RehabUIUtion be
pleased to state:

(a) whether the Conference of Re
habilitation Ministers held at Srinagar 
in  the first week of June, 1954 could 
take any decisions about the final 
scale of compensation to be given to 
displaced persons from West Pakistan; 
and

j (b) whether applications from all 
claimants are to be Invited shortly?

The Deputy Minister of RehabUita- 
tion (Shri J. K. Bhonsle): (a) No.

(b) This will be considered after 
the 31st October, 1954, which is the 
last date fixed for receipt of applica-

^tions from a number of categories 
, announced recently.

Sardar Hukam Singb: May 1 know 
whether the Special Committee en- 

^visaged in the Conference at Srinagar 
to  prepare an overall scheme for com
pensation has met?

Shri J. K. Bhonsle: Yes. They 
hmd met on the 18th and 19th. But 

Committee have nothing what
ever to do with the question of de
ciding as to the amount of compensa
tion to be paid.

Sardar Hukam Singh: What is the
business entrusted to this S{>ecial 
Sub-Committee then?

Shri J. K. Bhonsle: To decide whe
ther applications should be invited

from the remaining classes of clai
mants, and set dates for them.

Sardar Hukam Singh: May I know
whether the Ministry is proceeding 
with the employment of any extra
ordinary special staff of officers and
other personnel to complete this
scheme of pasnnent of compensation 
within a reasonable period of time?

Shri J. fL  Bhonsk: Yes. We are
trying now to establish another four 
regional offices and to have about 50 
Settlement and Assistant Settlement 
Officers,

Shri Megrhnad Saha: Will the hon.
Minister of Rehabilitation kindly in
form us as to what is the position 
with respect to evacuee properties in 
the eastern zone and whether any 
solieme has been worked out to fTive 
compensation to persons who have left 
their properties there and who are not 
deriving any profit from their proper
ties? Has it been thought of or does 
he propose to give any thought to this 
very deplorable state of affairs?

The Minister of RebabiUtatlon (Shri 
A. P. Jain): The displaced persons
from East Bengal continue to own, 
and to a certain extent, enjoy, their 
properties in East Bengal. There is 
no intention of plotting out any 
scheme for the East Bengal refugees, 
as has been done in the West.

ipftr VT PlVFfl

cTV ^ % fsPFRi % fWT VFRTI
srfif wrfw arrfirv

The Minister of Commerce and In
dustry (Shri T. T. Krislmamaehari):
Financial assistance to State C^vern- 
ments for Cottage Industries is not 
given on the basis of population. As
sistance is given on the merits of 
specific schemes sponsored by them.
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I would like to add that I did make 
an endeavour to see if J could get a 
per capita projection into the amount 
expanded, and I found it was a task 

beyond my capacity,

Seth Govlnd Das: To how many
States has this aid been given >o far?

Shri T. T. Krishnamachari: It is a
long coverage, and so far as the last 
year was concerned, the Ministry 
submitted reports of the various 
Boards which cover this category, 
namely, the Handloom Board, the 
Handicrafts Board, the Silk Board and 
the All-India Khadi and Village In
dustries Board. We have sanctioned 
practically all the amounts mentioned 

in those reports. If i t ^  the desire of 
the hon. Member tp ^ h av e  a list, I 

have got a long, list here which 
practically covers all the States.

Mr. Speaker; It is not necessary 
to read it.

Setli^Goviiid Das: Do the Govern
ment receive any periodical reports 
from the different States as to how. 
this money is being spent or utilised?

Shri T. T. Krishnnmachari: There
are various methods by which Gov
ernment check the expenditure. We 
have some skeleton staff engaged by 
ourselves. Recently, we have also 
sent out communications to the States 
asking them for fortnightly r6por1s 
with regard to the progress of expen
diture. We find that allotments t»re 
mad’e and that money Is not expanded. 
We are trying to keep the pressure up 
as much as possible and it depends, 
to a large extent, on the co-opera

tion we get from others.

B u n d  across t h e  R iver  R avi

*449. Shri Gldwani: Will the Prime 
Minister be pleased to state:

(a) whether it Is a fact that Pakis
tan has raised a bund across the River 
Ravi at Dera Baba Nanak and divert
ed the waters of the river affecting a 
number of Indian villages; and

(b) if so, the action taken* by Gov
ernment in the matter?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) Yes. Pakis
tani authorities have raised a bund 
across the Ravi in the vicinity of Dera 

' Baba Nanak.

(b) Necessary protective measures,^ 
have been adopted by the Government 
of Punjab (I) who are keeping the 

’ situation under constant watch. The 
Government of Pakistan have also 
been approached for the demolition 
of such works which have resulted in 
diverting the flow of waters of the 
river Ravi affecting large areas on the 
Indian side and it has been suggested 
to them that the question of training 
the river Ravi should be discussed 
between the appropriate authorities of ' 
the two Pun jabs with a view to reach
ing an acceptable and co-operative 
solution of the problem.

Shri Gidwani: What are the pro
tective measures taken by the Indian 
Government?

Shri Sadath Ali Khan: They are of 
an engineering nature. We have un
dertaken the construction of protective 
works on our side of the river in the 
form of an extension of the guide 
bund downstream Of the Baba Nanak 
bridge, which is in continuation of 
the existing bund.

Shri Gidwani: How many villages
have been affected and what was the ^ 
loss suffered?

Shri Sadath All Khan: I can give
the acreage which has been affected 
due to the vagaries of the river* since 
paiHtiion. WIe believe it Ls 26,481 
acres.

Sardar Hukam Singh: May I knj||j[
whether it is a fact that the preven
tive measures taken by the Puniab 
Government have proved ineffective 
and the diversion made by  ̂ the Pakis
tan Government is causing ^^e  same 
damage to those villages?

Shri Sadath Ali Khan: No. Sir. At 
an early stage we were not able ta  
say what the result would be of the



Oral Answers 3 SEPTEMBER 1954 Oral Answers 560
neasures taken by the Punjab Gk>v- 

^rnment because they had to be watc.h- 
They have so far been efiec^tive.

N a r b a d a  V a l l e y  S c h f m e

? *450. Shri Dabhi: WiU the Minister
pDf Irriffation and Power be pleased to 
Prefer to the reply to starred question 
ilJo. 334 asked on the 24th February, 
^1954 and state:

(a) whether the Tawa and Punasa 
Projects of Narbada Valley have been 
found to be technically and financial
ly sound:

(b) if so. what further action has 
been taken or is being taken in the

^inatter; and

(c) what progress has been made in 
the investigations on the Broach Pro
ject?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) and (b). 
The Tawa Project has been recom
mended by the Madhya Pradesh Gov- 

*ernment to the Planniiog Commission
for inclusion in the Second Five Year
Plan and is under the consideration of
the Technical Advisory Committee,
while no such recommendation has
been received by the Planning Com
mission from the State Government
in resi>ect of the Punasa Project.

(c) The Field work in connection 
with the Broach Project has been com
pleted and preparation of plans, esti
mate and Project Report is in hand,

Shri Dabhi: May I know whether
th e  Bombay Government have recom
mended the inclusion of the Broach 
Project in the Second Five Year Plan?

p Shri Hathi: The project report is
not yet ready. It has not yet been 
sent to the Bombay Government but, 
in the preliminary list that has been 
sent by the Bombay Government, they 
have included that.

Shri Dabhi: May I know what
would be the estimated cost of the 
project and the approxfmate areq 
Which it is likely to cultivate?

Shri Hathi: As I mentioned, the
plans, estimates and the project re
ports are still in progress. I cannot 
say anything exactly at this stage.

Shri C. Bbait: May 1 know whe
ther the Government has taken any 
decision to include the Broach Project 
in the Second Five Year Plan?

Shri Hathi: As 1 said, the estimates 
are being prepared and then this Gov
ernment has to send it to the Bombay 
Government. It cannot be said v^hat 
the decision of the Bombay Govern
ment would be.

ite ^  : wm iTRrfhr ^

^  VTvn ^  ^rrvT? ^

fcfTTTT ITRT f  ?

Shri Hathi: All these schemes which 
will be received by the Technical Ad
visory Committee will be scrutinised 
by tliat Committee and then fhey will 
be included in the Second Five Year 
Plan.

Pencils

M51. Shri Jhulan Sinha: WiU the
Minister of Commerce and Indtutrj
be pleased to state:

(a) the present position in respect 
of requirement and production of pen
cils in the country; and

(b) the encouragement afforded by 
Government for the development of 
the indigenous industry?

The Minister of Commerce (Shri 
Kamarkar): (a) Estimated total an
nual requirements—600,000 gross. Pro
duction in 1953—1,91,000 gross approxi
mately.

(b) The indigenous manufacturers 
are afTorded the following facilities 
for development:—

(i) Q uality raw m aterials, r.a«me- 
ly, lead slips and wDod
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are allowed to be imported 
by actual manufacturers,

(ii) By regulating import policy 
fipecially in respect of chea
per types of pencils a fillip to 
the industry is sought to be 
given.

*^Shrl Jhulan Sinha: May I know how 
the local products compared with the 

imported ones in quality—generally 
Bpeaking?

Shri Karmarkar: Generally speak
ing, it is all right, Sir.

Shri V. P. Nayar: The hon. Minis
ter said that certain import facilities 
have been given for the import of 
lead slips. May I know whether, in 
view of the fact that graphite is 
available in plenty in India nnd be
cause we have no refining process for 
graphite, Government have taken any 
steps to see that the graphite requir
ed for pencils and other industries is 
refined properly in India?

Shri Karmarkar: 1 should like to
have notice of it.

Shri Meghnaa Saha; May I ask if
the hon. Minister is aware that plans 
for the refining of graphite have been 
sent to the various Departments since 
about a year and we have not heard 
anything from them, as if we have ad
dressed letters to the Dead Letter 
Office?

Shri Karmarkar: I am not aware
of it; therefore, I require notice for 
this question.

Explosives* Consignment at Howrah

•452. ShH P. C. Bose: Will the
Minister of Works. Honsing and Supply
be pleased to state:

(a) whether a consignment of explo
sives including a number of cannon 
shells, was discovered at Howrah Rail
way Station on the 20th May, 1954; 
and

(b) the details of the booking of 
this consignment?

Tbe Minister of Works, Housing and 
Supply (Sardar Swaran Singh): (a) A
number of shells and mortar bombs^ 
mostly empty, were found mixed up 
ix\ a consignment of iron scrap.

(b) The consignment was booked! 
from Manipur Road Railway Station^ 
to Howrah by one Shri Murari Lai,  ̂
consigned to self.

Shri P. C. Bose: May I know what 
was the object of sending these ex- 
plosivesi fr6m Manipur to Calcutta?

Sardar Swaran Singh: Murari Lai 
would be the best person to answer 
this.

Shri P. C. Bose: May I know whe
ther Government have made any en-. . 
quiry about it?

Sardar Swaran Singh: Yes, Sir.

T raining in the Building T raee

♦453. Shri K. P. Slnha: Will the
Minister of Works, Housing and Sup
ply be pleased to state the steps sa 
far taken in regard to the pilots 
scheme under which training was to 
be provided in the building trade to* 

educated young men?

The Minister of Works, Housing andf 
Supply (Sardar Swaran Singh): The
training classes under the scheme 
have already started and are in pro^ 
gross at the Exhibition Grounds, Ma« 

thura Road, New Delhi. The Govern
ment Of India have also given flnan-^  ̂
rial assistance to the U.P. Post War 
Services Reconstruction Fund Trust 
for running a Building Trade Centre 
at Sarojini Nagar, Lucknow, on the  ' 

lines of the Pilot scheme at New 
Delhi.

Shri K. P. Sinha: What is the period 
of training and the qualification re
quired for admission?

Sardar Swaran Singh: The mini-^
mum qualification is matriculation 
and the period of training is, roughly, 
six months.

Shri Achuthan: May I know whe
ther the students include students 
from all the States of India or only  ̂
students from particular States?
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Sardar Swaran Sinfb: Actually, all 
the States were informed of the 
scheme and were asked to nominate 
trainees. Some of the States did 

take advantage of that; others did not.

Co-operative Spinnikg Mill

M54. Shri Jethalal Joshi: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fart that Gov
ernment have given a grant of Rupees 
ten lakhs from the Cloth Cess Fund 
to a co-operative spinning Mill propos
ed to be started in Tirunelvell; and

(b) when the Mill is to come into 
operation?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) Government have sanctioned a 
loan of Rs. 10 lakhs to the Madras 
Government for being re-loaned to the 
South India Co-operative Spinning 
Mills Ltd.. Tirunelveli.

(b) By August, 1955.

Shri Jethalal Joshf: May I know
the total amount of collection of the 
Cloth Cess Fund and the industries 
to which grants have been made in
1953-54?

Shri T. T. Krishnamachari: I :im
afraid, Sir, thi?̂  relates to t ie grant of 
a particular amount from the C'ess 

Fund. The information is nvailable, 
but I have not got it on hand.

Shri Bansal: May I know if Gov
ernment have received any details 
about this spinning mill and whether 
the machinery will be imported or 
purchased from indigenous manufac
turers?

S h ri T. T. Krishnamachari: The
question of purchase of machinery has 
not been settled—that is‘ the inforrna 
tion that 1 have. In fact, the pai*ti. 
cular mill is negotiatinig with the 
Assam Government to take over from 
them the purchase of machinery which 
they had contracted for in respect of 
a scheme that they had to set up a 
spinning mill in Assam some time 
back. If those negotiations fail, ob

viously, under our pre^-ent import re
gulations, the bulk of the machinery 
for this spinning mill will have to be 
bought locally.

Shri Velayudhan: May 1 know
whether it is an interest-free loan or 
an interest leviable loan?

Shri T. T. Krishnamachari: It does
bear an interest of 3-5/8 per cent.

I ndustries F air in  L ondon

*455. Shri Krishnacharja Josbi:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Indian Representatives 
attended the Industries Fair in London 
held in May, 1954; and

(b) what were the main Indian pro
ducts that were sent for exhibition?

The Minister of Commerce (Shri 
Karmarkar): (a) Yes. Sir.

(b) A statement is laid on the 
Table of the House. [See Appendix 
III, Annexure No. 50.]

Shri KriShnacharya Joshi: May I
know whether the bidri-ware products 
of Hyderabad State were also sent for 
exhibition?

Shri Karmarkar: As you will see
from the statement, the bidri-ware 
products were also sent.

Shri Krishnacharya Joshi: May I
know how many of the Commonwealth 
countries were represented in this 
exhibition?

Shri Karmarkar: I have no infor
mation on that, but I presume oil the 
Commonwealth countries were repre
sented.

Shrimati Tarkeshwari Sinha: May I
Anow whether the Federation of Indian 
Chambers of Commerce propose to 
hold an exhibition on the lines of the 
Industries Fair in London and whe
ther (^vem m ent propose to give any 
help to them?

Shri Karmarkar: That does not
arise out of this question, but I may 
tell the hon. Member that they do 
propose to hold an exhibition next 
year some time in November i955.
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Progress of Oil Refineries

*456. Shri S. C. Sinffhal: WiU the 
Minister of Production be pleased to 
state:

(a) the progress of each of the 
three new oil refinerie? in India; and

(b) how would the cost of produc
tion of each product at these refiner
ies compare with the cost at which 
they are imported?

, The Minister of Production (Shri 
K. C. Reddy): (a) Out of the three
new oil refineries which were proposed 
to be set up in India, the first (Stan- 
dard-Vacuum) went into operation on 
29-7-1954. The second refinery 
(Burma-Shell) was about 55 per cent, 
complete as on 31-8-1954 and is ex
pected to be ready during the first 
quarter of 1955. As regards the third 
refinery to be set up by Caltex at 
Visakhapatnam, the work is ‘̂ till in the 
planning stage and construction is ex
pected to start in the first half of 1955.

(b) Government have no information 
about the cost of production but the 
refinery companies, under our agree
ment with them, should sell the pro
ducts refined in India at prices not 
higher than the prices of similar im
ported productsw

Shri S. C. Singhal; Will there be any 
by-products in these refineries?

Shri K. C. Reddy: Not now; the
question of tackling the by-products 
will arise only later, I suppose.

Shri Meghnad Saha: May I know 
which is the region in India where 
consumption of petrol is the highest 
and if any step has been taken to set 
up a refinery in this, region?

Shri K. C. Reddy: I would require 
notice to answer that question. '

Shri Sadhan Chipta: May I know
whether the agreement makes a n y  pro
vision for revision of the price for 
sale of petrol in view of the fact that 
the price at which imported petrol 
is sold here is much above the cost cf 
production and its price is regulated 
by the cost of production not over

here, but at ports in the Gulf of 
Mexico which is infinitely higher?

Shri K. C. Reddy: It is a very gene
ral question and it will require a lot 
of time for me to answer it satisfac
torily. I also think that this is a 
question to be put more to my col
league the Minister of Works, Hous
ing and Supply, than to rne. The 
agreements concerned have already 
been laid on the Table of the House 
and if you want me to explain it 
satisfactorily it will take a lot of 
time.

Shri T. B. Vittal Rao: May I know
if the progress of the second refinery 
that has been referred to has teen  
rather slow, and if so, what are the 
reasons?

Shri K. C. Reddy: It is not slow.
The progress is not only according to 
time-schedule, but the Burma-Shell 
have advanced the time by which the 
refinery is to go into operation.

D i s p l a c e d  P e r s o n s

*458. Th. Lakstaman Singh Charak:
Will the Minister of Rehabilitation be 
pleased to state:

(a) how much money has been 
earmarked or given to the Delhi 
State for rehabilitation of the displac
ed persons for the year 1054-55; and

(b) whether a report will be submit
ted by the Delhi State Government 
regarding the expenditure of this 
amount?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) Rs.
46*23 lakhs as Grants. Rs. 0*50 lakh 
as a Loan.

(b) Yes.

Th. Lakshman Singh Charak: May
1 know whether this amount which 
was sanctioned in favour ot Delhi 
State was for a j^pecific purpose or it 
was a general grant?

Shri J. K. Bhonsle: For various
purposes, Sir.

Th. Lakshman Singh Charak: May
I know how far those works for which
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this amount has been advanced have 
progressed?

Shri J. K. Bhonsle: I am not in a
position to answer that question; it 
is  a matter for Delhi State Govern
ment.

Indo-Pakistan Boundary D ispute

♦460. Shri B. K. Das: Will the Prime 
.'Minister be pleased to state:

(a) what are the outstanding dis
putes in connection with the demarca
tion of boundaries between the two 
Bengals and Assam and East Bengal;

(b) what steps have been taken for 
the ir solution; and

(c> by what time the work of de- 
tnarcation of boundaries is likely to 
linish?

The Deputy Minister of External 
Affairs (Shri AnU K. Chanda): (a)
and (b). The principal boundary dis
pute still outstanding in the Eastern 
Zone is regarding the ‘ boundary be
tween the rivers Kusiyara and Sonai 
on the Assam-East Bengal border 

The Government of Pakistan have 
also raised the following four other 

•disputes, two on the West Bengal— 
East Bengal border and two on the 
-Assam-East Bengal border:—

(1) Berubari Union No. 12 in 
West Bengal;

(2) The Thana of Hili in West 
Bengal;

<3) Bholaganj Post 
Assam; '

Office in

(4) The t tretch of the river 
Surma in Assam between 
Katagaonmukh and Natanpur.

There has been considerable corres
pondence between the Governments of 
India and Pakistan on these disputes. 
They were also discussed at the Indo- 
Pakistan Conference held in Calcutta 
in September—October, 1953. The 
decisions of this Conference have not 
yet been ratified by the Government 
o f  Pakistan.

(c) It is very difficult to say when 
the entire boundary will be finally de
marcated, as it will depend upon 
agreement being reached between the 
two Governments on the outstanding 
disputes.

Shri B. K. Das: It appears that 
the position has not much improved 
from what it was in February, 1953. 
May I know the causes for delay?

Shri Anil K. Chanda: As I said
certain decisions were arrived at at 
the conference held at the end of 
Those decisions have not yet been 
ratified by the Pakistan Government 
and, therefore, as the hon. Member 
stated, not much progress has been 
made during the last few months.

Shri B. K. Das: May I know whe
ther any special machinery has been 
set up for the purjwse of doing this 
work?

Shri Anil K. Chanda: There is no 
special machinery excepting discus
sions and negotiations.

H igh Altitude Cosmic Ray Research 
Station

*461. Shri Nageshwar Prasad Sinha: 
Will the Prime Minister be pleased to 
state:

(a) whether it is a fact lhat the  
Atomic Energy Commission of India 
has decided to set up a High Altitude 
Cosmic Ray Research Station in 
Kashmir Valley; and

(b) if so, when would the station be 
.«*et up?

The Prime Minister and Minister of 
Externa] Affairs and Defence (Shri 
Jawaharlal Nehru): (a) and (b). The 
matter is at present under considera
tion. No final decision has yet been 
arrived at.

Shri Nageshwar Prasad Sinha: May 
I know whether similar stations have 
already been set up in India, and if 
so, how many?

Shri Jawaharlal Nehru: 1 would not 
say 'similar stations\ but some 
Htatlons, I agree, have been put up# 
but not of such a comprehensive type.
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Shri Nageshwar Prasad Slnha: Are
we to assume that India has now cros
sed her initial stages and entered into 
a phase oi production and manufacture 
of atomic energy?

Shri Jawaharlal Nehru: No. Sir.
We are not to assume like that.

Shri N. M. Linffam: May I know the 
area surveyed for locating the re
search station and the venue finally 
fixed?

Shri Jawaharlal Nehru: It has not
been fixed finally. The various areas 
surveyed were, I believe, round about 
Darjeeling side. Uttar Pradesh, Hima
layan side, right up to Kashmir. The 
preliminary proposal has been in 
favour of Khilanmarge which is above 
Gulmarg in Kashmir, but there are 
some essential requirements for that. 
They have suggested some kind of a 
rope-way because otherwise it is not 
accessible in a part of the year. So, 
these matters are being investigated.

Indian Embassies Abroad

*462. Shri Radha Baman: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that the 
Government of India have recently 
adopted measures of economy in the 
expenditure of Indian Embassies 
abroad;

(b) if so, what is the nature of 
these measures and which embassies 
will be affected most; and

(c) what will be the total savings 
as a result of these measures?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a) to
(c). No specific measures of economy 
have been recently introduced in the 
expenditure of Indian Missions abroad. 
An effort is, however, constantly made 
to ensure avoidance of unnecessary ex
penditure Budget and financial con
trol is carefully exercised by Govern
ment.

Seme savings have been made, but 
these have been really due to non
implementation of re-organisation

schemes as well as vacancies not 
being filled. In this way there v^as a 
saving of Rs. 10,63,200 in 1952-53 and 
in 1953-54 it is likely to be 
Rs. 9,96,000/-.

In the initial stages when new Em
bassies were opened without oroperly 
trained staff some financial irregulari
ties occurred. Now there is greater 
control under trained staff. This has 
also led to some savings which, how
ever, cannot be accurately assessed.

It has been found that a number of 
our Missions abroad are not adequate
ly staffed. Vacancies have olso not 
been filled sometime for a considerable 
period. This has resulted in uur work 
suffering and consequently criticism 
being made in Parliament. Additional 
responsibilities have also to be 
shouldered now. If these have to be 
adequately borne, there will have ta  

be additional expenditure.

Shri Radha Raman: May I know if  
the Government is aware of the critir 
cism from certain sections that our 
embassies are extravagariT, at least in: 
certain respects, and, if so, how far 
this charge is correct and how far 
our embassies* expenses compare with 
those of the embassies of other coun
tries?

The Prime Minister and Minister of 
External Affairs and Defence (Shrf 
Jawaharlal Nehru): Roughly, our
embassies* expenses are far less than 
those of other embassies.

Shri Bansal: May 1 know if any^
special entertainment allowance is 
granted to our Ambassadors, Charge 
d’Affaires and Consuls-General abroad 
and whether that is sufficient to en
able them to discharge their ordinary 
functions of entertaining the various 
delegations that go from here?

Shri Jawaharlal Nehru: Some allow
ances are given for that purpose. I 
can hardly give an answer covering 
every place, but my own impression is 
that in some places it is probably not 
adequate, in some places it is adequate 
and in some places it might even be  
capable of reduction.
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The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) Yes.

(b) Only a small section of the shop
keepers in the Market desired post
ponement Of construction of the Mar
ket, but a large majority of them are 
in favour of it.

«ft q w  i rawr? : ^  j f  3tR tr̂ TfiT c; 
5TT ?r̂  |ir  *11̂  ^  f̂ nfpir ?hn 
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Press Information Bureau

^464. Shri Bahadnr Sinffh; WiU the 
Minister of Infonnation and Broad
casting be pleased to state:

(a) the number and the names of 
the Indian languages in which the

Press Information Bureau provided, 
inforniation services to Indian news
papers and periodicals so far during. 
1954;

(b) the total number of recipients 
of its services during this period; and

(c) whether the proposal to set up 
a mobile unit to tour project areas 
to collect material on the Five Year 
Plan has materialised?

The Minister of Commerce (Shri 
Karmarkar): (a) Eight, namely*
Hindi, Bengali, Gujerati, Kannada, 
Marathi, Tamil, Telugu and Urdu.

(b) The total number of recipients 
of information services, including
photographic and ebonoid serivces. 

provided by the Press Information 
Bureau is 3,156.

(c) The unit is expected to start 
functioning shortly.

Shri Bahadur Singh: May I know 
the number and the names' of the 
newspapers that were not provided 
information services by the Press In
formation Bureau, and the reasons for 
the same?

Shri Karmarkar: I should like to-
have notice of that.

Shri Bahadur Singh: Is the Minis
try having some black list of news- 
paperfv to whom information services 
are not to be given?

Shri Karmarkar: I do not think we
have a black list in regard to that, 
but I would like to have notice of that 
also.

Shri Bahadur Singh: What was the
largest amount given to any one news
paper for publicity?

Shri Karmarkar: This refers to
the services.

Mr. Speaker: He wants to know the 
largest amount of money given.

Shri Karmarkar: I am only refer
ring to hand-outs like cyclostyled 
sheets, etc. and not to the amount of 
money.
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Shri A. M. ThomaS: In the list c£ 
languages that have been narrated by 
the hon. Minister, Malayalam is cons
picuously absent though it is one of 
the languages included in the Consti
tution. May I know whether any 
scheme is drawn up for opening press 
information services in Malayalam to 
.dailies, weeklies and periodicals.

Shri Karmarkar: One comes first
and one comes later and so Malayalam 
will come in its turn.

G o v er n m en t  B u il t  R e s id e n t ia l  H o uses

*465. Shrimati Tarkeshwarl Sinha:
Will the Minister of Rehabilitatfon be 
pleased to state:

(a) whether Government-built re 
sidential houses which have been

.allotted to the displaced claimants on 
a quasi-permanent basis, will now be 
transferred to them on a permanent 
basis; and

(b) if so. whether any priorities 
have been fixed for the disposal of 
the claims?

The Deputy Minister of R^habilita. 
tion (Shri J. K. Bhonsle): (a) Yes.

(b) No. The houses will be trans
ferred to persons having verified 
claims as the checking of their com

pensation applications and valuation 
of the houses are completed.

Shrimati Tarkeshwarl Sinha: May I
know the number of houses that will 
be transferred under the scheme and 
whether any additional amount will 
be charged on the claimants?

Shri J, K. Bhonsle: All Grovernment- 
built and evacuee houses will be 
transferred to the claimant^.

Shrimati Tarkeshwarl Sinha: I want
ed to know the number of the houses 
that will be transferred.

Shri J. K. Bhonsle: It is very diffi
cult to give that figure.

The Minister of RehabiUtation (Shri 
A. P. Jain): The number would be 
several lakhs.

Shrimati Tarkeshwarl Sinha: May
I know whether any additional amount 
will ’ be charged on the claimants 
when they will be given the houses 
on a permanent basisi?

Shri J. K. Bhonsle: Where a clai
mant purchases either evacuee or 
Government property, if his claims 

are beyond Rs. 4,70,000, then he can 
purchase the property upto the extent 
of Rs. 50,000 and beyond that he will 
have to pay out of his own pocket.

Shrimati Tarkeshwarl Sinha: May I
know whether all State Governments, 
which own Govemment-built houses 
will also implement thisi decision?

Shri J. K. Bhonsle: Yes.

C ottage I n d u st r ie s  M a r k e t in g  
S chem e

*466. Shri M. S. Gurupadaswamy:
Will the Minister of Commerce and 
Industry be pleased to stale:

(a) whether Government have con
sidered any scheme for improving the 
marketing as well as organisation of 
small-scale and cottage industries; 
and

(b) if so, when this scheme will be 
put into operation?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) Preliminary work has already 
been started. Implementation will be 
effected as soon as arrangements are 
complete.

Shri M. S. Gurupadaswamy: May
I know whether any attempt has been 
made by Government to bring about 
decentralising and speeding up of in
dustrial processes to encourage cot
tage and small-scale industries?

Shri T. T. Krishnamachari:
a very general question.

That is

Shri M. S. Gurupadaswamy: It ijs
a specific question. I want to know
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whether the Government has taken 
any steps or drawn up any scheme to 

bring about the splitting up of indus
trial processes with a view to en
couraging cottage and small-scale in
dustries.

Shri T. T. Krishnamachari: The
question of dealing with processes is 

rather difficult and the treatment has 
got to be psychological and in very 
few cases real. I am afraid I am 
unable to answer the question either 
in the affirmative or negative.

Shri Velayudhan: It was stated that 
the Cottage Industries Board was 
being re-organised. Let me know at 
what stage it is- now.

Shri T. T. Krishnamachari: There
is no Board called Cottage industries 
Board.

Shri Dabhi : May I know whether
cottage industries include village and 
Khadi industry?

Shri T. T. Krishnamachari: Actual
ly there is no definition so Tar as cot
tage industry is concerned and that 
is why we are not us4ng the term “cot
tage industry”. ,

Shri Kelappan: May I know if there 
are any marketing officers in foreign 
countries to promote the sale of cot
tage industry products?

Shri T. T. Krishnamachari: Not in
regard to what are called cottage in
dustries. We have done something in 
regard to handloom. We have not 
done in regard to other industries 
which are produced by people who are 
self-employed.

P aper  I n d u s t r y

*468. Shri AJit Slnsh: Will the 
Minister of Commerce and Industry
be pleased to state whether there 
has been any proposal for starting a 
paper industry in South India in 
view of the abundant availability of 
bamboo trees there?

The Minister of Commerce and in
dustry (Shri T. T. Krishnamachari):
Yes, Sir. A party was Interested in

putting up a Paper Mill based on bam
boos m South India, and it has been 

advised to apply again as soon as a 
site is selected in consultation with 
the Madras Government,

Shri AJit Singh: May I know when
this industry is going to start r.nd how 
much paper it will produce?

Shri T, T. Krishnamachari: A pro
posal was made that the quantity of 
paper that the person intends to pro
duce is somewhere between 8,000 and
9,000 tons a year, but it is found that 
he did not have an agreement with 
the Madras Government for the pur
pose of the supply of power. In re
gard to the licensing of industries, the 
State Governments! have to agree to 
the location of the industry in their 
area and also to supply the necessary 
amount of raw material and power. 
Until such an agreement is effected, 
the Licensing Committee cannot de
cide the matter and, therefore, the 
party has been asked to get in touch 
with the Madras Government and re
new his application when he gets the 
consent of the Madras Government 
for the scheme.

Shrimati Kamlendu Mali Shah: Is
the Government contemplating to es
tablish paper industry in those parts, 
where you can get a lot of material 
for the industry?

Shri T. T. Krishnamachari: It is a
constant and continuousi process. We 
are short of paper. We do not produce 
all the paper that we need. Becau.^e
we expect that the needs of paper will 
be increasing, Government is con
stantly at this problem of devising
ways and means for adding more 
units to this industry and also of try

ing to find facilitiei^ for the manufac
ture of pulp.

Shri Veeraswamy: In what part of
the Madras State will the paper indus
try be started?

Shri T. T. Krishnamaohari: That is 
exactly the trouble. The question of 
location has not been decided upon.
It is merely an application without
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any specific site approved by the State 
Government. The party comes from
the extreme south. The Govern
ment of Madras have not agreed to 
his application because they have not 
yet been able to decide on a pro
per site.

^  frqr 1% :

( ^ )  ^  3nft T̂TT̂  ^
3rr^  q j ? ^  I ;

( ^ )  % 3HRT ^rm
TR ^  f ; artr

(^ )  WT qrRTT ^
^  3RTTlfb7T r̂ r̂ TTÎ  5 ?

The ParUamentary Secretary ta the 
Minister of External Affairs (Shrl 

.'Sadath All Khan): (a) and ^b). Two 
cases of persons in possession of pass
ports containing forged endorsements 
have come to the notice of the Govern
ment of India during 1954. In the 
first case fourteen passports were in
volved, The second case is still under 
investigation and the number of pass
; ports involved is not known.

(c) We have no knowledge of any 
inter-State gang which issues iaked 
passports or faked endorsements on 
rpaspports.

^  q;o #?*jT
KI5T w m  c; ?

qw

i m t t
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The Deputy Minister of Irrigation 
and P,ower (Shri Hathi): (a) and (b). 
Certain adjustments and additions to 
the State Plans of Punjab, PEPSU, 
Himachal Pradesh and! Delhi were 
agreed to towards the close of 1953 to 
remove unemployment. Since then 

some further additions have been 
made in the case of Punjab, PEPSU 
and Himachal Pradesh. A statement 
giving particulars of these adjust
ments and additions is placed on the 
Table of the House. [See Appendix 
III. annexure No. 51.]

iTo 3TR- c;
amw ^  <n

5RT?n *rar #  ?

Shri Hathi : It is not possible ex
actly to say the number of persons 
.that will get employment, but all 
these things are for road and other 
construction. Having regard to the 
expenditure, it may be fairly expect
ed that about 15 to 20 thousand per
sons, for two years, will be employed.

Pandit Munishwar Datt UiMidhyay:
May I know what has happened to the 
Uttar Pradesh scheme that has been 
submitted to the Government for re
moving unemployment?

Shri Hathi: In the adjustment of
the Plan, all these things were taken 
into consideration.

The Minister of Planning an& Irri
gation and Power (Shri Nanda); May
I add, with regard to the last ques
tion, that the number of schemes 
which were received from Uttar Pra
desh are under consideration in the 
various Ministries to which they re
late?

Shri Thlmmaiah: May I know
whether all the States have submitted 
the schemes for solving the unem
ployment problem?
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Shri Nanda: All of them have sub-
jTiitted whatever schemes they had in 
view.

Shri Raghavaiah : What is the
total number of educated unemployed 
in  these States and what is the 
scheme of the Government to see that 
they t*re employed?

Shri Nanda : It is not possible to 
give the total number of educated per
sons who a r e  unemployed, but some 
sample enquiries are being made and 
SiS soon as the results are available, 
we will have some idea.

D h o ties  (A d d it io n a l  E xcise  D u t y ) 
A ct

^473. Shri S. V. Eamaswamy: Will 
the Minister of Commerce and Indus
try  be pleased to state:

(a) the amount that has been 
collected so far under the Dhoties 
<Additional Excise Duty) Act; and

(b) how it has been utilised? •

The Minister of Commerce and 
In d u stry  (Shri T. T. Krishnamachari):
<a) From November 1953 to March 
1954 Rs. 9,42,000. From April 1954 to 
June 1954 Rs. 3,03.000. '

(b) The amount has been credited
lo  the Central Revenues.

Shri S. V. Ramaswamy : How is it
proposed to be utilised?

Mr. Speaker : It goes to the gene
ra l revenues. It is not separately 
.earmarked.

Diwan Ragrhavendra Rao: In grant
ing subsidies to small scale industries 
out of such excise duty funds, is it a 
permanent measure to restrict the un

ia ir  competition between small-scale 
industries and big-scale industries, or, 
is the Government contemplating to 
jevise that policy?

Shri T. T. Krishnamachari: I do not
see how this has anything to do with 
'Government’s policy. Government is 
•quite prepared to provide funds in 
'excess of the amounts collected by 
way of cess, if money is needed for

the promotion of small-scale indus
tries or industries where the self-em
ployed worker is engaged, but so far 
as this is concerned, it is going to the 
general revenues.

Shri Thimmaiah: May I knew
whether any portion of this amount 
is given to the States?

Shri T. T. Krishnamachari: No, Sir.
Definitely not.

U r a n iu m  a n d  T h o r iu m

M75. Shri Buchhikotaiah: Will the 
Prime Minister be pleased to state 
whether any plans have recently been 
drawn up by the Centre for the 
elaborate research and prospecting of 
fhp̂  uranium and thorium deposits?

The Prime Minister, and Minister of 
External Affairs and Defence (Shri 
Jawaharlal Nehru): Yes, Sir.

Shri Buchhikotaiah: May I know
whether it is a fact that some uran
ium ores are available along the
Malabar Coast from monazite sands?

Shri Jawaharlal Nehru: It is avail
able all over India, in large parts of 
India.

Shri Buchhikotaiah; May I know 
the names of the experts who are
working in the Raw Materials Divi
sion of Ministry of Natural 
Resources?

Shri Jawaharlal Nehru: I am not
aware; I do not remember the names 
of all our people working in various 
places.

Shri Raghavaiah: Where exactly 
are these two minerals found out?

Mr. Speaker: It is too general a
question.

Dr. Ram Subhag Singh; The Prime 
Minister said ‘Yes’, in reply to the 
original question. May I know what 
is the nature of the plans that have 
been recently formulated?

Shri lawaharlai Nehru:
what?

Plans for
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Mr. Speaker: For research and
prospecting.

Shrl Jawaharlal Nehni : Do you ex
pect me to read out an essay on the 
use of atomic energy at this moment 
in answer to this question?

Mi*. Speaker: I think it is too wide
a question to be answered.

P r o h ib it io n

<477. Shri ShlvananJapRa: Will the 
Minister of Planning: be pleased to 
state:

(a) whether it is a fact that Gov
ernment propose to appoint a specifil 
officer to study the problems relating 
to prohibition; and

(b) if so, what are the details of 
the proposal?

The Deputy Minister of Irrigation 
and Power (Shri Hath!): (a) Yes.

(b) The appointment is being made 
primarily for collecting information 
regarding the working of prohibition 
in the country.

Shri Shivananjappa: What are the
specific functions assigned to this 
officer?

The Minister of Planning and Irri
gation and Power (Shri Nanda): We
have initially to collect information 
about the working of prohibition in 
various parts of the country. This data 
will be evaluated with a view to for
mulating further recommendations.

Shri Shivananjappa; What are the
special circumstances which necessi
tated the appointment of this parti
cular officer?

Shri Nanda: It is obvious that 
there have enquiries in various parts 
of the country, and difficulties in the 
efficient working of prohibition schem
es have been disclosed. We want to 
know what can be done about it.

Shri Shivananjappa: May 1 know
w h e t h e r  t h e r e  is  a n y  a l l - I n d ia ,  w e l l -  
in t e g r a t e d  p o l ic y  o f  p r o h ib it io n ?

Mr. Speaker:
question.

I do not allow that

N.E.F.A.
*̂ 478. Shri Rishang Keishing: WiU 

the Prime Minister be pleased t a  
state :

' (a) whether it is a fact that two* 
tribesmen were recently shot dead 
by the sepoys of the Assam Rifles in 
the Chingmei village of the Tuensarig: 
Division of North East Frontier 
Agency;

(b) if so, the reasons for the sam e;

(c) whether any official of th e  
North East Frontier Agency made 
an on the spot enquiry in this con
nection; and

(d) the situation prevailing in th e  
Tuensang Division at present?

The Parliamentary Secretary to the 
Prime Minister (Shri J. N. Hazarika):
(a) and (b). On the 17th July last, a  
Government party consisting of one 
Assistant Political Officer and some 
members of the Assam Rifles went to  
Chingmei village for making certain 
investigations. On their way back- 
the advance guard of the party wa& 
attacked. The Assam Rifles were com
pelled in self-defence to open fire. As 
a result one villager was killed and 
one wounded.

(r) A magisterial enquiry was held 
by the Political Officer at Tuensang, ii> 
which he came to the conclusion tha t 
the firing was fully justified. The 
Gaonburas and representatives of the 
village responded to the call of the 
Political Officer and gave an under
taking of good behaviour when they  ̂
appeared before him at Tuensang, a  
few days after the incident.

(d) The situation is under control.

Shri Rishang Keishing: May I know 
where the firing took place—whether 
in the junsle or inside the village^ and 
how many persons were injured, and 
it is a fact that the military personnel 
who accompanied the Assistant Politi
cal Officer resorted to firing without 
the permission of the Assistant Politi
cal Officer?
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Shri J. N. Uazarika: They opened
fire in self-defence when certain 
youths of the village tried to snatch 
away their papers.

The Prim e M inister and M inister of 
External Affairs and Defence (Sbri 
Jawaharlal Nehru): In fact, it is not 
a question of papers; a gun was 
snatched away also.

Shri Rishang Keishing: I was asking 
about the number of persons injured. 
Is it a fact that the military personnel 
who accompanied the Assistant Politi
cal Officer resorted to firing without 
Ihe permission of the Officer?

Mr. Speaker: That part of the ques-
iion is answered by the statement that 
they fire;! in self-defenco: obviously
they must have done that without tak
ing permission.

Shri Jawaharlal Nehru: They could
not wait and they should not wait 
when guns were being snatched. Some
thing had tô  be  doneT**You cannot send 
a message to somebody to enquire 
what was to be  done, ^

Mr. Speaker: The hon. Member also 
wanted to know how many people 
were injured. '

The Deputy Minister of External 
Affairs (Shri A nil K. Chanda): One .
was killed and one was wounded.

Shri Rishang Keishing: Is it a fact
that several platoons of soldiers are 
•on the move towards Tuensang area 
and many panic-stricken people are 
evacuating their villages?

Shri J. N. Hazarika: Not many,
After about ten days of the occurrence 
■of the incident, our party visited the 
village, but the villagers for fear of 
being arrested fled away.

Shri Jawaharlal Nehru: May I say
that this area, the Tuensang area* has 
only very recently had any kind of 
administrative set-up. It was a com
pletely isolated area right near the 
frontier. Naturally, there are a cer
tain number of difDculties in going 
to unknown areas. On the whole, I 
must say we got over those difflculUes
347 LSD

with remarkable success, that is, in a 
friendly way, but this unfortunate 
conflict took place.

Some thefts had taken place, of type
writers and others, and it was a little 
party which went to enquire about this 
matter. It was suddenly attacked by 
a group outside the village and a gun, 
I think a Bren gun, was snatched from 
our party and then it was that some fi
ring took place. It was not a n . open 
space, but a narrow defile. But sub
sequently, as stated in reply to the 
question, the elders of the village 
and others met and settled the affair 
satisfactorily.

Shri Rishang Keishing: Is it
a fact that the papers seized by 
the officer belonged to one of the 
persons belonging to Naga National 
Council and if that is so, may I 
know if the movement of the Nation
al Council has spread in that area?

Shri J. N. Hazarika: Some paper
• belonging to the Naga National 

Office and certain receipt-books of the 
Naga National Council were seized.

I n d ia n s  i n  C e y l o n

*479. Shri Kelappan: Will the
Prime M inister be pleased to state:

(a) the nature of the agreement 
entered into between the Govern
ment of Ceylon and the Indian High 
Commissioner in Ceylon regarding 
the repatriation of Indians whose 
residential permits have not been re
newed;

(b) the number of those Indians 
who took up their residence in 
Ceylon five years prior to the 1st 
November, 1949; and

(c) whether the Ceylon Govern
ment have given an assurance that 
the permits of persons who were 
residents of Ceylon five years prior 
to the 1st November, 1949 would be 
renewed? ^

The Deputy M inister of External 
Affairs (Shri Anil K. Chanda): (a) It 
has been agreed that the repatriation 
Of these persons would be phased and



5»5 Oral Answers 3 SEPTEMBER 1954 Oral Answers

that they would be returned to India 
in batches of 5,000 each, every three 
months. They would be given notice 
of three months’ time within which 
they should leave Ceylon. Necessary 
facilities will be given to them for 
winding up and taking out their 
assets and savings to India, and also 
for sending remittances to India, till 
such tim e. when they actually leave 
Ceylon. v

The selection of the first batch of
5,000 will be made on (grounds uf mini
mum hardship and dispensability and 
the Indian High Commission will also 
be consulted in the selection of per
sonnel.

The position with regard to other 
batches wil be reviewed later.

(b) Information not available.
(c) No. Though the Ceylon Immi

grants Act provides that a person who 
has been a resident in Ceylon for five 
years prior to 1st November, 1949 
should not be refused a Temporary 
Residence Permit, the Ceylon Govern- , 
ment have interpreted that this provi- ' 
S io n  applies only to the first issue of 
a Temporary Residence permit and not 
its renewal or extension which Is 
regarded by them as purely discre
tionary.

Shri Kelappan: May I know the
total number that will be repatriated 
and how long it will take?

Shri Anil K. Chanda: The total
number affected is only about 20,000 
and, as I indicated in my answer, there 
will be batches of 5,000 every three 
months or so.

Shri Kelappan: May I know if the 
displaced persons will be given prio
rity in the Andamans Colonisation 
Scheme?

Shri Anil K. Chanda: With regard 
to the rehabilitation of these persons 
we are in correspondence v/ith the 
Madras and Travancore Governments.

Shri Kelappan: Does the Ceylon
Government make any discrimination 
in the treatment of Indian nationals 
and the nationals of other countries?

Shri Anil K. Chanda: It is too
general a question.

Mr. Speaker: In this matter, did 
they make any discriminitation as bet
ween Indians as such and nationals of 
other foreign countries?

Jghri Anil K. Chanda: This parti
cular measure applies to Indiaii resi
dents who had* temporary residence 
permits in that country.

B h a k r a- N a n g a l  P roject

*480. Shri D. C. Sharma: Will the 
Minister ol! Irrigation înd Power be
pleased to state:

(a) the total revenue that hr.s been 
earned so far from the sale of power 
from the Bhakra-Nangal Project; 
and

(b) how the earnings htve been 
distributed among the participating 
States?

The Deputy Minister of Irri/^ation 
and Power (Shri Hathi): (a) and
(b). As the--^supply of power 
from the Bhakra-Nangal Project has 
not yet commenced, the question of 
earning and distribution of revenue 
does not arise.

Shri D. C. Sharma: May I know,
Sir, how long it will take for the 
power house No. 1 to function?

Shri Hathi: By the end of this
month.

Shri D C. Sharma: May 1 know 
when the power House No. 2 would 
start functioning?

Shri Hathi: By November, 1955.

Shri D. C. Sharma: May I know
how many units of electricity power 
house No. 1 will produce and how it 
is going to be distributed ‘feimong 
different States?

Shri Hathi: There will be 24,000
K. Ws. produced in the first power 
house and that will be distributed 
mostly in the Punjab, PEPSU and 
Delhi?

Shri D. C. Sharma: May I know
how the rates will compare with the 
rates prevailing in the States at 
present?
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Shri Hatfal; Only about a couple 
of days back I laid on the Table of 
the House a statement giving details 
of the tariffs in different places.

T rade  B 6 y c o t t  C a m p a ig n  in  B ug a n d a

*̂ 481. Dr. Ram Subhag Sint:h: Will 
the Prime Minister be pleased to 
state:

(a) whether the trade boycott 
campaign in Buganda has in any 
way affected the interests of Indians 
there; and

(b) if so, how many Indians are 
affected by this campaign?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath AU Khan): (a) and (b). 
The trade boycott campaign which 
was directed against the British indus
try affected! the Indian community 
only indirectly. In the months of 
April and May last. Indian trade 
which forms the bulk of Buganda 
trade dropped to about 30 per c«rit.; 
but since then there has been a revi
val to normal level. ‘

Dr. Ram Suhhag Singh: Has the
campaign resulted in breaking into 
Indian houses and robbing Indians 
there?

Shri sadath AU Khan: We have no 
information.

I nterim  C o m p e n sa t io n  S ch em es

‘>‘482. Sardar Hukam Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether the maximum per
missible limit of compensation pay
able under the interim compensation 
scheme to a displaced persqn from 
West Pakistan has been raised from 
Rupees eight thousand to Rupees 
fifty thousand; and

(b) whether this lim it is only 
applicable to specified categories or 
to all cases?

The Deputy Minister of RehabiUta- 
tion (Shri J. K. Bhonsle): (a) Yes, 
where compensation is paid in the 
shape of property and not in cash.

(b) The limit of Rs. 50,000 is appli
cable to all cases in which compensa
tion is paid in the shape of property.

Sardar Hukam Singh: iVCay I know
whether those who got interim compen
sation in cash will be getting some
thing extra subsequently in order to 
have equitable distribution, or this 
has only been done to induce occu
pants to give higher bids?

Shri J. K. Bhonsle: That is the
general policy and not meant to in
duce people to make higher payments.

Sardar Hukam Singh: What steps 
are being taken to equalise the com- 
pansation that is given to those per- 
sors who are occupying the houses 
and those who are without houses?

Shri J. K. Bhonsle: It is left to them 
to bid in the open biddings.

Sardar Hukam Singh: I have , not
been able to appreciate the answer, be
cause an occupant shall be able to pay 
up to the amount of Rs. 50,000. If an
other claimant with the same amount 
of claim is not occupying any house 
he will be given only Rs. 8.000. Would 
some steps be taken to equalise the 
distribution among the two claimants 
who have the same amount of com
pensation?

Shri J. K. Bhonsle: No, Sir. This has 
been the j>olicy of Government.

Short Notice Question and Answer

S t a t e m e n t  o f  t h e  L ea d er  o f

P a k i s t a n i  D e l e g a t io n  a t  t h b  
C0M M 0NW EA1.TH P a r l ia m e n t  

A s s o c ia t io n  C o n f e r e n c e , 
N a ir o b i .

S.N.Q. No. 7. Shri Dabhl: Will the 
Prime Minister be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to a P.T.I. 
message from Nairobi dated the 26th 
August, 1954. in which the leader of the 
Pakistani Delegation at the Common
wealth Parliamentary Association Con
ference has been reported as expres
sing the view tHRt India’s agression 
against the Portuguese pockets in 
India had been stopped by protests of
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the South American Countries and 
the U.K. and that “it is possible that 
volunteers from India may be Indian 
troops in disguise with arms in their
pockets”; and

(b) if so, whether there is any truth 
in the above allegations?

The Prime Minister and Minister of 
External Affairs and Defence (Shri^ 
Jawaharlal Nehru): (a) Yes. The 
Commonwealth Parliamentary Asso
ciation Conference at Nairobi was, so 
far as we are aware, not open to the 
Press, although some Press reports
have appeared. It is not possible, 
therefore, to say precisely what was 
said by the Leader of the Pakistani 
Delegation to this Conference. India 
was not represented at this Conference. 
Normally, controversial issues are not 
raised at such Conferences and if the 
report is correct, the statement* made 
by the Leader of the Pakistani Dele
gation was a breach of this convention, 
apart from the wrong allegations that 
were put forward. It appears that the 
Chairman of the Conference drew the 
attention of the Leader of the Pakis
tani Delegation to the impropriety of 
his statement he was making and ask
ed him not to refer to such matters.

(b) The allegations reported to have 
been made by the Leader of the Pakis
tani pelegation are wholly without 
foundation and the Government regret 
that such totally untrue allegations 
should have been made.

Shri Dabhi: May I know whether
it is not a fact that this is not the first 
time that such unfounded allegations 
against India have been made by per
sons who are in a responsible position 
in the Pakistan Government?

Shri Jawaharlal Nehru: I believe it 
would not be untrue to say ‘Yes’.

Shri Dabhi: May I know whether
any protest, in connection with the 
Portuguese pockets in India has been 
made by the United Kingdom and the 
South American countries, and if so, 
what is the nature ̂ f  this protest and 
whether any reply thereto has been 
sent by our Government?

Shri Jawaharlal Nehru: Normally
speaking, no protests have been made; 
it is incorrect to say so. But some 
countries, including the United King- 
dom\ have expressed their appre- 
herisions in regard to the situation 
there and hoped that a peaceful settle
ment would be arrived at. In fact, one 
of the statements made by the United 
Kingdom Government was published 
in all the papers as well as the answer 
of the Government of India.

Shri Raghuramaiah: May I take it
that the misconceived British note to 
our Government has not in any way 
influenc^ed our fundamental approach 
to this problem?

Shri Jawaharlal Nehru: No. Sir our
aoproach has been stated only recently 
in , this House; that approach has not 
been affected in any way.

Shri Rafifhuramaiah: May I know
whether Government are aware—apart 
from this question of false propa- 
eancla—whether Pakistan has been 
actively aiding and abetting the Portu
guese in their strange and militant 
attitude towards India recently?

Shri Jawaharlal Nehru: There have 
been statements on behalf of the 
Pakistani leaders which can be inter
preted as encouraging the Portuguese.

Shri Joachim Alva: Has the states
manlike declaration made by the 
Canadian Prime Minister in India, 
that the Portuguese pockets were not 
included in the NATO, been subse
quently watered down by any report 
made by the Canadian High Com
missioner in India?

Stori Jawataiarlal Nehru: We are
rather going far beyond the question 
but I would like to reply to that ques
tion. Very soon after the Canadian 
Prime Minister came here— ĥe came 
here in Janijary. within a few days 
after that—he slightly corrected the 
statement. He has referred to the ac
tual text and the text said in any such 
case, there should be consultation or 
the matter should be referred to each 
other—not that anything should be done. 
So, he drew our attention to this fact
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that his previous statement was not 
hundred per cent, accurate in so far 
as the terms of the Treaty are concern
ed, because in the Treaty it was so 
stated. There is no reference to Goa, 
of course. In the Treaty it is stated—
I am talking about the NATO—that in 
the event of any such thing happening 
in their possessions, the matter will be 
referred to each country and they might 
consult with each other, if necessary.

TRT *n5i7r #  f t r  in>n ^

liw ^  it, 

p f t  insn yqqiT'iC'Wr ^
T5T #  ?

WIHDHW slfTK : 5t I *1?
?RT?r ^  nf ^rrir?

*r f*TOT 1 '̂, 5ifv®T ^
aif? wr? to t s W
f  I ‘

Shri N. M. Lingam: In this matter, 
is not Pakistan merely toeing the line
of some of the NATO Powers whose
highly intrigueing attitude tantamounts 
to putting a premium on the intransi
gence of Portugal resulting In prolong
ed and indefinite agony of the Goanese?

Mr. Speaker: Allegations and insinua
tions are made and an answer is <isked 
for.

Shri Jawaharlal Nehru; I can only 
say that these sentiments are probably 
agreeable to most people here.

Mr. Speaker: Now we will proceed 
with the formal business.

Shri Veeraswamy: On a point of sub
mission..........

Mr. Speaker: After the formal busi
ness is over, the hon. Member may make 
the submission.

WRITTEN ANSWERS TO QUESTIONS

qwo ijwo f tW t : WT

S’TT ft) :

(t ) 'TT %
^ 3 ^  5 1 ^  #  % irnrf

( ^ )  apTT t  5 1 ^
% s^rrrfnTt ^  ?9TFr ^  <tt

f»T55  ̂ t ,
5 T ^  a  JT ^ f^  t ;

(»t) ^irr ^  « tk  ^
^  3ftr STTVpRT Pfi^l *i*ii ^  

5ft 3ftr ^5ftfrPT<t %

*T SPTtft 4 3 V  *T TTPct  f^*ii ’TT

3ft ftr  ̂ «T2T^ (<T5TR)

^  f f  «fr;

( ^ )  w  V P M  %  f v m  %  m s p v

anpTOT s m  v t  >ft' #  ^

%  ^ m r  q r  9 7 V 1T  #  ftnrr t

ftr TT ^t sr^ft f ; aftr

(« )  ’rf? 5 f, ^  ^n^psr ^  WT 
>rm |  ?

The Minister of Commerce and In
dustry <Shri T. T. Krishnamachari):
<a) The price at any place depends on 
the distance of the place from the 
nearest port.

 ̂ (b) Before the introduction of price 
control, the prices of steel produced ip. 
India were based on the landed coft 
of imported steel with which Indian 
steel had to compete. The landed cost 
at the principal ports being the same, 
the consumers in the interior stations 
had always to pay more for their steel 
than consumers in and adjacent to the 
pdrts. It was considered desirable ti> 
continue this pattern of prices eyoa 
after the introduction of price control
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by Government, so that there may be
minimum of dislocation in the indus
try aftfer removal of such control.

(c) and (d). Yes, Sir.

(e) It is proposed to watch for some
time the working of the system intro
duced recently under which the maxi
mum extra price payable on account 
of freight from the nearest port has
been limited to Rs. 60 per ton, irres
pective of the actual freight incurred, 
before considering the question further.

I n d ia n  C h il d r e n  i n  C e y l o n

♦444. Shri S. N. Das: Will the Prime 
Minister be pleased to state:

(a) whether the Government o£ 
Ceylon have taken steps which will 
deprive a large number of children 
of persons^ of Indian origin, of the 
benefit of free education which they 
have been enjoying so far along with 
other residents of Ceylon;

(b) the number of such children who 
will be adversely affected by such 
steps; and •

(c) the steps taken by Government 
in the matter?

The Parliamentary Secretary to . the 
Minister of External Affairs (Shri 
Sadath M i Khan): (a) No.

(b) and (c). Do not arise.

S c h ed u les  o f  R iver  V a ll ey  P r o je c is

•457. Pandit D, N. Tiwary: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether the committee set up 
fbr reporting schedules of river valley 
projects have submitted any report; 
and

•469.

(b) if so, what its main 
mendations are?

recom-

The Deputy Minister of Irrigation and 
Power (Shri Hathi>: (a) No, Sir.

(b) Does not arise.

T obacco  (E x p o r t )

Shri Bibhutl Mishra:
Shri K. Subrahmanyam:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that tobacco 
export has fallen in 1953-54 in com
parison to 1952-53;

(b) if so. the reason for the same, 
and

(c) the export position of tobacco in 
1954-55 (from April to July) and how 
it compares with the corresponding 
period of the last year?

Tbfi J^lnister of Commerce 
Karmarkar): (a) Yes, Sir.

(Shri

(b) The main reasons for the fall in 
tobacco exports are:

(i) accumulations of low-grade 
tobacco; (ii) lack of sufficient 
demand for these low grades 
of tobacco from Japan, China, 
Pakistan who had bought sub
stantial quantities of these 
varieties in the past; and (iii) 
competetion from Rhodesia and 
America.

(c) The quantity and value of to
bacco exported during April to July 
1954-55 and for the corresponding 
period of 1953-54 is as follows:—

Qty. in ‘000’ of lbs.
Value in '000* of Rs.

1954-55 (April/July)

27.917 52.972
1953-54 (April/July)

33.687 50.245

L a n d  R e q u is it io n  in  M a d h u p u r  
( T r ipu r a )

•467. Shri Dasaratha Deb: Will the 
Minister of Rehabilitation be pleased 
to state:

(a) whether it is a fact that a large
number of Tribal people have been
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affected by the land requisition in 
Madhupur area in Tripura;

(b) if so, the extent of land taken 
away from the Tribal peasants in 
that area so far;

(c) whether there has been any 
dispute between the people of Tripura 
and the displaced persons in that 

area regarding the land ownership; and

(d) if so. what steps have been
taken in the matter? ,

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) and (b). 
None the tribal people has been 
affected by the requisitioning of land 
measuring 37 40 acres in Madhupur un
der Isan Chandra Nagar Tehsil. There 
I S .  however, another place called 
Madhupur under Kamala Sagar Tehsil 
where 49*25 acres of land have been 
requisitioned. This requisitioned area 
includes 3 06 acres which have been 
taken away from three tribal families.

(c) No.

(d) Does not arise. ^

T a ble  F ans

*469. Shri M. R. Krishna  ̂ WUl the 
Minister of Commerce and Industry be
pleased to state:

(a) the total annual demand for 
table fans and the quantity imported 
per year; and

(b) the steps that have been taken 
to manufacture the entire-require
ments in the country?

Thp Minister of Commerce (Shri 
Karmarkar): (a) Precise information
about the present demand for table 
fans is not available. The Tariff Board 
in their Report of 1951 had, however, 
estimated the demand at 50 to 60 thou- 
sana rans per annum with an Increase 
of 10 per cent, every subsequent year.

The import figures of table fans are 
also not available as the information 
relating to this item is not recorded 
separately in the ‘Accounts relating to 
the foreign (Sea, Air and Land) Trade 
and Navigation of India*. The value of

imports of all types of electric fans 
during 1953-54 was about Rs. 7 lakhs.

(b) Except for some special types 
of fans, indigenous production is consi
dered almost sufficient to meet the 
etntire internal demand for electric 
fans including table fans.

D isplaced  P ersons in  T r ipu r a

*472. Shri BIren Dutt: Will the
Minister of Rehabilitation be pleased 
to state:

(a) the number of cases pending so 
far for the grant of housing loans 
to displaced persons in Tripura; and

(b) the number of displaced persons 
who are still living in camps there?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) 454.

(b) There are no transit or relief 
camps for displaced persons in Tripura. 
There is only one Permanent Liability 
Camp in Arundhutinagar (Tripura) 
where 545 displaced persons are liv
ing.

" T ea T rade in  C e y l o n

*474. Shri Bogawat: Will the Prime 
Minister be pleased to state:

(a) whether the Government of 
Ceylon have stopped issuing tea- 
trade licfences to Indians in Ceylon;

(b) if so, the extent to which 
Indians there would be affected; and

(c) the steps that Government pro
pose to take in the matter?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) The Controller 
of Tea, under Section 2(2) of the Tea 
Thefts Prevention Act (No. 45 of 1953) 
of Ceylon, had refused licences tc 
Indian tea merchants. A representa
tion, however, was made by them to 
the Ceylon Government and it is 
understood that they have been assur
ed temporary licences till the end of 
the year.

(b) In case licences are refused, 
about 200 to 300 Indian traders and 
firms are likely to be put out of 
business.
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(c) Necessary and suitable action 
will be taken by Government at the 
appropriate time.

C la im s  o f  D isp l a c e d  P er so ns

*476. Shrl Gadillngana Gowd: Will 
the Minister of Rebabilltation be
pleased to state:

(a) the total value of verified, 
claims of displaced persons who have 
come to Inclia; and

(b) the basis on which Govern
ment have fixed ceiling amount to be 
paid to displaced persons whose 
claims have been verified?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) The to
tal value of verified claims will be 
known when claims verification and 
revision work is over and complete 
statistical analysis carried out.

(b) Bulk of the distributable pool 
consists of properties both evacuee and 
Government-built. The ceiling has 
been flxed with due regard to the 
number and nature of properties cap
able of disposal immediately and the 
cash resources available for distribu
tion.

cjrIM ^  ^Hi

>T< afk  ^  Mir+«IH
s m  ^  *fhft ?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): 396
and 42, respectively.

T o bacco  D eleg atio n

f  Shri S. N. Das:
' Shri Nanadas:

Shri C. R. Chowdary:
Shri Raghavaiah:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Government 
sponsored delegation which visited

♦484.

South East Asian Countries to find 
out what can be done to increase 
Indian tobacco exports has submitted 
any report;

(b) if so. the main features of the 
repbrt;

(c) the names of the countries 
visited by the delegation and the 
Tecommeadations and suggestions 
made by it for promoting export of 
tobacco; and

(d) the total expenditure incurred 
on this delegation?

The Minister of Commerce (Shri 
Karmarkar): (a) Yes, Sir. ^

(b) and (c). A statement is laid on 
the Table of the House. [Sec Appendix 
III, Annexure No. 52]

(d) About Rs. 40,000.
S urvey  o f  U n e m p l o y m e n t

*485. Shri Dabhi: Will the Minister 
of Planning be pleased to refer to the 
reply to unstarred question No. 142 
asked on the 8th March, 1954 and 
state:

(a) whether the Report of the 
Survey of Unemployment conducted 
in twenty-three sample towns has 
been published:

(b) if so, what is the position re
garding unemployment as disclosed 
by the report; and

(c) in which towns the survey 
was conducted?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise.

(c) A list of towns is placed on the 
Table of the House. [See Appendix 
lil, annexure No. 53.]

I n d u s t r ia l  M a c h in e r y

*486. Shrl Jhulan Sinha: Will the 
Minister of Commerce and Industry
be pleased to state the position as it 
exists today with regard to the 
manufacture in India of the various 
types of machinery required by the 
textile industry?
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The Minister of Commerce and In
dustry (Sliri T. T. Krishnamachari): A
statement showing the various types 
of textile machinery produced in India 
is placed on the Table of the House. 
[See Appendix III, annexure No. 54]

N a t io n a l  B u il d in g  O r g a n isa t io n

•487. rShri K. P. Sinha: 
*^Shri Shivananjappa:

Will the Minister of Works» Hoob- 
ing: and Supply be pleased to refer to 
the reply given to starred question 
No. 1406 asked on the 30th March, 
1954 and state:

(a) whether the National Building 
Organisation has been established; nnd

(b) if so, when?

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh): (a) and
(b). Yes, Sir. A copy of Resolution 

No. H-4(8)/54, dated the 9th July, 
1954 establishing the National Build
ings Organisation is placed on the 
Table of the House. [See Appendix III, 
annexure No. 55]

I m m ig r a t io n  in t o  M alaya

*488. Shri Krishnacharya Joshl: Will 
the Prime Minister be pleased to 
state the total number Indians w h^ 
have proceeded to Malaya and Singa
pore after the introduction of new 
Immigration Reigulations there in 
August, 1953?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan); 19,905 upto the 
end of June, 1954.

* S teel

*489. Th. Lakshman Singh Charak:
Will the Minister of RehabUitatlon be 
pleased to state the names of the 
States to whom steel has been allotted 
for the construction of houses for dis
placed persons?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): A statement

is laid on the yarble of the Sabha. [See 
Appendix III, annexure No. 56]

^  Tfwft ITT v r w m  

LMT WIWT JWIf :

(t ) w r t
snrrw % +wi«fl ’thw  w pt  

sftor orr ? ;

(?T) ?ft WT ^  #
^  ^  ^nratfTT

(»T) q f t  ^  it?  '5JT ^

( ^ )  JT5 V R W TT ^  ^

s rm r ;

(y) ^
5 ^  arrf^ sn^ir; aftr 

( ^ )  ^  +i«stM 3riT>Trf% 
5jpi?r w r  aftr 
% f e r  rrftr ^  srr f w r  «pt

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari)^
(a) A licence has been granted un
der the Industries Act to a Arm for 
the production of radio receivers at 
Kalyani.

(b) No, Sir.
(c) Does not arise.

(d) Gov^irnment have no informa
tion. '

(e) Radio receiving sets as well as 
radio batteries.

(f) Government have no informa
tion on the estimated cost of the fac
tory building. It is not proposed to 
contribute :\ny funds from the Central 
Government towards its establishment.
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s n m s r :  w r

srw m  a m  3 ^
^  fPTT ^  f% :

( ^ )  H^irKi ^  ^nrrf^ % 

TK f^^TT siriT fa n ;

{m) w  % Pnrf«r #
i%5r<T % 'Tc'TT̂  ^  )̂PT ^  ^
ft)*+>ir<i(i ^  I : afk

(»r) ft, ^  
firr t  ?

The Minister of Worlc6, UousinK 
an£< Supply (Sardar Swaran Sinsh):
(a) Rs. 3,500/-. • .

(b) Yes, Sir.

(c) A statement containing the re^ 
quired information is placed on the 
Table of the House. [See Appendix 
III, annexure No. 57.]

I m p o r t  P o l ic y

*492. Shri Jethalal Joshi: Will the 
Minister of Commerce and IndnsTtry
be pleased to state:

(a) whether Government have 
liberalised their import policy recent
ly; and

(b) if so, by how much the quota 
for the import of items like confec
tionery, biscuits, jams and cakes has 
been raised for the period from July 
to December 1954?

The Minister of Commerce jCShrl 
Karmarkar): (a) Yes, Sir.

(b) There has been no increase in 
th e  quota for confectionery. The 
•quota for other items haS been in
creased by 5 per cent.

D u t y  o n  C l o t h

*493. Shri Radha Raman: Will the 
Minister of Commerce and Indastry
Ije pleased to state:

(a) whether it is a fact that 10 per 
^ent. ad valorem duty is beinp levied

on the export of coarse cloth and that 
no duty is levied on the export of 
medium cloth with the result that a 
large quantity of coarse cloth is be
ing exported in the name of medium 
cloth J and

(b) whether Government are taking 
any steps in this direction?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) There is an export duty of 10 
percent, ad valorem on coarse cloth. 
There is no duty on medium, fine or 
super-fine cloth. Some complaints 
have been received that cloth with 
medium warp and coarse weft called 
pseudo-medium is being exported.

(b) Government are watching the 
situation.

E vacuee P ro perties in  Ja m m u  a n d  
K a sh m ir  S tate

*494. Shri Gidwani: WiU the Minis
ter of Rehabilitation be pleased to 
state:

(a) whether there is any evacuee 
property in the Jammu and Kashmir 
State; and

(b) If so, whether it has been allot
ted to displaced persons who have 
migrated there from the Pakistan- 
occupied area of the State?

The Deputy Minister of Rehabili
tation (Shri J. K. Bhonsle): (a) and
(b). The required information is be
ing collected and will be laid on the 
Table of the Sabha in due course.

R iver  Ck)MMissioN for  A ssam

*495. Shri R is h w  Keishing: Will 
the Minister of Irrigation and Power
be pleased to state: ^

(a) whether it is a fact that the 
constitution of a River Conrmiission 
for Assam has been suggested to 
Government:

(b) if so, whether Gov'ernment have 
accepted the proposal;

(c) the scope of the work of the 
Commission: and
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(d) when the Commission will begin 
to function?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (d). 
^  is proposed to have a high-power- 
-ed Flood Control Board, assisted by 
a Special Technical Committee, for 
Assam. Details are being finalised.

: m  jwwr

(jp) Tm ^  *rf?55niff

-5ft anft 5PT MrP+^'i n  f ;  a ik

•(^) ^  WT ̂
w r f w

^  's n ^ ,  # a r  ^  fiPiT

!«nn t  ?

The Minister of Works, Housing 
and Supply (Sardar Swaran Singh):
(a) No, Sir, A lis t 'o f  non-Muslim 
women alleged to have been abduct
ed in Pakistan has, however, been 
compiled for official use. '

(b) No. Sir.

R eo r g a n isa tio n  o f  C.P.W.D.

*497. r  Shrl S. N. Das: 
\ s h r i  Jhulan SInha:

Will the Minister of Works. Housing 
and Supply be pleased to refer to 
the answer given to Starred Question 
No. 219 asked on the 20th February,
1953 and state:

(a) whether any and if so, what pro
gress has been made in the implemen
tation of the recommendations of the 
Committee appointed to examine the 
reorganisation of the Central Public 
Works Departmertt; and

(b) whether any final decision has 
been taken on the recommendation 
regarding the appointment of Superin
tending Engineers as arbitrators Yor 
settling disputes with the contractors?

The Minister of Works. Housing 
and Supply (Sardar Swaran Singh):
(a) The Government have since set 
up a National Building Organisation.

(b) Not yet.

C b r t if ic a t io n  o f  K h a d i

*498. Shri Dabhi: Will the Minis
ter of Commerce and Industry be
pleased to refer to the reply given to 
Starred Question No, 1292 asked on 
the 25th ^ a r c h ,  1954 and state:

(a) whether the views of the State 
Governments on the Draft Bill pro
viding for the sale of Khadi on a 
licence only, have now been receiv
ed by the Central Government;

(b) if so, what are their views; and

(c) whether any State Govern
ment has so far legislated on the 
lines of the Draft Bill?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari)t
( a )  The S t a t e  Governments of Bombay. 
Travancore-Cochin, Uttar Pradesh, 
PEPSU, Assam, Hyderabad and Sau- 
rashtra have conveyed their views. 
The other State Governments are s t i l l  
considering the matter.

(b) The State Governments of 
Bombay, Travancore-Cochin, Uttar 
Pradesh, PEPSU, Assam, Hyderabad 
and Saurashtra have expressed their 
willingness to enact legislation on the 
lines of the Draft Bill. The Govern
ment of Mysore, however, have ex
pressed the view that there is no need 
to enact the proposed legislation.

(c) No, Sir. ,

M olasses

*499 . Dr. Ram Snbhar Sinrfi: Will 
the Minister of Commerce and In
dustry be pleased to state:

(a) whether any ban existed on the 
export of molasses in the year 1953
54;

(b) if so, whether it still continues;

(c) if the answer to ptfrt (b) above 
be in the negative, what is the target
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of export of molasses during the cur
rent year; and

(d) from which port or ports the 
exports are permitted?

The Minister of Commerce (Shri 
Karmarkar): (a) to (d). There are
three kinds of molasses, viz,, (1) 
Khandsari, (2) Chitta and (3) Mill.

Export of Khandsari molasses is 
permitted under O.G.L.

Chitta molasses of W e^ Bengal, 
Bihar and U.P. origin were allowed 
to be exported to East Pakistan freely 
through the port of Calcutta. Since 
30th March, 1954, export of Chitta 
molasses of West Bengal origin has 
been banned.

The export of Mill molasses from 
the port of Madras was permitted in 
small quantities against specific re 
leases made by the Government of 
Madras. From 27th April, 1954, ex
ports through the port of Madras has 
been banned. Exports of mill molas
ses through the port of Bombay, which 

^was banned prior to 27th April 1954, 
are now allowed upto a ceiling of 
1*75 lakh mounds. Ebcports, through 
the port of Calcutta, of mill molasses 
are allowed against a quota of 2 lakh 
maunds of molasses of Bihar origin 
only. This quota was released on 
the 15th December, 1953, and is valid 
for shipment upto the end of 1954.

C oal

*500. Shri K. P. Stnha: Will the
Minister of Production be pleased to
state:

(a) the total quantity of coal and 
coke produced in the country in the 
months of February, March and April, 
1964:'^d

(b) how these figures compare with 
the figures of production in the corres
ponding months of the year 1953?

The Minister of Production (Shri 
K. C. Reddy): (a) and (b). A state
ment giving the information is laid on 
the Table of the House. [See Appen
dix III, annexure No. 58].

fwft

i r f t

(^ )‘ «prr % w r e r

farr ^  ; aftr
( ^ )  5f, ^  ^

^  ^  ?

The Minister of Information and 
BroadcastIng (Dr. Keskar); (a) and
(b). There is no question of any 
change in Government’s policy with 
regard to broadcasting of film music. 
It has been clearly stated before in 
the House. However, in order to clari
fy it, it might be reiterated here that 
there is no ban on film music in All 
India Radio. The Radio tries to fol
low the policy of giving a variety of 
music to the public and in a certain 
limited proportion is ready to give 
film music also. The majority of pro
ducers terminated their contracts 
with All India Radio last year taking 
umbrage at the opinion expressed re
garding the general quality of film 
music. A few important producers 
were also insisting that their name 
and that of the film should also be 
advertised alongside any song taken 
from them. This situation has con
tinued for some time. Recently, how
ever, a few producers have again 
started a correspondence regarding 
this matter with Government. If 
there is any successful outcome of this 
correspondence and contracts are re
vived by producers, film songs produ
ced by them will also find a place in 
the programme subject to general 
policy stated above.

P rim e M in i s t e r ’s  V i s i t  t o  C h in a  

rShri D. C. Sharma:
<̂ 502. ^ Shri Buehhikotaiah:

\ s h r l  Wodeyar:
Will the Prime Minister be pleased 

to state:

/ a )  whether he intends visiting^ 
China this year; and
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(b) if so, the purpose of the visit?

The Prime Minister and Minister of 
External Affairs and Defence (Shri 
Jawaharlal Nehru): (a) Yes:

(b) The Government of China invi
ted the Prime Minister and he accep
ted the invitation. The visit will be 
of a friendly nature to a neighbour 
country;

arnrvTor 
ftrin

:

(^ )  w  ftrerr ^
y r  ^ rt

IT ^  ^  ^  5 ,

^  ^ fir̂ TT 5  ; 3Th:
(<f) ^ 3 r r f ^ -

The ParUamentary Seci^ary to the 
Minister at External Affairs (Shri 
Sadath All Khan): (a) Yes.

(b) About 8 lakhs of people. 

G r o u n d n u t  O il  (E x p o r t ) ^  

f  Shri Jethalal JoshI:
’*‘504 I Rachlah:

‘ ^ Shri R. N. Singh:
Shri Gadillngana Gowd:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Government propose 
to allow export of ground-nut oil 
shortly;

(b) if so, quantity available for 
export; and

(c) the approximate surplus of the 
commodity in the country?

The Minister of Commerce (Shri 
Karmarkar): (a) and (b). A quota 
of 15 per cent, of past exports to es
tablished shippers with a ceiling of

400 tons was released for export on 
the 29th July, 1954. A precise assess
ment of the quantity which would be 
exported on this basis is not possible 
but it is expected to be in the region 
of 1 0 / 12  thousand tons.

(c) Consumption is known to be on 
the increase. There was hardly any 
carry-over also from the previous 
year’s crop. It is, therefore, difficult 
tô  arrive at any precise estimate of 
the exportable surplus.

I n d ia n  P harm aceutical  I n d u st r y

220. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the value and quantity of fer
mentation products required annually 
for the Indian Pharmaceutical Indus
try;

(b) the percentage of the demand 
of these articles met by products of 
the indigenous chemical industries;

(c) whether it is a fact that the 
industry is greatly handicapped in 
the consumption of indigenous fer
mentation products, owing to, restric
tions imposed by the prohibition laws 
while imported products containing 
alcohol have free movement once 
duty is paid at the port of entry; and

(d) the steps Government have 
taken for the introduction of uniform 
rules in the movement of these pro
ducts with alcohol content for the 
use of the pharmaceutical industry?

The Minister of Commeroe and In
dustry (Shri T. T. Krlshnamacharl):

(a) The annual requirements of 
three important fermentation products 
for the pharmaceutical industry are 
estimated as follows:—

Item
th y l A lco h o l. 

Citric acid. 
Calcium L acta te .

Quantity
3 0 0 ,000  ~ganons. 

2 00  rons.
6 0  io n s .

Malt Extract is also an important 
fermentation products used by the 
pharmaceutical industry, but no esti
mates of total requirements are avail
able.
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(b) The whole of the requirements 
of ethyl alcohol and calcium lactate 
are met from indigenous sources, 
citric acid is not manufactured in the 
country. Indigenous production of 
malt extract is negligible.

(c) Yes, Sir, to some extent.

(b) The recommendations of an Ex
pert Committee (Excise) set up by 
the Government of India to examine 
the question are under consideration.

G lass Industry

221. Shri V. P. Nayar: Will the
Minister of Commerce and Induitry
be pleased to state:

(a) the estimated value and quan
tity of soda ash required for Indian 
glass industry at present annually;

<b) whether the consumption of 
Indian made soda ash by the glass 
industry has increased since 1950;

(c) if so, to what extent; and

(d) what steps are taken by Govern
ment to see tihat the Indian glass 
industry depends completely on 
indigenous soda ash?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachail):
(a) Approximately 30,000 tons of soda 
ash valued at Rs. 1*1 crores are re
quired annually by the Indian glass 
industry.

(b) and (c). During the year 1953 
about 1,000 tons of indigenous soda 
ash were supplied to the glass indus
try as against 677 tons supplied in 
1952. In the year 1951, when there 
was a shortage of magadi soda ash in 
the country, nearly 2885 tons Of indi
genous s^da ash were supplied to the 
glass industry. Figures for the year 
1950 are not available.

(d) The glass industry mainly uses 
the heavy variety of soda ash which 
is not yet produced in the country. A 
scheme for the production of 6,000 
tons of heavy soda ash per annum 
has recently been sanctioned.

Motor Vehicles* Accessories

222. Shri Nanadas: Will the Minis
ter of Commerce and Industry be
pleased to state the cost of accessories 
and Bpare parts of motor vehicles 
imported from foreign countries in 
1952 and 1953?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari);
Imports ^ f motor vehicles’ spare parts 
are not separately recorded in the ‘‘Ac
counts relating to the Foreign (Sea, 
Air and Land) Trade and Navigation 
of India". The value of imports of 
“parts of all mechanically propelled 
vehicles and accessories other than 
aircraft (excluding rubber tyres)’̂  
during 1952 and 1953 is given below:

R b. 10*99  crores.

^953 
Rs. 5 • 56 crores.

V o
fi*iT ^  fT<Tr
Pp :

( ^ )  ^  sprr snrffr g f

SIR ftan  ; 

(•T) H ^  5JTZT %

t  ?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) A statement is attached. [Sec Ap
pendix III, annexure No. 59].

(b) Rs. 413-35 lakhs.

(c) A provision of Rs. 82.70 laklis 
has been made in the State Budget 
for 1954-55 for the grant of further 
loans U  the Nepa Mills.
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Advisory Councils for E xports and 
I mports

224. Shri Kami Sine ĥji: Will the
Minister cf Commerce and Industry
be pleased to state' the names of the 
present Members from Rajasthan on 
the Import and Export Advisory
Councils?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
There are two Rajasthani Members on 
the Import and Export Advisory Coun
cils. These Councils are not, however, 
constituted on the basis of regional re
presentation.

^  U nemployment in  R ajasthan

225. Shri Kami Singhji: Will the
Minister of Planning be pleased to 
refer to the reply Riven to Unstarred 
Question No. 92 on the 4th March 
1954 and state:

(a) whether the Rajasthan Govern
ment have now furnished the Govern
ment of India with the incidence of 
ur^employment in the State; and

(b) if so, whether the report 
received thereon will be placed on the

'Table of the House?
The Minister of Planning and Irri

gation and Power (Shri Nanda): (a)
No, Sir.

(b) Does not arise.

I ndian  C itizens in  U.S.A.

226. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state:

(a) the number of Indian citizens 
residing in U.S.A. at present; and

(b) the number of those who have 
finally settled in U.S.A. and of those 
who continue to be Indian citizens?

The Prime Minister and Minister of 
External Affairs and Defence (Shri 
Jawaliarlal Nehru): (a) and (b). The 
number of persons of Indian origin 
residing in the U.S.A. as on the 1st 
July, 1954, is estimated to be 5,232. 
Out of these by 31st December, 1953 
253 became naturalized citizens of the 
United States. Latest figures arg not

available. A note giving further de
tails is attached. [See Appendix Illr 
annexure No. 60].

T rade w it h  I ndonesia

227. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether India is now importing 
any commercial goods from Indonesia;

(b) if so, what are the items;

(c) whether there is any trade 
agreement between India and Indo
nesia; and

(d)--whether any Trade Commis
sioner’s office has been opened by the 
Indonesian Government?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) The important items of import 
from Indonesia! are Palmoil, certain 
essential oils, mineral oils, certain 
drugs and medicines, sugar and raw 
hides and skins.

(c) No, Sir. the renewal of the 
Trade Agreement with In d o n e s ia  
which expired on  31-12-1953 is under 
negotiation at present.

(d )  The Indonesian Embassy in New 
Delhi has a commercial section.

U. N. Experts on ( I mmunity 
 ̂ O rganisations

228. rShri S. N. Das:
\  Sardar A. S. Saigal:

Will the Minister of Planning be
pleased to refer to tne answer to

^ starred question No. 1950 asked on
the 8th May, 1953 a-xd state:

(a) the extent to which the State 
Governments have been able to give 
effect to the suggestions made by the 
U.N. experts on community organisa
tions at their meeting wfth the Plan
ning Commission; and

(b) the steps, if any. taken for the 
maximum mobilisation of man and 
money power of the Community?
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The Deputy Minister of Irrigation 
And Power (Shri Hathi): (a) and (b). 
A statement is laid on the Table of 
the House. [See Appendix III^ annex- 
ure No. 61). "

Rehabilitation of D isplaced 
Persons

229. Dr. Ram Subhag Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) the total number of displaced 
families who are awaiting rehabili
tation in the State of Jammu and 
Kashmir;

(b) the total number of various 
categories of registered d^gplaced 
persons who have so far been re
habilitated in Jammu and Kashmir;
and

(c) the total amount of money so 
far spent by the Government of India 
in rehabilitating them?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) About 
•8,600 families.

(b) About 13,700 families.

(c) Rs. 1.5 crores approximately.

Indian Journals

230. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to state 
the names of Indian , Journals whose 
<?ntry has been banned at present in

(i) East Bengal;
(ii) West Pakistan;
(iii) Goa; and
(iv) Pondicherry?

The Prime Minister and Minister of 
External Affairs and Defence (Shri
Jawaharlal Nehm): A list of Indian 
papers banned in East Bengal, is pla
ced on the Table of the House. [Sec 
Appendix III, annexure No. 62).

In West Palcistan, Hindustan Times 
and Filmindia are banned. Specified 
issues of certain Indian papers were 
also banned from time to time. A list 
is placed on the Table of the House. 
[See Appendix III, annexure No. 62].

In Goa, all Indian pajjtera are now 
banned.

In Pondicherry, there is no ban on 
Indian papers.

231.

T raining Abroad 

r Shri Ramji Varma:
\C h . Raghubir Singh:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) the names and designations of 
officers of 'the Central Water and 
Power Commission who were sent 
abroad for training under the Point 
Four Programme and the U.K. Gov
ernment Fellowship for post-graduate 
training scheme; and

(b) the expenditure 
their training?

incurred on

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
The required information is furnished 
in the statement enclosed. [See Ap
pendix III, annexure No. 63].

T anning Factories

232. Th. Lakshman Singh Charak:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) how many tanning factories 
there are in India at present, and 
where they are situated; and

(b) what is their total production 
and whether there is any export in 
this line?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) 35 tanneries have been registered 
so far under the Industries (Develop
ment and Regulation) Act. Their loca
tion is as follows:—

Andhra . .  . .  2

Bombay .,

Madras

U. P. ..

West Bengal ..

Bihar ']
Mysore t
PEPSU /
Saurashtra J

3
12

12

2

I each
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In addition, there are nearly 700 
smaller tanneries in India. 70 per 
cent are located in the Madras State, 
12 per cent in other Southern areas 
(e.g. Mysore, Hyderabad and Bel- 
gaum) and the rest in West Bengal, 

 ̂ Bombay, UP., Orissa and PEPSU.

(b) About 20 million pieces of raw 
hides and about 26 million pieces of 
raw goat and sheep skins are proces
sed annually for production of lea
ther. There is considerable export 
trade in leather.

S h eet  a n d  C repe R ubber

234. Pandit Munishwar Datt 
Upadhyay: Will the Minister of
Commerce and Industry be pleased 
to state:

(a) what will be the effect on India 
of Ceylon's switching over from sheet 
rubber to crepe rubber production on 
account of the demand of China for 
crepe rubber; and

(b) what are the present figures of 
production and consumption of sheet 
and crepe rubber in India?

The Minister ef Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) None.

(b) —

ProduQ ĵon 
(in Tons;

Consumption

Sheet Crcpc 
rubber rubber

Sheet
rubber

Crepe
rubber

1953 14,591 3,012 15 ,17 6 5,220

1954
rUp to
June) 5,951 1^285 9,005 2,919

' B order I n q d e n t s

235. Shri M dha Raman: Will the
Prime Minister be pleased to state:

(a) the total number of incidents
that occurred on the Indo-Pakistan 
Borders since June, 1954; ,

(b) the nature of these Incidents;

(c) the loss of life and property 
i:ivolved in these incidents; and
347 LSD

(d) whether the Government of 
India have been able to take any 
effective steps to prevent recurrence 
of such raids?

The Prime Minister and Minister of 
External Affairs and Defence (Shri 
Jawaharial Nehru): (a) to (c). Infor
mation is being collected from the 
State Governments concerned and 
will be laid on the Table of the House.

(d) It is not possible to prevent 
entirely such incidents on the long 
borders between India and Pakistan. 
Suitable steps are, however being 
taken to check them.

P aper  M il l s

236. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) th e  n u m b e r  of p a p e r  m il l s  in  
I n d ia ;

(b) the number among them which 
produce pulp boards;

(c) what percentage of total 
demand of the country is met from 
indigenous production;

(d) whether any raw materials 
other than Sabai grass and bamboo 
are being used at present for the 
manufacture of paper; and

(e) if so, what they are?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):

Twenty.

(b) Five of these manufacture paper 
and pulp boards also.

(c) Nearly 70 per cent, of the total 
requirements for paper (excluding 
newsprint), and 85 per cent, of the 
requirements for paper boards were 
met from local production during 
1953-54.

(d) Yes, Sir.

(e) Bagasse, waste paper, cotton rags, 
raw hemp and old hemp rope cuttings.
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Co tt o n

237. Shri Kelappan: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) whether the Delhi Chamber of 
Commerce has complained that the 
textile mills do not get all the Indian 
cotton they require on account of the 
export policy of Government;

(b) the total quantity of cotton 
produced in the country;

(c) the quantity of short-staple 
cotton which is consumed internally; 
and

(d) the total quantity exported?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) No such complaint has been re
ceived from the Delhi Chamber of 
Commerce.

(b) 42 lakh bales (of 400 lbs each).

(c) 5 lakh bales (of 400.lbs each).

(d) Total exports of Indian Cotton 
during 1953-54 season are estimated 
to be 1,50,000 bales (400 lbs. each).

fw5ff ^

8nTo x ^ o  :

w r  Hvpi ararH S’lr srtt

ft: :

( ^ )

(n ) H PTiPm"
^  % mJTRT Pnr»T W T I ?

The Prime Minister and Minister of 
External Affairs and Defence (Shri 
Jawaharlal Nehru): (a) 33, excluding 
Consulates and posts abroad. 2 mis
sions at Belgrade and Maxico City 
are to be opened shortly.

(b) 43, excluding Consulates and 
other posts.

(c) Diplomatic Missions are opened 
by mutual agreement when the coun
tries concerned consider it feasible and 
desirable to do so in their mutual in
terest.

anroi??To : ,

^  jw pf frqr
ft: :

( ^ )  JFT ^  ftrr»r
,'^RrftiT %5Tr3ff % 

^ fr’TT 'jIH <T̂i ^ 3TPT 'IT
ft̂ T̂'TT 377 (3fr ft: 3rr?rr»T ^  ^
5T ft:!Tr »r<Tr) farr ;

( ^ )  sfirr 3T<T ^n!5r 
Tfr «rr qr ^T^TiT Tnsj 

^  ft:<TT «rr ; srtr '

(»r) JTft TT6J  ?fer JKT
*nrr «tt, ?ft >riT?r ^  ftf:̂ <fl‘ Trnfr jito 
f t  ?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
The expenditure on the movement of 
Indian troops to and from Korea in 
connection with the Korean Armis
tice was Rs. 55,54,000 plus some ex
penditure incurred by U.N. Command 
on the air lifting of Indian troops, 
etc. the details of which are not avail
able.

(b) The Government of India ini
tially bore expenditure to the extent 
of Rs. 30,14,000 and the balance of 
Rs. 25,40,000 is the amount to be paid 
to the U.K. Government on account 
of cost of chartering their ships.

(c) Action has been taken to re 
cover from the parties concerned the 
amount initially spent by India and 
at the same time for adjustments to 
be made by the parties in respect of 
the expenditure incurred by the U.K. 
Government.
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5^vo. «ft an to  J ^ o  :

W ' <»TiP>r»JT a m

fq r  ft? :

( ^ )  ^TR?r K PTHf
*TT ’ ^  T^Vt «nTT7 % "TiK^r^

4 ' :•

(j?r) aR T ^T 9R ^ Trf^ffT^frf^ni

(>r) W 'T T #  Tfpff %

JT ’TTT̂  an’̂’TpTHT 5  ?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) Thirteen firms manufacturing 
rubber beltings have been registered 
under the Industries (Development 
and Regulation) Act, 1951. They are 
located at Calcutta, Bombay, New 
Delhi, Akola. Meerut and Alleppey. 
In addition, there are fifteen other 
unregistered manufacturers, mostly 
in the States of Punjab, Delhi and 
Bombay, who produce beltings on a 
ijmall scale.

(b ) 1953
1954 

a a n u a r y — J u ly )

519  to a s .

547 to n s  
e st im a te d .

(c) The present installed capacity 
is considiered to be sufficient to meet 
the country’s demands.

Staib Industrial Undertakings

1̂ 41. Shri S. N. Das: Will the Minis
ter of Production be pleased to refer 
to the reply given to Unstarred Ques
tion 1460-C on the 13th May* 195!l 
and state:

(a) whether any decision has been 
taken by Government regarding the 
constitution of a Central Authority for 
the management of State Industrial 
undertakings; and

(b) if so, what is the nature oi 
decision so taken?

The Minister of Production (Shri 
K. C. Reddy): (a) and (b). The Boards 
of Directors of the different industrial 
enterprises have been consulted on 
certain tentative proposals for a Cen
tral authority and the matter is re 
ceiving further consideration in the 
light of the comments received. N» 
decision has yet been taken.
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LOK SABHA 

Friday, 3rd September, 1954

The Lok Sabha met at a Quarter 
Past Eight of the Clock,

[Mr. Speaker in the Chair] 

QUESTIONS AND ANSWERS 
(See Fart I)

9 5 0

Mines (P osting up of Abstracts) 
Rules, 1954

T h e  D e p u ty  M in is te r  o f  L a b o n r  (S h H  
A b i4  A l i ) :  I beg to lay on the Table, 
under sub-section (7) of section 59 of 
the Mines Act, 1952, a copy of the 
Mines (Posting up of Abstracts) 
Rules, 1954, published in the Ministry 
of Labour Notification No. S.R.O. 2403, 
dated the 12th July, 1954. [Placed in 
Library. See No. S-277/54.]

9-20 A.M.

PAPERS LAID ON THE TABLE
N otifications under Indian A ircraft 

A ct, 1934

T h e  M in is te r  o f  C o m m u n ic a t io n s  
(Shri J a g jiv a n  R a m ) :  I b e g  to lay on
the Table a copy of each of the fol
lowing notifications together with the 
explanatory notes, imder sub-section 
(3) of section 5 of the Indian Aircraft 
Act, 1934:—

(1) Ministry of Communications 
Notiilcation No. lO-A/8-53, dated 
the 28th September, 1953;

(2) Ministry of Communications 
Notification No. lO-A/29-53, dated 
the 13th November. 1953;

(3 ) Ministry of Communications 
Notification No. lO-A/22-53, dated 
the 4th January, 1954;

(4) Ministry of Communications 
Notification No. lO-A/63-53, dated 
the 1st June, 1954; and

(5) Ministry of Communications 
Notification No. lO-A/27-52, dated 
the 19th July, 1954. [Placed in 
Library. See No. S-276/54.]

348 L.S.D.

Proceedings of Thirteenth Session 
OF Indian Labour Conference

T h e  D e p u ty  M in is te r  o f  L a b o u r  (S h r i  
A b id  A l i ) :  I beg to lay on the Table a 
copy of the Summary of Proceedings 
of the Thirteenth Session of the Indian 
Labour Conference held at Mysore in 
January, 1954. [Placed in Library. See 
No. S-278/54.]

Statements showing action taken 
BY Government on assurances, 

Promises and Undertakings

T h e  M in is te r  o f  P a r lia m e n t a r y  
A f fa ir s  (S h r i  S a ty a  N a ra y a n  S in h a ) :  I
beg to lay on the Table the follow
ing statements showing the action taken 
by the Government on various assur
ances, promises and undertakings given 
by Ministers during the various ses
sions shown against each:—

(1) Supplemcnury Statement No. Til—
Sixth Sess'on, 1954 of the Lok 
Sabha [5̂  ̂ Appendix V, annexure 
No. i.J

(2) Supplementary Statement No. VIII—
Fifth Session. 1953 of the Lok Sabha 
[See Appendix V, annexure No. 2 .]
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[Shrl Satya Narayan Sinha]
(3) Supplemental Statement No. XIII— 

Fourth Session, 19^3 of the Lok 
Sabha, [See Appendix V, anncxure 
No. 3.]

(4) Supplementary Statement No. XVIII 
—Third Session, 1953 of the Lok 
Sabha, Appendix V, annexure 
No. 4 .]

(5) Supplementary Statement No. XVIII 
—Secx>nd Session, i 9«  of the Lok
Sabha 
No. 5.

See Appendix V, annexure

(6) Supplementary Statement No. XIX— 
First Session, iqj2 of the Lok Sabha 

Appendix V, annexure No. 6.]

Administration of Evacuee Property 
(Central) Rules, 1950

T h e  Deputy M in is te r  o f  R e h a b i l i t a -  
H on  (Shri J. K . B h o n s le ) :  I beg to lay
on the Table, under sub-section (4) of 
section 56 of the Administration of 
Evacuee Property Act, 1950, a copy of 
the Ministry of Rehabilitation Notifica
tion No. S.R.O. 1673, dated the 21st 
May, 1954 making certain amendments 
to the Administration of Evacuee Pro
perty (Central) Rules, 1950. [Placed 
in Library. See No. S-285/54.]

SPECIAL MARRIAGE BILL

Ur. Rama Rao (Kakinada): I beg to 
present a petition signed by 13,303 
petitioners relating to the Special 
Marriage Bill. 1954.

STATEMENT RE: FLOODS IN THE 
COUNTRY

T h e  M in is te r  o f  P la n n in g  a n d  I r r ig a 
t io n  a n d  P o w e r  (S h r l  N a n d a ) :  I beg
to lay on the Table a copy of the 
statement regarding floods in the coun
try. [Placed in Library. See No. 
S-286/54J

Sir, with your permission, since the 
statement is rather long, I may give the 
IJpuse something in the nature of a

summary of this statement. Moreover,, 
since the figures given in the statement 
were compiled some more information 
has come.

I shall give a brief assessment of the 
problem of floods in the country, and 
the existing situation on the basis of 
discussions with technical experts and 
representatives of the various States 
concerned, the available material on 
the subject and a personal survey of 
the conditions in the affected areas. I 
shall also indicate the nature of 
remedial action that is feasible in the 
circumstances and outline the pro
gramme which is being considered with 
a view to securing a very large 
measure of protection from flood 
hazards in the vulnerable areas. The 
situation created by the floods this 
year in the north eastern region of 
India may be summed up in a few 
words and figures. A total area of 
25,650 square miles and nearly 95 lakhs 
of people have be^n affected. The floods 
have taken a toll of 247 lives. Over 
7,700 cattle have-perished. Crops have 
suffered damage over an area of about 
137 lakhs acres valued approximately 
at Rs. 40 crores. There has been large 
scale destruction of houses. Consider
able areas of valuable land have been 
lost on account of erosion and deposit 
of sand. Damage to roads, railways 
and bridges has been enormous and the 
consequent disruption of communica
tions has been on a scale never ex
perienced hitherto.

Elaborate arrangements have been 
made everywhere for rendering imme
diate assistance and relief. Nearly 
Rs. 575 lakhs have already been made 
available of which gratuitous relief 
and agricultural loans amount to 
Rs. 196 lakhs and Rs. 329 lakhs res
pectively. The Central Government 
has offered to share the burden which 
the States have to carry on this ac
count

Floods have been recurring in various 
parts of the country at intervals in 
the past. But in point of extent and 
intensity, the floods of this year have 
been the worst over a long period.
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I asked the States of Assam, Bihar, 
West Bengal and U.P. to report the 
figures of the area affected as also the 
extent of damage to life and property 
during the last five years. It emerges 
from the information that has been 
furnished that in Assam during the 
last five years there have been four 
heavy floods—two covering extensive 
areas and the other two somewhat 
restricted in extent—whil^ in 1953 the 
floods were of a mild nature. In Bihar 
during the last five years, there have 
been two severe floods, two mild ones, 
while 1951 was a normal year. In U.P., 
there have been three heavy floods and 
one mild during the last five years. 
1951 was a normal year when there 
were no floods in U.P. In West Bengal 
there were three heavy floods out of 
which two were restricted in extent 
and one, that is of the current year, 
was exceptional both in the severity 
and extent of flooding. In addition 
there were mild floods in 1953 and 
1951. Last year there were heavy floods 
in Godavari in the South, when a dis
charge of 2-8 million cusecs was record
ed over Dhowlaiswaram weir. Floods 
were experienced in July 1948 and 
September 1950 in the Kashmir Valley 
also. It is evident that we are facing 
here a tremendous problem, the solu
tion of which cannot brook any delay.

It must be acknowledged, on the 
other hand, that in the past years, 
there was lack of sustained and syste
matic efl:ort to deal with the problem 
on a comprehensive basis. The neglect 
is particularly unfortunate in respect 
of the collection of hydrological and 
other data without which no remedial 
measures of a reliable character can 
be devised. Some steps have recently 
been taken to make up this deficiency. 
Very much more remains to be done. It 
has been decided that the highest 
priority should be accorded to the 
work of getting together this basic 
data. It will be our earnest effort to 
carry through the necessary surveys 
and investigations without the least 
delay. This will require close collabora
tion among the various departments

and agencies of the Central and the 
State Governments.

The nautre of the problem of floods 
in the country determines our ap
proach in dealing with it. So far as 
the Himalayan rivers are concerned, 
heavy rainfall occurring in a short 
space of time simultaneously over a 
very extensive catchment area is the 
principal factor in the situation, 
steep slopes of the rivers as they enter 
the plains and the absence of any easy 
outfall facilities greatly increase the 
intensity of floods. This has been fur
ther aggravated by the deforestation 
in the upper catchment areas and the 
consequent soil erosion and silting of 
beds of the rivers which results in 
shifting of their courses. This parti
cular asp>ect must receive much more 
attention than has been the case 
hitherto.

Construction of storage reservoirs 
and diversion channels, wherever 
feasible, is obviously amongst the most 
effective measures for the control of 
floods. The multipurpose development 
of th6 Damodar, the Mahanadi and the 
Kosi, three of the most destructive 
rivers in the country will, after the 
completion of the projects now under 
way, provide substantial protection 
from floods in the areas they have 
been devastating hitherto. The Bhakra 
Dam on the Sutlej, the Matatila Dam 
on the Betwa, a dam on Rihand, a 
tributary of the river Sone, the Gandhi 
Sagar Dam on the Chambal, are multi
purpose in conception, and although 
flood control was not the dominant 
consideration, the areas through which 
they flow will be protected to a large 
extent from floods. The question of 
constructing dams across the Krishna, 
the Narbada and the Tapti, is also 
imder examination. A scheme for the 
control of floods in the Kashmir Valley 
has recently been worked out with the 
assistance of the Central Water and 
Power Commission.

An adequate programme of storage 
works in relation to all the areas
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which are liable to floods has to be 
thought of mostly as a part of the long
term development of the country.

Such, however, is the urgency of the 
need for protection to the people In 
the flood affected areas that we have 
to choose the methods which, while 
achieving the object, can be carried 
out expeditiously. A programme in 
these terms is being considered for 
adoption. It is divided into three

Immediate, The flrst phase will 
extend over a period of two years. 
This period will be devoted to inten
sive investigation and collection of 
data. Comprehensive plans will also 
be drawn up and designs and estimates 
prepared for short-term measures of 
flood protection. Some measures such 
as revetments, construction of spurs 
and even embankments may be applied 
immediately in selected sites.

Short-term. During the second phase, 
which may be taken to start with the 
second year and would extend to the 
6th or the 7th year, flood protection 
measures, such as embankments and 
channel improvements will be under
taken. This tyi>e of protection will be 
applicable to a major portion of the 
areas now subject to floods.

Long-term. The third phase will 
relate to selected long-term measures 
such as the construction of storage 
reservoirs on tributaries of certain 
rivers and additional embankments 
wherever necessary. This may take 
three to flve years more.

A complete answer to the problem 
of floods may not be found in any 
single measure. Each case will have to 
be considered on its merits and a 
measure or a combination of measures 
adopted if a proper solution is to be 
found.

To ensure that the measures outlined 
above are carried out, it is proposed to 
create, with the consent of the States 
concerned, State Flood Control Boards 
in the States which are liable to 
frequent floods. The Boards will be 
constituted in U.P., Bihar, West Bengal 
and Assam in the flrst instance. Andhra 
and other States which are liable to 
floods will also be requested to adopt 
the same course. It will be the duty 
of these Boards to assess the flood 
problems in their areas and to collect 
data, prepare a comprehensive flood 
control scheme for the State, indicate 
priorities, and ensure the implementa
tion of approved schemes. These 
Boards will be assisted, wherever 
necessary, by technical committees for 
the collection of data and the prepara
tion of schemes.

A Central Flood Control Board will 
also be constituted on which the Union 
Ministry of Irrigation and Power and 
the State Boards will be represented. 
The Central Board will consider the 
schemes submitted by State Boards 
and draw up a national flood control 
programme, having regard to the avail
ability of finance and technical person
nel. The Central Board will also be 
assisted by a strong technical coip- 
mittee consisting of experts in flood 
engineering, soil conservation and agri
culture. Experts from other countries 
and ECAFE will also be invited to 
assist this committee wherever neces
sary. The Central Technical Com
mittee will be assisted by the Central 
Water and Power Commission.

It is diflacult to estimate with any 
degree of accuracy the cost of the 
measures that are being envisaged to 
ensure flood protection in all States in 
India. Only a very rough estimate is 
possible at this stage. For U.P., North 
Bihar, West Bengal and Assam, an ap
proximate estimate based on in
complete data comes to about Rs. 176 
crores—Rs. 100 crores for ‘Immediate’ 
and ‘short-term’ measures and Rs. 75 
crores for ‘long-term’ measures involv
ing storages on the tributaries of rivers
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in North Bihar and Assam. The short
term programme In these States can be 
completed over a period of about 6 to
7 years. The picture wiU become clearer 
and the estimates more firm as investi
gations progress and designs are drawn 
up. Similar measures required in re
lation to the problem of floods in other 
States will need a relatively smaU 
amount. The cost of the works can be 
reduced to a substantial extent by en
listing the co-operation of the people 
in various ways. Contribution in the 
shape of voluntary labour is an'im 
portant form in which people can help 
while graded protection levies would 
be perfectly legitimate where protec
tion works are undertaken at the cost 
of the State.

I may, in conclusion, express the 
conviction that the floods in the coun
try can be contained and managed, and 
that the problem is capable of solu
tion It is obvious, however, that a 
programme of flood control on the 
scale visualised cannot be completed 
in a short time unless the energy of 
the pepole and the resources of the 
nation are mobilised effectively on a 
large scale. The administration and 
the people have both to share the res
ponsibility and to undertake tasks of 
a huge magnitude in order that the 
country may be rid of the menace of 
floods.

Shri Veeraswamy (Mayuram—Re
serv ed — Sch. Castes): The names of the 
Secretaries. Deputy Secretaries, your 
own name, and also the names of the 
Ministers have been written In Hindi 
and put up at the doorways of the 
office......

Mr. Speaker; He cannot raise this 
point here. It is not a point for the 
House. He can see me in the Chamber
and discuss.

Now, we wlU proceed to the Legis
lative business.

pandit K. C. Shnmrn. (Meerut D M t 
—South): May I request th  ̂ hao

Minister to circulate copies of the 
Statement among the Members?

Mr. Speaker: He has placed a copy 
ol the Statement on the Table.

Shri Nanda: Copies of this also are 
available.

Mr. Speaker: They v m  be circulat
ed.

HINDI NAME BOARDS
Shri Baghavaiah (Ongole): On a 

point of information, is it in the fit
ness of things on the part of the Chair 
to give a ruling before it hears the 
statement of an hon. Member?

Mr. Speaker: The Chair has com
pletely grasped his point. In fact, this 
point was brought to my notice by 
some other Member of the Rajya 
Sabha. I know what he meant to say 
and I did scent something else as to 
the bona fides of the enquiry. It is 
not his inabiUty to understand the 
Hindi boards, but the point is some
thing else. Therefore, it is better that 
I get an opportxmity of clearing my 
doubts about his bona fides by his 
seeing me In the Chamber rather than 
have the matter discussed in the 
House. It is not of such importance 
that the House may spend its time on 
it. The hon. Member will further note 
that there is a board at one place in 
which all places and numbers of the 
rooms are indicated in the English 
langiiAgi.. There Is no difilculty at aU 
on the part of Members to know the 
location of particular officers or Secre
tary or particular rooms. They are 
already there, apart from the fact that 
Members are converaant w ifi those 
things during the last two years. He 
may see me in my chamber if he so 
likes.

INDIAN INCOME-TAX (AMEND
MENT) BILL

nie Mlalater of Flaaaoe (Shil C. O. 
Deshmiikh); I beg to move for leave to 
introduce a Bill further to amend the
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Indian Income-tax Act, 1922. to pro
vide for the assessment or re-assess
ment of Dersons who have to a sub
stantial extent evaded payment of 
taxes durinu a certain period and for 
matters connected therewith.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Indian Income-tax Act, 1922, to 
provide for the assessment or re
assessment of persons who have 
to a substantial extent evaded pay
ment of taxes during a certain 
period and for matters connected 
therewith.”

The motion was adopted,

Shri C. D. Deshmukh: I introduce* 
the BiU.

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL

Presentation or  Report of Joint 
Committee

«ri5̂  IW ’n!
^  ânrtwa- t ,  i

Shri Matthen (Thiruvellah): I do
not understand what it is.

Mr. Speaker: The hon. Member will 
Und an English translation in the order 
paper.

Shri Matthen: Then, there is no
necessity for this.

SPECIAL MARRIAGE BILL—Contd.
Mr. Speaker: The House will pro

ceed (with further consideration 
of the Bill to provide a special form 
of marriage in certain cases, for the 
registration of such and certain other 
marriages and for divorce, as passed 
by the Rajya Sabha.

Clause 4 and amendments numbers 
60, 61, 108, 109, 182, 227, 229, 294, 62 
and 112 which are identical, 183, 30, 
295, 2 and 113 which are identical are 
under discussion.
Clause 4.— (Conditions relating to 
solemnization of special marriages)

Shrimati Jayashri (Bombay-Subur
ban): I have sent an amendmeilt to 
this clause. In the Hindu Code Bill 
which came before the Provisional 
Parliament, the conditions laid down 
for a valid marriage—dharmic as well 
as civil marriage—were, the bridegroom 
has completed the age of 18 years and 
the bride the age of 15 years at the 
time of the marriage and each party 
has, if he or she has not completed the 
age of 21 years at the time of this 
marriage, obtained the consent of his 
or her guardian for the marriage, pro
vided that no such consent shall be 
required if the bride is a widow. We 
have changed this clause and instead 
of 15, we have raised it to twenty-one. 
Some of the members of the All-India 
Women’s Conference met the Law 
Minister when this draft was circulat
ed for public opinion and we request
ed the Law Minister not to raise this 
age too high.

[Shri Pataskar in the Chair]
Because, as we know, in our country, 
girls mature at a very early age, we 
requested the Law Minister not to 
raise the age beyond 18. Eighteen is a 
reasonable age and some of us have 
now sent an amendment to this clause 
and asked for keeping this age limit 
at eighteen. If you raise this age too 
high, we fear that this will prevent 
many girls from taking advantage of 
this Act. As we know, in our country, 
girls like to marry at the age of 15 or 
16. In the case of dharmic marriages, 
we are going to keep it at 15. I would 
request the hon. Members not to raise 
this age too high and to keep the limit 
at eighteen. We are going to accept an 
amendment that if the party has not 
comipleted the age of twenty-one at 
the time of the marriage, he should

• I n tr o d u c e d  w ith  t h e  r e c o m m e n d a t io n  o f  t h e  P r e s id e n t .
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obtain the consent of the guardian. 
There is this clause which will pre
vent any fraud. Looking to the condi
tions we had in the original Hindu 
Code Bill, and in view of the fact that 
many Women’s organisations have 
appealed to the Law Minister not to 
raise this age too high, I appeal to the 
Members to keep this limit at eighteen 
for the girl at least. I can say that in 
our society mostly the girl’s age is 
much below that of the boy, and we 
are sure that the boy’s age will be 
more than 21, more than 18 at least, 
but for the girl I would say that we 
should restrict it to 18 years of age, 
and I support this amendment. I 
oppose the amendment of Shri V. G. 
Dcshpande.

S h r i  F r a n k  A n th o n y  (Nominated— 
Anglo-Indians): Mr. Chairman, Sir,
my amendment which is No. 229 at 
page 4 is to the following effect:

‘‘the parties have completed the 
age of twenty-one years, or in the 
case of a boy who has completed 
eighteen years but not completed 
twenty-one years, and in the case 
of a girl who has completed fifteen 
years and not completed twenty- 
one years, the consent of the 
father, if alive, or if the father be 
dead, the guardian of such person, 
in case there be no such person, 
the consent of the mother of such 
boy or girl, has been given to the 
marriage;”

I have sought to approach this sub
ject from the point of view of judicial 
precedent and also from the point of 
view of logic, and frankly I have not 
been able to ascertain on what basis 
either of sense or logic we have arriv
ed at this arbitrary figure of twenty- 
one years. I can And no sanction for 
it either in judicial precedents or in 
any cognate measure referring to 
marriage and consent. My own feel
ing is that somebody has vaguely re
membered that in Britain the age of 
majority is twenty-one and so they 
have, by some rule of thumb and 
quite arbitrarily, hit upon this age of 
twenty-one years. So, my amendment,

I respectfully submit, seeks to bring 
this provision into line with the law 
of this country. My hon. friend, Pandit 
Thakur Das Bhargava sensed what I 
was trying to do.

Now, why have I put the age of 
marriage for a girl at fifteen and for a 
boy at eighteen? I have done this 
advisedly. Under the Child Marriage 
Restraint Act we prohibit marriages 
only up to these respective ages, i.e., 
if a girl has completed fifteen or a boy 
has completed eighteen years of age, 
then under the general law of the land 
their marriage may be performed. 
Now, the Home Minister has claimed 
for this measure that it is a progres
sive measure, but if his claim has any 
validity, then I would ask him why 
we are making this an unnecessarily 
restrictive provision? Why are we......

T h e  M in is te r  o f  la w  a n d  M in o r ity  
A f fa ir s  (S h r i  B is w a s ) :  May I point out 
that the Bill as introduced did not say 
twenty-one? The amendment in the 
Upper House has made it twenty-one, 
not the Law Minister. He referred to 
the Law Minister, I take it. and not 
the Home Minister.

S h r i F ra n k  A n th o n y : I have rather 
an obsession with regard to the Home 
Minister.

S h r i B is w a s : The Law Minister sug
gested eighteen, and he is going back 
to eighteen also here.

S h r i S . S . M o r e  (Sholapur): Go still 
further back.

S h r i  F ra n k  A n th o n y : Even though I 
am glad for the clarification, I would 
ask the Law Minister and the House 
to consider carefully what I am say
Ing. ^

As I have said, under the Child 
Marriage Restraint Act, where we 
have placed a certain embargo, and 
quite rightly, on marriages up to a 
certain age, we permit, under the 
general law, , marriage where the girl 
has completed the age of fifteen years 
and where the boy has completed the 
age of eighteen years. Now, I feel 
that in tiiis measure for which we
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[Shri Frank Anthony]
are claiming a progressive and a 
liberal character, we should not seek 
to make it less wide and less applicable 
than the general law of the land.

Then, may I say this, that this age 
ol twenty-one perhaps—I shall be glad 
of the attention of the Law Minister, I 
am trying to convince him......

Mr. Chairman: Does the hon. Mem
ber want to address the hon. Law 
Minister?

Shri Frank Anthony; I am addres
sing you Sir.

Mr. Chairman: He is addressing me, 
but he wants the Law Minister to 
listen to him.

Shri Frank Anthony: As I was say
ing, 1 want this measure to be no 
larger, no wider than the general law 
of the land, and that I think is a 
very legitimate request.

Now, I am opposed to this figure of 
twenty-one years. I feel that whoever 
propounded this thesis looked at either 
the British law or he may have even 
looked at the Indian Christian 
Marriage Act.

Shri Biswas: The British law makes 
it much lower. It makes it sixteen.

Shri Frank Anthony: I agree with 
him. I was coming to it.

Under the Indian Christian Marriage 
Act, a minor has been defined as a 
person who has not completed the age 
of twenty-one years, but the Indian 
Christian Marriage Act is much wider 
so far as marriage is concerned. There 
is no embargo on persons less than 
eighteen or twenty-one years marrjdng. 
All that it says is that a person is a 
minor unless he completes twenty-one 
years of age. And imder section 19 
of the Indian Christian Marriage Act 
all that is required is that if they are 
outside the mischief of the Child 
Marriage Restraint Act—i.e., a girl has 
completed fifteen years but not com
pleted eighteen years of age, or a boy 
has completed eii^teen years but hat 
not completed twenty-one years of age

—the consent of the father, if the 
lather is allive, the consent of the 
guardian if the father is not alive, and 
if there is no guardian the consent 
of the mother should be obtained.

Shri V. G. Deshimde (Guna): Who* 
is a guardian?

Shii Fnak  Anthony: That is a
different matter. I do not want to be 
sidetracked by these niggling little 
questions. We may to our complete 
satisfaction define the position with 
regard to guardian as far as it is 
humanly possible to define it. But 
what I am trying to postulate is the 
question of minima in respect of ages. 
And I say first this, that under the 
Child Marriage Restraint Act we have 
this position. Under the Indian 
Christian Marriage Act, even though 
the age of majority is pitched at a 
much higher figure; they allow 
marriages of girls who have complet
ed fifteen years and boys who have 
completed eighteen years provided the 
consent of the parent or the guardian 
is forthcoming. And I say this, that 
unless the Law Minister is prepared to 
consider carefully what I am trying to 
impress upon him—unfortunately the 
Law Minister seems to have made up 
his mind and he is not prepared to 
listen to my arguments; as I said the 
Law Minister has waxed eloquent, 
sometimes he has waxed almost excit
ed as to the progressive and liberal 
character of this measure— p̂eople will 
say “No, you are making claims which 
are not well taken.” What happens if 
you put in this provision of eighteen 
years? I say that it will largely be a 
reactionary measure. It will be a 
measure which is less liberal than the 
general law of the land. It will be 
less liberal than the Indian Christian 
Marriage Act. And, as the Law Minis
ter himself has pointed out, in Britain 
—we have drawn a large number of 
our precedents from Britain—the age 
for the girl was formerly fixed at 
twelve and for the boy at fourteen. 
Then, I think in 1929 by the Age of 
Consent Act they raised it to sixteen 
Even there where we may take H for
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granted that people mature physically 
at a later age» even in Britain, the 
lage at which tliey can contract a 
marriage is after they have completed 
sixteen years of age. Now, I want to 
know, when we have laid down a cer
tain specific limit in the Child 
Marriage Restraint Act, when other 
Acts in our own country like the 
Indian Christian Marriage Act, when 
usage and custom, all allow girls to 
marry after they have completed 
fifteen years and boys if they have 
completed eighteen years, why you 
should now arbitrarily fix the figure 
at eighteen years of age? I say the 
charge will be made that instead of 
being a socially progressive measure, 
this is in fact, a reactionary measure, 
and as one who has had considerable 
professional experience in the divorce 
and marriage courts in this country, 
may I ask the Home Minister to also 
remember this?

Shri Biswas: Again the Home Minis
ter!

Shri Frank Anthony: 1 am sorry, the 
Law  Minister.

I say this, when the dominant motive 
which has informed this kind of legis
lation is a social and a humanitarian 
motive, let us not assume the pose of 
hypocrites or puritanical posers. In 
Britain, this law has got this as the 
dominant motive—the social and 
humanitarian motive. Now, what are 
we catering for? We see what is hap
pening. More and more people are 
going to colleges. More and more 
young men and young women are go
ing to be thrown together. Now, what 
has happened and is happening? In 
England, they have catered not so 
much for the contracting parties, but 
they have always catered for the un
born child. That has always been the 
dominant motive, both with regard to 
divorce and with regard to marriage, 
and we in this country cannot blink 
our eyes at it. We have this co-educa
tional system spreading in this country 
in the colleges. We must accept the fact 
that it is not unlikely that young boys 
and young girls in colleges meet, 
they may get friendly, and they may

get intimate. But what do you do 
under this Bill? Do you make it pos
sible for them to marry and to enter 
soc^ty as decent human beings, 01 
on the other hand, are you not compel
ling them to become outcastes, and 
driving the woman on the streets? 
Under any other Act perhaps, if a 
Hindu boy and a Hindu girl in college 
get friendly, and there is the prospect 
of a child, I believe, they can marry 
under the Hindu law. But what hap
pens when a Hindu boy and a Christiaa 
girl get friendly and if you accept that 
their fri/endship has perhaps led to* 
intimacy and the prospect of a child,, 
what happens? If both were Christians,, 
they could marry; if the girl was 
fifteen, and the boy eighteen, they 
could marry, provided the parents’ 
consent is there. But here, even though 
the Hindu boy’s parents may consent, 
even though the Christian girl’s parents 
may consent, you say, no, that child 
shall be bom out of wedlock. It is a 
reactionary measure, because you are 
not even bringing it into conformity 
with your other laws and the law of 
the land. You say you are wanting to 
encourage intercommunal marriages. 
But are you really wanting to encour
age intercommunal marriages? Girls 
in this country mature physically at a 
much earlier age than in England, i,e. 
where they can marry at the age of 
sixteen. Under your Child Marriage 
Restraint Act, you put it at fifteen. But 
here, under a special rule of thumb, 
you say, no, the girl shall be at least 
eighteen years old. I am not propound
ing a charter of libertinism; I am not 
saying that a girl at fifteen and a boy 
at eighteen should be free to marry 
according to physical impulses or the 
idiosyneracies of an infant. I am not 
saying it. I am hedging it round by 
all the salutary safeguards that you 
can possibly think of. I am saying that 
when a girl has completed the age of 
fifteen, and a boy has completed the 
age of eighteen, until they have reach
ed the age of twenty-one, the consent 
of the parents or the guardians shall 
be forthcoming. That is the safeguard 
which I have prescribed, and I do feel 
that the hon. Law Minister should give*
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[Shri Frank Anthony]
serious consideration to what I am 
suggesting.

I am basing my amendment on 
judicial precendent, on the laws of our 
^wn country and on the facts as they 
obtain in this country. After all, as 
the previous speaker has said, it is 
not normal for girls in this country to 
wait till the age of eighteen or twenty- 
one to marry. You are stultifying the 
whole purpose of this Act. Normally, 
people in all societies prefer their girls 
to marry before they are eighteen, or 
twenty-one. But now, arbitrarily, you 
.are setting this age-limit for girls at 
eighteen years of age. A certain issue 
has been posed in the form of a ques
tion as to why, when we accept the 
age of majority at eighteen, we should, 
in respect of marriage, say that the 
<;onsent of the parent should be requir
ed. 1 have said that until they are 
twenty-one, the consent of the parent 
or the guardian should be a pre-con
dition to the marriage, and I say 
that I have done it advisedly. I 
recognise that marriage is a grave 
and an important matter, and unlike 
most other matters, perhaps, it does 
have j?raver consequences. And per
haps, even at eighteen, I am fixing the 
age at a limit where we expect people 
10 be physically mature, and where we 
think they can enter into marriage 
without any adverse consequences for 
their progeny. But after that, I am 
accepting this thesis that perhaps, 
mentally, they are not sufficiently 
mature, and sometimes they may be 
overborne by physical impulses. And 
that is why I have deliberately put 
down this safeguard that until they 
have completed the age of twenty-one, 
the consent of the guardian or the 
parent should be JJiven. And there is 
also another thing. We find it in our 
own divorce and marriage laws. There 
is no sanctity with regard to the age 
of minority in our own Acts. We And 
differing provisions. So, for the pur
pose of this particular Act, we can say 
that we regard them as minors until 
they reach the age of twenty-one. 
Under th* Indian Christian Marriage 
Act, a child or a minor has been de

fined as a person who has not reached 
the age of twenty-one. Under the 
Indian Divorce Act, the word ‘minor* 
has been defined differently; there, a 
girl of an Indian father is a minor 
until she is thirteen, and a boy of an 
Indian father is a minor until he 
reaches the age of sixteen. Under the 
Indian Divorce Act the courts' juris
diction is ousted, in the matter of edu
cation, custody and maintenance, as 
soon as the girl reaches the age of 
thirteen. They cannot order that a 
girl of thirteen, a child of thirteen, 
should be within the custody of a 
particular parent as soon as she com
pletes thirteen, she ceases to be u 
minor under the Indian Divorce Act. 
So, there is nothing extraordinary and 
unusual, if, for the purpose of this 
Act. we say that a minor shall be a 
person who has not completed the 
age of twenty-one, and for the purpose 
of entering into marriage, we put the 
age at the limit which we have in all 
our wisdom set in the Child Marriage 
Restraint Act, namely, fifteen for a 
girl and eighteen for a boy. In the 
Indian Christian Marriage Act we had 
this very salutary safeguard that bet
ween the ages of fifteen and twenty- 
one in the case of a girl and between 
the ages of eighteen and twenty-one 
in the case of a boy, the consent of the 
parent or the guardian should be 
there.

10 A.M.
Shri N. C. Chatterjee (Hooghly): I

express my dissent thoroughly from 
the amendment moved by Shri Frank 
Anthony. I have, on many occasions, 
differed from the recommendations of 
the Upper House, but on this occasion,
I think they have acted very wisely. 
If Shri Frank Anthony had only read 
some of the minutes of dissent of dis
tinguished Members of the Joint Com
mittee, he would have found good 
reasons. He has made a legalistic ap
proach to this question. But I would 
say that I have been practically all my 
life a humble votary of Themis, and 
if you are going to lower the age for 
a girl for marriage under this Act, you 
will simply increase the work in the



969 Special Marriage Bill 3 SEPTEMBER 1954 Special Marriage Bill

divorce courts, but it will not lead to 
any social welfare. I would rather 
take what Shrimati Vijaya Lakshmi 
had pointed out. She had administer
ed a very timely admonition, when she 
^poke here the other day. She said 
that we ought to realise that this 
Special Marriage Act is not meant tor 
-all the millions and millions of people 
throughout the country, but that it 
would only touch the fringe of society, 
the cultured, the cultivated, the edu
cated and the progressive— or call it 
even fashionable or whatever else you 
like, but it will only touch the fringe 
of society.

Now, if the progressive people want 
to do away with sacramental marriage, 
orthodox marriage, and so on, would it 
be right to think only of the legalistic 
age? Now, what is this lady, Shrimati 
Sita Paramanand saying? She says:

“The age should be raised from 
eighteen to twenty-one,—at least 
in the case of boys. Usually, un
orthodox marriages are initially 
settled by the parties themselves at 
a very tender age.”

My hon. friend Shri Frank Anthony 
says, have consent by parent or 
guardian. But that is only an illusory 
safeguard, for parents have got to con
sent, if the intensity of attachment is 
so strong, and there is no legal bar 
that they have cannot with-hold it. 
Again, this lady has pointed out:

“A boy of eighteen is not in a 
position to take a realistic view of 
marriage and its responsibility.”

I believe, with Acharya Kripalani that 
he is just a mere school-lad. Are you 
going to have a Special Marriage Act, 
for the purpose of setting a high 
standard of marital relationship for 
educated and progressive people, or 
are you going to give a boy, who is in 
the matriculation class or lust out of 
it, a charter to marry any school-girl, 
at the age of eighteen?

Then, there are other factors which 
have got to be taken into account. It 
is rather extraordinary in this House 
that I And that the o l t o  the Member,

the younger the afie of the girl he is 
fighting for. Acharya Kripalani is 
solemnly saying that the age should 
be thirty-flve. I am humbly but pas
sionately pleading that the age should 
be twenty-five at least for the boy. 
Pandit Thakur Das Bhargava is argu
ing for eighteen, and Shri Frank 
Anthony is for fifteen.

Shri Frank Anthony: Your own law 
has accepted it.

Shri N, C, Chatterjee: Anyhow, it 
will lead to indiscipline in the family. 
It will lead to disruption of many 
families, which is very undesirable. 
Many undesirable things will happen, 
which ought to be eliminated. There 
is no good saying that there may be 
some kind of attachment leading to 
intimacy, and therefore, this Parlia
ment, in the year 1954, should solemn
ly provide for certain lapses and pre
cocious intimacies developing in the 
critical age of adolescence. Are you 
going to encourage it, or are you going 
to stop it?

Shri Biswas: WiU raising it to
twenty-five stop it?

Shri N. C. ChattetiJee: I think twenty- 
five is a good age. At least in this 
case, I would rather go by the advice 
of the distinguished ladies who are 
progressive like this lady Shrimati 
Sita Paramanand. What does she say? 
She is saying that in this case, the age 
should be at least twenty-four. I have 
said twenty-five, only one year more 
than what she has said. If you want 
to make it twenty-four, I do not mind,

Shri Biswas: Ladies are so variable 
in their opinions.

Shri N, C. Chatterjee: Ladies are
variable in their opinions; anyhow we 
have got to pick and choose between 
them, and I think in this case they 
reflect more the advanced and pro
gressive opinion. (Interruption).

As a matter of fact, why are you 
enacting this law? You do not want 
orthodox marriage; you are really glir- 
ing a charter lor unorthodox, un- 
sacramental marriages, dvil marriages
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[Shri N. C. Chatterjee]
which are based purely On contract 
Therefore, you are thinking of love 
marriages. Would you like a love 
marriage at the age of eighteen?

Shri Biswas: I would ask the hon. 
Member to preach this in his own 
home.

Shri N. C. Chatterjee: As a matter 
of fact, I take it that in the great 
majority of cases, both in your parts, 
Maharashtra, and in Bengal, amongst 
educated middle class families, it is 
seldom that the marriage of a boy 
takes place tiU he is twenty-five; in 
the case of girls, it is seldom that a 
marriage takes place till she is twenty 
—or twenty-one. You are putting the 
hand of the clock back. Therefore, I 
am pointing out: do not take the 
legalistic aspect.

Shri Biswas: You prescribe the mini
mum age only.

Shri N. C. Chatterjee; Make it mini
mum.

Mr. Chairman: Let the hon. Member 
proceed.

Shri N. C. Chatterjee: I am not plead
ing lor a ceiling in this case. I am 
saying what should be the minimum 
age. Put any age you like; the only 
question is, what is the proper age? 
You find that even in our country 
when people are marrjring under the 
sacramental system or under personal 
laws, the marriageable age is generally 
advanced in the case of girls to twenty 
or twenty-one or even more and in 
the case of boys to twenty-five or 
twenty-six.

Shri Nanadas (Ongole—Reserved— 
Sch. Castes): What about people in the 
villages? •

Shri N. 0. Chatterjee: They do not 
marry under this Act. The people in 
the villages, the rural population, 
won’t be touched by this legislation.

What I am pointing out is that many 
members in these dissentient notes 
have drawn attention to the great 
menaco of India’s ovep^Kjpulation.

That is a serious menace and that as* 
pect, the economic aspect and the 
social aspect, of population should 
also be taken into account. Dr. Seeta 
Paramanand says that *at the age o f 
eighteen a boy can hardly support a 
wile. Marriage at twenty-one will be 
a good Malthusian barrier against the 
population growth*. This Parliament 
should also take that into account. It 
is not a question of only a union of 
*A* and 'B\ It has effect on family 
life, it has effect on the social system, 
it has effect on the whole national well 
being. When you are really making a 
progressive legislation for progressive 
pepole, you should have the courage 
to say that you are not going to allow 
this Act to be used as a charter for 
this kind of child marriage at a criti
cal age of adolescence. They have to 
realise the rights and obligations and 
the duties and responsibilities and 
then with full knowledge enter into 
it. I submit that what the Upper 
House has done is not at all unfair. 
On the other hand, if you like. Parlia
ment in its wisdom should increase at 
least the minimum age of the boy to 
twenty-four or twenty-five and of the 
girl to twenty-one.

Shri Bhagwat Jha Azad (Pumea 
cum Santal Parganas): I should be
given a chance to speak because it is 
only a question for my contemporaries. 
It is not for old men.

Shri S. S. More: You are not fit to 
speak on these matters.

Mr. Chairman: Let there be no
cross-table talk.

Shri Dabhi (Kaira North): I rise to 
support the amendment, No. 227, of 
Pandit Thakur Das Bhargava and to 
oppose all other amendments. I would 
have preferred sub-clause (c) as it 
was passed by the Rajya Sabha, but 
anyhow I am firmly of the opinion 
that the age of the bridegroom at 
least should never be less than twenty- 
one years. I do not understand how 
our pepole who call themselves edu
cated, advanced and progressive advo* 
cate the marriage of a boy of eighteen.
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Do these friends want to say that a 
boy of eighteen who is studying in a 
school or coUeage, who is not in a 
position to maintain himself, whose 
parents find it difficult even to find 
money for his studies, should be al
lowed to throw an additional burden 
upon his parents of maintaining his 
wife and children? Do these friends 
also want to argue that a boy of 
eighteen should be a father of 
children? Do they mean to say or sug
gest that the children of boys of 
eighteen would be healthy?

Shri B. N. Misra (Bilaspur— D̂urg— 
Raipur): What about the present posi
tion? Are we not having boys of 
eighteen who are fathers of so many 
children?

Shri Dabhi: That is one of the
reasons why we are weaklings; that is 
one of the reasons why at present we 
are producing such large numbers.

According to orthodox Hindu 
religion also, the minimum age is des
cribed as twenty-five or twenty-four. 
Even the famous physician, Sushrut, 
says that the minimum age of a boy 
must be twenty-five. Not only that; he 
says that children bom of a boy who 
is less than twenty-flve years of age 
would be ‘durbalendriya*—weakling. 
Many people think that our Hindu 
Sastras are for a low /ige; that is not 
the case. But our progressive people 
want that a boy of eighteen should be 
the father of children!

Another very important reason why 
I am against the other amendments 
for lowering the age—the marriage
able age—from twenty-one to eighteen, 
is that of over-population. Every year 
40 lakhs of human mouths are being 
added to our country and everybody is 
alarmed at the growth of population. 
The Census Commissioner has alarmed 
the whole country by his calculation 
that by 1981 we would be 52 crores of 
people. In order to avoid this 
catastrophe, our so called advanced 
people advocate the use of chemical 
and mechanical contraceptives which 
Involves risks to the health of women.

People never think of the risks involv
ed to the health of women by allowing 
a free rein in these matters. It is 
strange to see that there ate some 
people who advocate a course of 
action for our people which would lead 
to over-population. On the one hand, 
they are alarmed at the over-popula
tion and advocate chemical and 
mechanical contraceptive without car
ing for the health of the persons con
cerned—or at least the women— and 
on the other, they advocate a course of 
action which would lead to over
population. The Health Minister in a 
radio talk on the first of this month 
from Delhi has stated that if the 
marriageable age of the boys and girls 
is raised, a few years of active pro
ductive life will be put out of the 
pitcure and that will itself have a 
tremnedous check on the population 
problem. I would like anybody to 
challenge the statement made by the 
hon. Health Minister.

Shri Bhagwat Jha Azad: What has 
she said?

Shri Dabhi: She has said that if the 
marriageable age of boys and girls is 
raised, there would be less population. 
The Census Commissioner in his re
port has stated that certain investiga
tions were made in certain parts of 
Travancore-Cochin and Madhya 
Bharat. He has given facts and figures 
to show that the higher the age of 
the girl, the lesser would be the num
ber of children she would give birth 
to. So, from every point of view it 
is absolutely necessary that the age of 
the boy for purposes of marriage 
should be at least 21.

Then, Sir, it was argued that there 
is the consent of the guardian and 
therefore there is no difficulty. But, 
here there is no question of the con
sent of the guardian. Even if the conr 
sent of the guardian is given, if we 
think that it is not advisable from the 
nation’s point of view, from society's 
point of view that a boy of 18 should 
not be allowed to marry, then the 
Question of consent does not arise. Do 
our friends who argue in this way
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[Shri Dabhi]
want to say, that if the parents of a 
girl or boy give their consent, he or 
she may be allowed to marry within 
a prohibited degree of relationship? 
We would not allow that. The law 
would not allow that even if there is 
consent of the parents. Supposing the 
parents give their consent for a boy 
who is having his first wife to marry 
a sccond time, we would not allow 
that because it is against law and 
against society. We want that there 
should be certain essential principles 
of marriage and if they are to be ful
filled, then the question of consent or 
no consent does not arise. We should 
not give our approval to any step 
which would be against the policy 

'which We have decided upon. There
fore, taking into consideration all these 
points I appeal to the House at least 
to support the amendment moved by 
Pandit Thakur Das Bhargava.

S h r im a t i  R e n u  C b a k r a v a r t ty
(Basirhat): Sir, I am obliged to answer 
certain criticisms made by Shri Chat- 
terjee. Firstly, of course, we are all 
aware why he wants the age limit to 
be raised to 25. The real reason as 
we have seen in all the amendments 
is to restrict the scope of the Bill as 
far as possible. But, when he tries 
to rouse certain prejudices that by 
not raising the age we shall auto
matically increase the divorce cases, I 
would just like to point out that the 
Special Marriage Bill has been on the 
Statute Book since 1873 and the age 
put down there was 18. Of course, 
there was a clause with a proviso 
about consent, but age of *18* was al
ready there. If the minimum age of 
*18* is there and the number of divorce 
cases has not been so large as to com
pletely upset Indian society, then, I 
think, there is absolutely no case 
which he can make out that by accept
ing the age of 18 we will be doing a 
great harm to our society. Of course, 
he has recommended to us the argu
ments which have been put forward 
by Dr. Sita Parmanand. I have great 
respect for my colleague in the Upper 
House, but I would say and I think

it is wiser that we should consider 
what has happened during these last 
so many years and judge on the basis 
of actual events when we prescribe 
the age.

Now, there is certain force in the 
arguments made by Shri Frank 
Anthony that we should keep at least 
the minimum age according to the 
general law of the land. It is true that 
many of us do want that the scope of 
this Bill should be extended. We should 
move the majority of our people to
wards a uniform code for registration 
of marriages and to make this Special 
Marriage Bill slowly applicable to the 
rest of India, may be with certain 
amend'ments. Therefore, I would, in 
the first instance have, liked to support 
Shri Anthony for the age to be 15. But 
why is it that I do not do so? The 
reason for that is we feel that, at this 
stage, the introduction of guardian
ship will lead to more complications, 
we want to make it as simple as pos
sible and, at the same time safeguard, 
as far as possible, against wrong 

choices. That is why we say that, 
although w e have allowed 15 as the 
minimum age in the general law of 
the land, w e should keep it at 18. But, 
here again, we find that there are 
many amendments. One of the official 
amendments coming from the other 
side is again a proviso guardianship— 
first guardian, ‘ second guardian, then 
third guardian etc.

I would now argue on the point as 
to whether 18 is an age when a man 
or woman can make a correct choice. 
In our country we do accept 18 as the 
age of majority. It is an age at which 
men are allowed not only to control 
property, but when we used to have 
institutions of Princes, they would also 
come to the throne. Even now they 
control property. They are regarded 
as being mentally mature enough to 
lace the problems of the world and 
make correct judgements based on 
their own understanding. Now, the 
question or the arguments is, ‘are they 
oapable of managing the affairs of 
heart*? That is only limited point on
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which we have to discuss. The rest 
of it is accepted for good or evil. Pandit 
Thakur Das Bhargava has made out a 
case that we should make change in 
the age of majority and bring it on a 
par with the marriageable age, but at 
the moment we are limited to this 
aspect as to whether a man is in a 
position to make a correct decision 
when it comes to the affair of the 
heart. I feel a distinction has been 
sought to be made that in the case of 
a woman she matures earlier and she 
can make a correct decision at 18, 

but for a man, he is much more inno
cent and he is not able to come to a 
correct decision. (Interruption), It is 
said that he must attain the age of zi 
to make a correct decision. I feel, I 
have more faith in man and I would 
say that if a woman is able to make 
up her mind at 18, certainly a man is 
also able to make up his mind at 18. I 
would say that in Hindu marriages we 
are allowing the age to be 18 where 
it is not necessary to take the consent.

Pandit Thakur Das Bhargava (Gur- 
gaon): There the age is going to be 
increased to 21.

Shrhnati Renu Chakravarttjr: I
know it is being increased, but I am 
arguing against that. I am saying that 
in Hindu marriages you are allowing 
a man to make a decision at the age 
of 18. In Hindu marriages you are 
also allowing inter-caste marriages 
which are considered by many as be
ing problematical and which, accord
ing to certain pepole, will give rise to 
certain complications in society. You 
are allowing the decision to be made 
by man, at 18 with or without the 
consent of the guardian. (Interrup
tion,) I think if my hon. friend Desh- 
pande could, he would certainly not 
allow it to be on the Statute Book; but,
I am sure we will be able to pass it. 
In any case, there must be strong 
argument in the minds of Government, 
for recommending 18 in the Hindu 
Marriage Bill otherwise it would not 
have been put on the draft proposal. 
Therefore, I feel that there is no case 
whereby we can say that at the age 
of 18 a girl can marry without the 
consent of the parents but the man

cannot do so until he attains the age 
of 21.

An Hon. Member: You want deduc^ 
tion of age in the case of man also?

Shrimati Renu Chakrayartty: I do.
It should be on a par. If it is 18 for 
the woman, it should be 18 for man 
also. The question that has been rais
ed is that the marriages will be inter
provincial, inter-religious and in such 
cases complications arise. I feel that 
we are legislating for that section of 
the people who have moved forward 
from orthodoxy. We are making a 
provision for them. We do not consider 
inter-caste or inter-provincial mar
riages as wrong. That is why those 
who regard them as wrong, who say 
that it should not be allowed, oppose 
it. Let us be clear about it. If we 
say that they are not wrong and that 
they are not against happy marriages, 
then we should not regard them a» 
very complicated affairs. It is not a 
question as to the character of the 
man which we are disputing. It is a 
question as to whether inter-caste, 
inter-religious or inter-provincial mar
riage is so very complicated that a 
girl or a boy of 18 years of age cannot 
make a decision. That is the point 
which we have to decide. Therefore^
I really feel that the age limit should 
be 18 and should not require consent.

Lastly I come to the question of 
consent of the parents. Certainly, I 
must say that the parents must give 
their advice. It is only a natural 
thing. It depends upon the bond of 
affection between parents and children  ̂
the regard which the children hold for 
their parents and the way in which 
the children are brought up. These 
will decide whether the advice will be 
accepted or rejected. I think that 
advice must always be there at every 
stage whether at 18 or at 21. But, I 
do not see the logic of the argument 
that, the advice of the parents, instead 
of being persuasive and based on 
understanding, should be forced upon 
them by legal penalties in order to 
guarantee the welfare and happiness 
of our children.
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[Shrimati Renu Chakravartty]
Then there comes the question of 

difficulties of guardianship. My hon. 
friend. Mr. Chatterjee, pointed out, 
while speaking on his amendment, that 
"various difficulties have already arisen 
in this matter . I have no legal know
ledge and so I cannot say much about 
them. The point was raised about the 
legal guardianship, that is, guardian
ship of property and guardianship of 
the person. Mr. Venkataraman has 
accepted that it will be the guardian

ship of the person. Even there, cer
tain cases have been quoted by Mr. 
Chatterjee where specifically the Pun
jab High Court has given the ruling 
that in the case of guardians, their 
guardianship will not apply to mar
riages. Of course, I do not know how 
far it is correct and what the Law 
Minister thinks about it. One difficulty 
has already cropped up. Then the 
question will arise as to what will hap
pen in the case of those who have 
parents alive, and even there the first 
choice is being left with the court 
guardians, and so many other compli
cations will arise. I would like to put 
this before the House, namely, that we 
should judge it from this point of 
view: Are our children able to make 
their decision at 18? If they can make 
their decision about the affairs of life 
for which they are considered to have 
a mature judgment, then they should 
also be given the right of free choice 
of marriage, and I do not think that 
inter-caste or inter-religious or inter
provincial marriages are such compli
cated or wrong marriages that they 
cannot make their choice and that 
they will not be able to deal with 
properly.

Shrl Bhagwat Jha Azad: At the very 
outset I am not prepared to run a race 
with my elder friends for expressing 
•the progressive idea about age, but 
when such frineds are cornered by 
youths, they take the plea that they 
are speaking with the experience of 
half a century in public life and bar. 
I ŵ is denied the right to express my 
views on this Bill by Mr. More; but 
lor your assistance and kindness, I 
^ould not have been able to speak.

Mr. Chairman: 1 do not know how 
Mr. More comes in here.

Shri S. S. More: He is trying to
catch my eye.

Shri Bhagwat Jha Azad: 1 am sorry 
that Mr. More claims that he has the 
experience of half a century. He just 
now said that I should not express my 
opinion on this Bill. He does not 
understand that I am competent to do 
it. Here is another friend who also 
says that I am not competent to ex
press my views.

I would like to urge that the age 
should be reduced to eighteen for the 
purpose of marriage and I would like 
to support my point by rebutting the 
arguments advanced in favour of 
twenty-one. The arguments advanced 
are that wisdom seldom dawns before 
twenty-one, that boys and girls below 
twenty-one are mostly in schools and 
colleges and they do not finish their 
education and, therefore, they should 
not be allowed to marry . These argu
ments were advanced by Dada Kripa- 
laniji. There are other friends who 
say that they are not capable of 
earning before that age and, therefore, 
marriage should not be allowed to 
take place before that age. So far as 
wisdom is concerned, if that is the 
ground for extending the age to 
twenty-one, then you will find a good 
example in this House that elderly 
persons who are far above twenty-one 
differ amongst themselves. Some of 
them are for 21, others are for 25 and 
probably there are persons who are 
for 35, as Acharya Kripalani said, and 
so it is not necessary that wisdom 
comes with age, but some times, and 
even most times, it comes even be-* 
fore the age of eighteen. This argu
ment, which is repeated ad nauseum 
in this House, is, therefore, no valid 
argument at all. It is no argument to 
say that some of them do not finish 
their education in college till twenty- 
one, Probably, my friends, who are 
now far above* twenty-one have 
abandoned their touch with the col
leges. I came fresh from the university 
two years back and I feel I am in a
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better position to keep my hands on 
the pulse of the young men than these 
gentlemen and, therefore, I consider 
that it Is better in our circumstances 
that the age of marriage should be 
eighteen. There are students, boys and 
girls, who finish their education by 
eighteen. If you say that wisdom 
does not come at that age, then I say 
that there are some proverbs in my 
part of the country just as in other 
parts of India, which say that there 
are cases where wisdom does not come 
before sixty. Does it mean that those 
men should not be allowed to marry 
before sixty? Secondly, if the argu
ments are wisdom and capability of 
earning, then I feel the Law Minister 
should make a provision to the effect 
that persons who produce a certificate 
of wisdom or capability of earning 
will be allowed to marry. Then, there 
is no question of the age being 21 or 
25 or 35. The only criterion is that 
the boy or girl, who will produce a 
certificate of capability of earning and 
wisdom, will only be allowed to marry.

Shrimati Sueheta Kripalani (New 
Delhi): Who will issue the certificate 
of wisdom?

Shri Bhagwat Jha Azad; It is for
those gentlemen to answer the ques
tion. It is they that want such certi
ficates and it is not my case. I say 
that the. îmit of 21 for marriage is 
not justified under our circumstances. 
There is a fundamental difference 
between the understanding of the 
gentlemen like Mr. Deshp^nde, and 
our understanding. Whereas they 
want to stick to dogmas and to their 
own concept of things, we want to 
move forward with the century. Mar
riage is an institution which is not to 
be strictly adhered as prescribed in 
our old religious books. It is an insti
tution which has developed with the 
ages, and, therefore, the conception re
garding marriage, regarding the fixa
tion of the age of marriage and such 
other things should be reformed ac
cordingly. I feel that the arguments 
that have been advanced by my friends 
regarding education and wisdom and 
other things are not Justified.
348 L.S.D.

The previous speaker introduced an
other argument, namely, that of popu
lation and quoted the Heatlh Minister 
of the Government of India as saying 
that the population will be increased. 
Her idea about population and marriage 
are very peculiar. We cannot under
stand her insistence on abstinence. Let 
her propagate, from her Ministry, all 
the facilities to be given to the couples. 
I feel that this population ground has 
no standing. I would plead, therefore, 
that the age should be limited or 
restricted to eighteen and I do not 
mind if, in the case of the males, it is 
twenty-one. but I strongly oppose the 
opinion that a girl at eighteen gets the 
wisdom, not the boy.
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^  ^  an^ w

1 ^  m

 ̂^  ^  CTFIT 'qiQ  ̂ 1̂  I

HW ^  ST*r T w  ariVsf

ihft ^  I airsr fTT ^
J ^  ^  (pr ^

!nff ?*rawr it i f ,
<8 f ,

5TT <8 ^  #  #  TO *1*
srtf ihrr #  i ^  r'nV’

wm t ^  'srpft f  i ’ rt

#  fi! r>r r^r ^  jf*
W J  O T F s n  f t  It ariV

^  ^ w w  ^  ^  TO
gTf i f  gpiPT 'iRfr #  I aft TO
3^1 it I



983 Special Marriage Bill 3 SEPTEMBER 1954 Spccial Ma)riage Bill 984

TRi % :]

^  ^  «ct5IT
^  ^  f  I atrsr h W  «pt it
3fn^ ^ 5Tf^ ^  5TB"Vi ?}’
«F»T jfT?r i ?9f$n3
*1̂ ^  ^  ^ ^  fvTT̂
< <3*11 ^ *1 5̂ *11 f y *(*f) ^
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Dr. jaisoorya (Medak) rose—
Mr. Chairman: Will you be able to 

finish it within five minutes?
Dr. Jaisoorya: Yes, very soon. I am 

competent. There are two aspects. One 
is the biological aspect as far as age 
is concerned. The other is: the needs 
o f society. We have to make a com
promise between the two,

Shri Biswas: The third is the emo
tional aspect.

S h r im a t i  S u c h e ta  K r tp a la n l: That is 
a constant factor in all matters.

Dr. Jaisoorya: Let me put some facts. 
It is only in recent times that a com
plete survey was made. We had up 
till now only fragmentary surveys 
about the biological aspect. It is cor
rect that a girl, especially in the 
tropics, is physically ripe for marriage 
at 16. She is not bioligically ripe for 
motherhood. The ideal age for a 
woman to become a mother is between 
18 and 23. So» we have to see not 
only the physical ripeness of a Woman 
but also her biological role as a 
mother. Therefore, I suggest 18 is a 
very good age for marriage. Complica
tions arose because of the evil aspect 
of the Indian Majority Act and all that 
— t̂hat a boy is his own master in his 
own right at the age of 18.

Another unfortunate fact I have to 
tell you. That is so unfortunate as it 
Is: that a boy is physically ripe at 18 
and his urge is highest at the age of 
18. But society cannot allow that be
cause there are very feW boys who are, 
at the age of 18, economically indepen
dent. So, the question is how many 
boys will marry at the age of 18, al
though they may be ripe. Very lew 
boys will be able to marry at the age 
of 18.

Secondly, if the minimum age of the 
ehl is fixed at 18, there wiU be venr

few cases of boys of 18 who will marry 
the girls. Generally, there is a differ
ence of three to four years. There are 
extremely few cases that I know of, 
where boys have married girls who are 
older than themselves—the boys. There 
are one or two little instances of which 
we should not be so terrified as to 
say that the age of boys should be 
raised to 21. If you look at it factually, 
very few cases will come under this 
category. On the average, society’s 
position is that very few boys will 
marry at the age of 18. Most of them 
marry pretty late, and most of them 
marry girls who will be above 18 years 
of age. Therefore, I do not think we 
should make such a tremendous fuss 
about it. We can make a law that 
both can marry at the age if 18, de 
facto. Actually, it comes to what we 
really want: that the boy should be 
above 21 and the girl should be above 
18.

Mr. Chairman: It is almost 10*45.
We shall take up Private Members' 

Bills. I think first we wiU take up 
the Bills to be introduced.

GOVERNMENT OF PART C STATES 
(AMENDMENT) BILL

Shri V. P. Nayar: (Chirayinkil): I beg 
to move for leave to introduce a Bill 
further to amend the Government of 
Part C States Act. 1951.

Mr. Chairman: The question is: ,
'•That leave be granted to intro

duce a Bill further to amend the 
Government at Part C States Act, 
1951."

The motion was adopted,

Sbii V. P, Nayar: I introduce the
Bill.

WOMEN’S AND CHILDREN’S INSTI
TUTIONS LICENSING BILL

Shrimati Jayashri (Bombay--Subur- 
ban): I beg to move for leave to intro- 
tuce *a Bill to regulate and license
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[Shrimati Jayashri]
institutions caring for women and 
children.

Mr. Chairman: The question is:

“That leave be granted to intro
duce a Bill to regulate and license 
institutions caring for women and 
children.”

The motion was adopted.

Shrimati Jayashri: I introduce the
Bill.
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SUPPRESSION OF IMMORAL 
TRAFFIC AND BROTHELS BILL

Shrimati Jayashri (Bombay—Subur
ban): I beg to move for leave to intro
duce a Bill to provide for and consoli
date the law relating to suppression of 
immoral traffic in women and brothels.

Mr. Chairman: The question is:
“That leave be granted to intro

duce Bill to provide for and con
solidate the law relating to sup
pression of immoral traffic in 
women and brothels.**

 ̂ The motion was adopted.

Shrimati Jayashri: I introduce the 
Bill.

ELECTRICITY (SUPPLY) AMEN1>- 
MENT BILL

Shri Sadhaa Gupta (Calcutta— 
South-East): I beg to' move for leave 
to introduce a Bill further to amend 
the Electricity (Supply) Act, 1948.

Mr. Chairman: The question is:
“That leave be granted intro

duce a Bill further to amend the 
El^tricity (Supply) Act, 1948.’*

The motion was adopted,

Shrl Sadhaa Gupta: I introduce the 
BilL

E X - A R M Y  P E N S O N N E L * S  L I T I G A *  
TION BILL

Dr. N. B. Khare (Gwalior): I beg to 
move for leave to introduce a Bill to* 
provide remedy and to regulate the 
ex-army personnel’s litigation with 
respect to their pay, al
lowances, pension, gratuity and 
all other emoluments payable 
under army regulations and usage 
of the army and punishments inflicted 
on them without jurisdiction or in 
excess of Jurisdiction, or in excess of 
the quantum prescribed by the army 
Laws.

Mr. Chairman: The question Is:
“That leave be granted to intro

duce a Bill to provide remedy and 
to regulate the cx-army person
nel’s litigation with respect 
to their pay, allowances, 
pension, gratuity and all 
other emoluments payable under 
army regulations and usage of the 
army and punishments inflicted on 
them without jurisdiction or in 
excess of jurisdiction, or in excess 
of the quantum prescribed by the 
army Laws.”

' " The motion was adopted.

Dr. N. B, Kliare: I introduce the 
Bill.

FUNERAL REFORMS BILL
Shri Telkikar (Nanded): I beg to 

nove for leave to introduce a Bill to 
reform the funeral system in India.

Mr. Chairman: The question is:
**The leave be granted to intro

duce a Bill to reform the funeral 
system in India."

The motion was adopted,
Shrl Telkikar: I introduce the BilL

PENSIONS (AMENDMENT) BILL
Dr. N. B. Khare (Gawalior): I beg 

to move for leave to introduce a Bill 
further to amend the Pensions Act, 
1871.
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Mr. Chairman: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Pensions Act, 1871.”

The motion was adopted.
Dr. N. B. Khaxe: I introduce the 

Bill.

ARMY (AMENDMENT) BILL 
Dr. N. B. Khare (Gwalior): I beg to 

move lor leave to introduce a Bill fur
ther to amend the Army Act, 1950 
(Insertion of new section 67A).

Mr. Chairman: The question is:
■“That leave be granted to intro
duce a Bill further to amend the 
Army Act, 1950 (Insertion of new 
jsection 57A).’*

The motion was adopted.
Dr. N. B. Khare: I introduce the Bill.

ARMY (AMENDMENT) BILL
Dr. N. B. Khare (Gwalior): I beg to 

move for leave to introduce a Bill fur
ther to amend the Army Act, 1950 
{Insertion of new section 61A).

Mr. Chainnan: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Army Act, 1950 {Insertion of new 
section 61 A ).”

The motion was adopted.
Dr. N. B. Khare: I introduce the Bill.

WIDOWERS* RE-MARRIAGE BILL

Shri K, C. Sodhia (Sagar): I beg to 
move for leave to introduce a Bill to 
provide for the remarriage of 
widowers.

Mr. Chairman: The question is:
“That leave be granted to intro

duce a Bill to provide for the re
marriage of widowers.”

The motion was adopted.
Shri K. C. Sodhia: I Introduce the 

BilL

CONSTITUTION (AMENDMENT OF 
THE SIXTH SCHEDULE) BILL

Shrimati Khongmen (Autonomous 
Distts.—^Reserved—Sch. Tribes): I beg 
to move for leave to introduce a Bill 
to amend the Sixth Schedule of the 
Constitution of India.

Mr. Chairman: The question is:

“That leave be granted to intro
duce a Bill to amend the Sixth 
Schedule of the Constitution of 
India.”

The motion was adopted,

Shrimali Khongmen: I introduce the 
Bill.

WOMEN’S AND CHILDREN’S INSTI
TUTIONS LICENSING B IL L ^ on td .

Mr. Chainnan: The House will now 
proceed with the further consideration 
of the following motion moved by Shri
mati Maniben Patel on the 23rd April, 
1954:

“That the Bill to regulate and
* license institutions caring for

women and children, be taken into
consideration.”

Shri D. C. Sharma (Hoshiarpur): 
What is the amount of time allotted 
for the discussion of this Bill?

Mr. Chainnan: I understand the time 
allotted for the discussion of a Private 
Member’s Bill is four hours. One hour 
was spent last time and if hon. Mem
bers so choose, they can go on with 
the discussion of this Private Mem
ber’s Bill. Let us see how many people 
are interested in it.

Shri D. C. Siiarma: Who are the
speakers who took part in the discus
sion of this Bill last time?

Mr. Chainnan: About eight Mem
bers have already spoken on this Bill 
They took about an hour.
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Shrl Raffbubir Sabai (Etah Distt— 
North East cum Budaun Distt.—^East): 
Mr. Chairman, I rise to accord xny 
fullest support to this Bill which has 
been brought forward by our sister 
Shrimati Maniben Patel. The object 
of this Bill is a very praiseworthy one.

Sbri Sinbasan Slngb (Gorakhpur 
Distt.—South): On a point of order:
the House has just now given leave to 
Shrimati Jayashri Raiji to introduce a 
Bill similar to the one under discussion 
now. If this Bill is thrown out by the 
House, or amended, what will be the 
fate of the Bill introduced today?

Mr. Cbairman: This Bill was intro
duced and considered last time. When 
the fate of this Bill is known, Shrimati 
Jayashri Raiji will decide whether to 
proceed with her Bill or not. For the 
present there is no point of order.

Shri Ragfaubir Sabal: I was proceed
ing to say that the object ^ th  which 
this Bill has been introduced is very 
laudable, namely, *to protect women 
and children from exploitation legislar 
tion is necessary to regulate and license 
the orphanages and other institutions 
caring for women and children under 
18 years of age and to provide for the 
proper custody, care and training of 
their inmates’. It has also been stated 
in the Statement of Objects and Reasons 
that a large number of bogus children’s 
houses and orphanages are existing in 
the country exploiting thie destitute 
women and children.

In this connection, I may be permit
ted to say that in order to tackle this 
thorny problem, the U.P. Government, 
in the year 1948, set up an enquiry 
committee to go into the question of 
working of the orphanages and 
widows’ homes in U.P. I was one of 
the members of that committee and I 
had the privilege to go round the coun
try and especially I visited many of 
the districts in UP. Some of the con
clusions to which I and one of my 
friends who accompanied me in those 
tours came are embodied in the report 
of that committee and are given on 
page 21. With your permission, Sir, I 
wish to take the House into confidence

with regard to some of the observations 
that were made after the completion 
of that tour of the districts in UP. 
and that led us to the following con
clusions. The conclusions are: **Most 
of the widows’ homes and orphanages 
run by different organisations are
hopelessly mismanaged and are
entirely unsuited for the task they pre
tend to perform. They are a cloak for 
making money and swindling. The
managing committees are* only in 
name doing virtually nothing in the 
direction of ameliorating the miserable 
plight of widows and orphans.

(2) Good many institutions are
merely collecting centres for all sorts
of women good, bad and indifferent, 
brought together by all possible means, 
fair and foul. They are then disposed 
of to avaricious purchasers for huge 
sums of money in the name of mar
riage.

(3) In some cases, accoimts were not 
properly kept and duly audited and at 
places they disclosed clear fabrication 
and fraud.

(4) Many an institution had been 
started by imscrupulous and bogus 
persons for making money and deceiv
ing the public.

(5) There was a great multiplicity 
of such institutions in some of the im
portant towns of UP. Fewer institu
tions, well managed, should have serv
ed the purpose, admirably well.

(6) One special feature that attract
ed notice was the absence of educated, 
devoted and sincere lady workers in 
these institutions mostly run by men, 
by no means, of unimpeachable 
character and transparent honesty. 
These institutions had no plan, no 
clear objective before them to improve 
the lot of the helpless widow and the 
unfortunate orphan.*'

Sbri D. C. Sharma: May I know
from which book the hon. Member is 
quoting?
11 A.M.

Shri Baghubir Sahai: From the 
report of the U.P. Orphanages and
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Widows' Homes Committee, which was 
submitted to the U.P. Goverimient......

Shrl D. C. Sbanna: Were you a mem
ber?

Shri Raghubir Sahai: I was a mem
ber and we have given our conclusions. 
1 am glad to say that these conclusions 
have been accepted by the UP. Gov
ernment and they have set up a Board 
to look alter these Institutions in the 
province. I quoted these conclusions 
to which I and one of my friends 
came and which we formed after that 
long tour in order to emphasise the 
point that there is a multiplicity of 
such bQgus institutions all over the 
country. That problem should be tackl
ed with all seriousness.

You may remember that last year 
Shri M. L. Dwivedi also brought for
ward an Orphanage Bill in this House 
and the matter was discussed at great 
length. The points that have been 
made out in the discussion of this 
Bill—almost everyone of them—were 
made out in the discussion on that 
Bill also. If I remember aright, it was 
on the assurance of the hon. Law 
Minister that that Bill was withdrawn. 
The hon. Law Minister then gave an 
assurance that the Government were 
contemplating to bring forward a 
comprehensive Bill on this subject at 
a very early date. After the discus
sion on Mr. Dwivedl’s Bill, I think a 
Bill was brought forward in the Coun
cil of States, now known as Ra]ya 
Sabha, and that Bill, 1 believe, has 
now been passed.

I think that that Children’s BiU will 
not serve the purpose as its scope is 
very limited. In the first place, it is 
only confined to Part C States. More
over, it does not relate to the already 
existing institutions which are spread 
over the entire country. A Bill of this 
nature, as haŝ  been brought forward 
by our revered sister, Shrimati Mani- 
ben Patel, is absolutely necessary.

I may also invite the attention of the 
House to some of the observations that 
have been made in the First Five Year 
Plan in this connection. One of the

chapters that the planners have devot
ed is with regard to the social welfare, 
especially of women and children......

Mulla Abdullabhai (Chanda): Mr. 
Chairman, there is no quorum in the 
House.

Mr. Chairman: Yes, there is n»
quorum. There is now quorum. The
hon. Member may go on.

Shri Bagtaubir Sahal: I was referring
to the Five Year Plan in which this 
subject has been dealt with. With re
gard to the children’s welfare and 
women’s welfare, they made some
weighty observations. I will only read 
out the one which is given on page 120. 
In regard to the organisation of insti* 
tutions for the welfare of handicapped 
children, orphans, the disabled and
destitute, it was stated there that *"the 
orphanages and other similar institu
tions should be registered and super  ̂
vised” . It was laid down some three 
or four years ago when the Plan was 
drafted, that these existing institutions 
should be registered and supervised. 
When we look at the book about the 
progress of the plan which was pre* 
pared in January 1954 and which was 
supplied to us during the last session, 
1 am sorry to say that not one single 
word has been mentioned there about 
the progress that has been made in 
this direction, which means that this 
subject was indifferently treated antf 
nothing so far has been done with re
gard to the social welfare of children 
and women. This discloses a very 
lamentable state of affairs. This matter 
should not have been so shabbily 
treated.

As I have said, the present Bill only 
demands what was specifically laid 
down by the Five Year Plan that these 
institutions which are in a great 
number all over the country and which 
are proving themselves to be a great 
nuisance, should be controlled and 
supervised. I would suggest to the 
House that whatever steps have now 
been taken by the U.P. Government 
should be taken almost in every other 
state and that a Bill of an all-India 
nature is absolutely necessary.



995 Women's and Children's 3 SEPTEMBER 1954 Institutions Licensing Bill 996

[Shri Haghubir Sahai]
Here, with your permission, I might 

^Iso say that although we are inak- 
ing very appreciable advance in all 
possible directions—we are concentrat
ing our attention on greater production 
of foodgrains, development of big in
dustries, progress in Community Pro
jects, opening of National Laboratories, 
which are all very good in themsleves 
as they raise the status of India as a 
whole—our progress is not to be judg- 
•ed by them alone. If we neglect the 
progress and improvement in the con
dition of our destitute women and 
children, all the progress will mean 
absolutely nothing. So I would 
emphasize that this aspect should be 
taken note of and the purpose of this 
Bill should be appreciated.

Lastly I would submit, because of 
the great neglect that has been shown 
BO far in regard to this important 
matter, that it is very necessary that 
a separate Ministry should be set up 
for dealing with the subject of the 
social welfare of women and children. 
Unless and until that is done, perhaps 
the subject will not be properly dealt 
with.

With these words I beg to accord my 
fullest support to this Bill.

Shrimati Jayashrl (Bombay— Ŝubur
ban): I thank you for giving me this 
opportunity to speak on this Bill. The 
dratts of these two Bills wliich some of 
us here have introduced, namely the 
Women’s and Children’s Institutions 
Licensing Bill and the Suppression of 
immoral Traffic and Brothels Bill, 
were prepared by the Association of 
Moral and Social Hygiene in India. 
Ihesc drafts were sent to the Home 
Ministry about two or three years 
back; but I am sorry to say that in 
spite of the promises that were given 
to some of us who had approached the 
Minister, so far no action has beer 
taken. The Chairman of the Associa
tion of Moral and Social Hygiene. 
Shrimati Rameshwari Nehru, called 
some of us and asked us to bring 
these as Private Members* Bills. And

some of us have brought these Bills
before Parliament.

I am glad that after waiting for a 
long time this Bill has got an op
portunity to be discussed, and I hope 
the Members will support this Bill. It 
is a non-controversial Bill. At the 
same time it is a very important Bill, 
in this way that at present so many 
bogus institutions started in the name 
of looking after and giving shelter to 
women and children are run to exploit 
these women and children.

We know the present condition of 
our society, the evil customs of child 
marriage and dowry, the one-sided civil 
laws Which keep women dependent on 
men. Women are thrown out on the 
streets and they are exploited, and they 
fall into evil hands.

These homes which call themselves 
iinstitutions for looking after women 
are practically homes of evil fame, we 
should say brothels.

In our constitution we have laid 
down the policy that the State shall in 
particular direct its policy towards 
securing that childhood and youth are 
protected against exploitation and 
against moral and material abandon
ment. I am sorry to say that so far 
very little has been done in this matter. 
As I said, we have yet to pass legisla
tion which will give protection to 
children and women. As the hon. Mem
ber just now told the House, we had a 
Children’s Bill which aims to supervise 
the institution for children.

Mr. Chairman: May I make an ap
peal to hon. Members, and through 
those that are present to those who 
are not present here, that we have, 
after great persuasion or pressure, got 
a day in a week fixed for private Mem
bers’ business. Of course, hon. Mem
bers are free to go out. ,But when the 
position is that hardly the quorum <s 
present, we are always on tenter-hooks. 
And it is a thing which I think all non- 
ofRcial Members of the House will 
generally take into account as not be
ing desirable.
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D r . R a m  S u b h a ^  S in ffh  (Shahabad 
South): Everybody can be easily pre
sent if the chance is given only to 
those present. But different parties 
submit the names. Only those remain 
who are interested.

Mr. Chairman: Today it may be the 
Bill of X, tomorrow it may be the Bill 
o f Y, When there is a discussion of non- 
officiaJ Bills, for which provision has 
been made that there should be some 
hours devoted every week. I think it 
should be fairly the duty, the con
scientious duty, at least of the non
official section to be present in the 
House. Suppose the number present 
is hardly sufficient to constitute 
quorum. I do not know where we will 
have to stop. 1 do not want to sive a 
ruling, but it is an appeal which may 
be conveyed to those who are outside 
so that they may come in.

Dr. R a m  S u b h a g  S in g h : I t  would b e  
better. Sir, you accept the principle 
that chances to speak will be given 
only to those who are alert and t r y  t o  
catch the eye of the C h a ir .

P a n d it  M u n is h w a r  D a tt  U p a d h y a y
(Pratapgarh Distt.—East): I think it 
will be proper to wait so that hon. 
Members may come in. There Is no 
quorum*

M r. C h a irm a n : That is what I said. 
There is quorum probably. Some time 
•back 1 got it counted. As 1 said, we 
are always on tenter hooks.

D r. R a m  S u b h a g  S in g h : Another
difficulty is that chances should be 
^iven to private Members in thp sense 
that it should be made possible for 
private Members to get Bills or Resolu
tions passed. Then, they can be pre
sent without any difficulty. Usually, 
the oracticp is that Bills and Re«iolu- 
tions of private Members......

Mr Chairman: I do not know what 
the difficulty is. I dn not make any 
distinction between Bills and Bills. 
This is time fixed for non-official busi
ness. There is a large number of Bills 
introduced even today. After rreat

tfforts when some Bill is under dis
cussion belore the House, the Members 
should be present

S h r i  G a d g il  (Poona Central): There 
is a lot of wastage of paper, money 
and time involved in printing all these 
things. We are not fair to the tax
payer.

M r. C h a irm a n : It is a matter for non
official Members. Today, the time is  
fixed for Private Members* Bills. It 
may be this Bill today and another 
Bill some other time. What I was say
ing is this. Under the rules, I cannot 
compel any Member to remain present.
I would only appeal that hon. Mem
bers should treat it as their sacred 
duty to be present. When they have 
got special time allotted for Private 
Members*' business, let them remafn 
present.

P a n d it  M o n i ih w a r  D a tt  U p a d h y a y :
On a iK)int of order, Sir, I think the 
bell may be rung. There is no quorum 
at present.

M r , C h a irm a n : That is the attitude 
generally. I do not know whether we 
deserve all these hours allotted for 
Private Members’ Bills.

S h r l  N . M . L in g a m  (Coimbatore): 
There is a feeling that Government dc 
not take seriously Private Members’ 
Bills and Resolutions.

M r. C h a irm a n : It is not a  question o f  
the Government at all.

T h e  M in is te r  o f  L a w  a n d  M in o r ity  
A f fa ir s  (S h r i  B is w a s ) :  On behalf of 
Government, I should like to repudiate 
the suggestion which has been n?'̂ de.
It all depends on the character ot the 
Bill. Suppose it is a matter on which 
the Government themselves are taking 
action, there is no point in rushing 
through a Bill. There were some non
official Members in those days—I am 
talking of pre-Independence days— 
there was a meeting and so on and 
everybody said. India is to be saved, 
but if India is to be saved 
it should be saved by my hand and 
none other. That is the attitude of the 
Private Members. If thaJ r̂ivAt# MeryiT i 
bers bring a Bill, the objî t̂ u ^
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[Shri Biswas] ^
the ends which the Bill has in view 
shoulS’̂ iTgrven effect to. It does not 
matter whether that object is achieved 
at the instance of Member A, or Mem
ber B or Member C or even of Gov
ernment. Therefore, it all depends 
Suppose Government are undertaking 
legislation on that very subject .̂ nd a 
Bill is ready. Take for instance the 
next Bill, the Dowry Bill. When it is 
called on, I should like to point out 
that a draft Bill is before me on my 
table, I am examining it carefully, I 
am not satisfied with all the clauses, I 
am recasting them and so I would ap
peal to the hon. Mover to drop i t .....

P a n d it  T h a k u r  D a s  B h a r g a v a  (G ur- 
gaon): May I submit a word'. Sir?,

Shri Biswap: I am only giving an 
illustration. It was suggested that 
Government take no interest. I am 
repelling that charge.

P a n d it  T h a k u r  D a s  B h a r g a v a : In
reply to what the hon. Law Minister 
has said, I may say that it has been 
the practice in this House, as soon as 
Government say that they are ready 
with a Bill or that they are going to 
take up the subject, hon. Members 
have always withdrawn their motions. 
Members have never taken up the 
attitude that they must be the persons 
who should bring the Bill.

S h r i  B isw tas: It was the' charge
which was made: that Government 
take no interest in these matters. I 
am repudiating that.

P a n d it  T h a k u r  D a s  B h a r g a v a : As a
matter of fact, when non-official Bills 
are there, we find one Minister only. 
None others are usually present.

A n  H o n . M e m b e r ; That is also true.

M r . C h a irm a n : My only idea is to 
draw attention particularly not so 
much of official Members as of non
official Members, that when Private 
Members’ Bills are under discussion, 
they should try to attend in larger 
numbers.

r te n a it  T h a k u r  D a s  B h a r g a T a ; A u
should attend, including Govemmeut 
Members.

M r . C h a ir m a n : Moreover, this la
Private Members* Bills d a y .

P a n d it  T h a k u r  D a s  B h a r g a v a :
Private Members’ Bills are of general 
interest. Government should also be 
present.

S h r i  G a d g i i :  At least we should see 
that the quorum is there. After a  long 
fight, non-official Members have suc
ceeded in getting a day in a  fortnight 
for Private Members’ Bills. This busi
ness must be pursued with diligence.

P a n d it  T h a k u r  D a s  B h a r g a v a : There 
are already 54 Bills and ten were 
introduced today. If Members are not 
even present, what is the use of bring
ing all these Bills?

Mr. C h a ir m a n : I never expected to 
start a discussion between officials and 
non-officials. I only wanted to sug
gest that when Private Members* Bills 
are under discussion, it is better that 
non-official Members attend in larger 
numbers. Let us now go on with the 
business.

P a n d it  M u n is h w a r  D a tt  U p a d h y a y :
There is no quorum.

M r. C h a ir m a n : T h e r e  is  q u o r u m .

S h r im a t i  J a y a s h r i :  I was saying, Sir, 
that the Children’s Bill has been pass
ed in the Rajya Sabha. The scope of 
that Bill is limited. It does not deal 
with children’s homes started by 
voluntary organisations. I do not want 
to run down the efforts made by 
voluntary organisations which have 
been doing very good work during the 
last so many years. We have very good 
institutions like the Shraddanand 
Ashram in Bombay, the Children’s Aid 
Society and also institutions in many 
other places. I know voluntary organi
sations have been looking after women 
and children. There are a few volun
tary organisations such as the Shra- 
dhanand Ashram and the Children’s 
Aid Society in Bombay which are 
doing very useful work for women and 
children. But, at the same time, there
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are a lew organisations that are ex
ploiting the situation and we can call 
them bogus institutions. We, especial
ly those in big cities, know that small 
children are sent with bands and one 
receipt book, and they go and collect 
funds for some bogus Ashram. We 
do not know what happens to that 
money, and whether such an institu
tion is genuine. In this way, children 
are asked to beg in the streets. The 
idea of introducing this Bill was to 
request the Government to register 
these institutions which are started to 
give shelter to women and children. 
In this Bill, we have said that there 
should be Inspection by ,the Govern
ment of all the Institutions whether 
started by the Government or by 
private voluntary organisations. In 
the Children’s Bill that has been pass
ed in the Rajya Sabha, homes will be 
started for destitute children and also 
for neglected children, and these homes 
will be inspected by the Government 
Inspector. But, other homes started 
by ‘ voluntary organisations will be out 
of this inspection. So, the idea of mov
ing this Bill is to protect the women 
and children who will be exploited by 
such bogus homes.

Much has been said by the hon. 
Member who spoke before me about 
what the U.P. Government has done. 
I also saw the report, and I And that 
there are a large number of such insti
tutions. There is no proper manage
ment, no accounts are kept, there is 
no managing committee. So, in this 
Bill provision is made for the establish
ment of a proper managing Com
mittee, for looking to the audit, etc. 
I hope there will not be any difficulty 
in supporting this Bill. The Govern
ment have not to spend a large amoimt. 
There are already inspectors who will 
be appointed to visit the institutions 
which are started by the State. To
gether with that, they should say that 
all those voluntary organisations 
should also register themselves and 
inspection should be made of those 
organisations. That is the only thing 
which this Bill asks, and I hope there 
will not be any difficulty in passing 
this legislation.
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VPis 3IT T5T ^
fr'J'j'nl ^  3twrT*fr?n ^  sr r i  1

•! 3PT ^  *l'oi< *T  ̂ 3ll^l,
^  p r  <T? ^  fi?ran ^  ^ ^  ^

w  75T ^ I r»r iM
?re«ipf ^  «P7 arî  ^  ŝnnr 
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Tvzit I effv̂ T ??r anra" ainr
iRnr ^ ? f t , ^  yvtTi ^ ?*i> fsra^

^fwrf «ft̂ , ^  ^ and^
«r iW ?  ^  ̂  ^  ?5r  ̂ ^

T*T ^  ?pJT? *T*n xfH *J* 
^  n ^  1̂ , cHV^, «n ?it 5ns7 f

fisr ^  n>rar*r *f ^  rnnr
ai'e»i VI, 3tt r»r ?«5 y*n^
*r^  ^  ?T5«narf VJ ^  ?rw  iV, ^  

q r̂ si^  5Em I

vm  î «Rh'<n «Ji hw  jft ajnr 
T̂T’T ^ HTr4 W, 3T*T? 'TW

5n  ̂arl̂  ?nn; ^  ^  ann atrr 
^  ?5qn m  <  airaisft

^  ’(sV, 17 ^irf, ?lf ^  ^
«irtarsT ^  he anft r*n/ ^
T«ivhrii I tr* ’>5:̂  i je w / t̂iH Vf ^  
«ft arî  ^  apRiifarfWi ^
Tspt r» f ^  «rr
fre ?sTr rw  17 wnsr ^  ?j3

*  < <) HT 5TO y*T 3 •<
f̂wrarf if ^  ^  m H‘ 1 sifi^

tiV'liart’ ^  STTeT 1^5T <1 *T
fsR- ff q?TT5=«7 *NaRf
sf ^  ^  «prarr #  art̂  aiR ^  ^
^  T?IT #  ^  f^RT ?IT? if  TH- i d  5 lk  

i n  f l i ^ i '  in ft  IT? 
w ^  f  I f? r  5T^ #  f i )  r*rrft
1F T  ’rtor*T 3jf fi^r ?ir«iT ^  4  

i t i T  h r o i?  *in7r it, *5T̂  
«ih R i f ,  ?n  4  #  ?i> i M  ^ihpTi^ 
^  «re fJirft irraBn » m ft7 m q ^  *1^
'3 01^ ^ T̂T Tf1> i| ̂  ^  15 ĵ€P *1^ V? 

t  I '

anft w ^  f*nr «ft r s ^  5ft 
? n̂WT ?T?T  ̂ trffspT litftvn  1ST frs 
^  ^  «PT hras ^  I ttffnJi infhtPT ^  

^rtW ipon ^  ^  
<ti>*il ^  ^ [ t  ^  *1^ ^  I ffra" ^
inr »T^ f , ?}t?B^ 11^ ^  n
aw  ?n5 w  1 5 1 ^ ^  art̂  î JT *1^
^  ^  I ^  «jh^ #  1RT 5ns7
an?' gtfy^ am? am tnh^ ^

11 i ^ w  ^  1>W
f i r  IfT ^  lit fTT

5̂  ^  I 1 ^  fw fn ' ^  ^
# 1 ^  n r i ^  W ^  atrapft if  p r  i^ b  
IT? ?W  ajft ^  art? if  l i l f  f iw  
ST an^, iTif^ iTiOTT ^  Ww ^  an^ ajf? 
1?  ? i«r  fir ift  ^ iw  in r  ?!•, atft 
r»T!f f * n f  #  irm  *n=?ni- «n
fV5T ^  i m  5W  I" ^  i r * i ^  *f frn A  
?m >p in  ̂ i«iT « i i ? p  ?hiT 
fir ift  ?ri! HF*nr 1̂  fi> ^  i f  ir»f 
? iv  if  4(fr ^  I g ir  17 f i r w  «n5T fr*»T 
5nnT ^  ^  5^  i n f  id  * n ^  f  1 

?T?nr «n ipjR  ^  itnr
5̂  f i !  r>T a i V  Hpr ffi i  1 ^  1 ^  i t .  

art̂  1? ?rr 5IT f i !  r^nft i ^  
4rl^arf i ^  irgvTRft ^  n * i ^
im r p  HT «1W 7 r » f  5tK
I f m  I «n  1 ^  HgsrfllT ST^ 5IK 1?TIT
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«n ^  I

^  3TW anw ^  rjfi

t ,  5̂i;ĉ 3n
f s R  ^  ^ a R T ^ r  ^  f ,

^  >̂nr ^  3Rir? f ,  jHVst 
?n ^  *f ^  f5PT 

^  v n r  a A  f<nT ^  ?"!^r5inT rfhc 3 ^  

^  73T ^  arft «rt ( r iW  t  i uw ;

3 P ^  iron *1̂  ^  f  I «l'w 
f^r ^  ^  ?rwi«f « r ^
^  I *nT3ij? fTs- ^ 5P3ft ntgf f f ff

^  ^  iW  #  PsR- ^
StR t  f«li ^  f  ^  flB
g rV r  w  f ,  ^rr w
*rar 5mpt sl' ?rai
VT, 3 r K ( T ? T f ^ 5 i T * r ^ a r f t ^ a i f t ^  

^ 5  3rf? ^  I ’ rt ^  ^ '(g I
r^RT*r sptf nT>r  ̂ 51^ *TRi;»r shft #
arft ^  ^  ? n n r  ^  t , ^
« A t9t? ^  *(i5r *f{ff W  v*nsf

îci *1^ ^  *1^ H
?rw  r̂f T*r «r?n4̂  »n^
^  P ?t^  f^ ^ n m r v i r i f ,  a R w  s r ? ^  

5 fT ^  ^  3riW“ ^  f5T«̂  ^
7̂ f , jH V ^r ^^-arew  ^  f f w i ^

«pnr ^  ^

^<»ii '’ill nl CJ fw «W 5TO
^fpirail* ^  arft ^

^  ^  S)h|̂  M^m V'»»il flfTSU,
«R" V?TT? t̂ TR ^  HT'n ?)■ V?

^  sn w  ^ rM  ?nr ?r* ^  
?5»aT7 !nff ?V ^r^Tfrr f  1 ’Errcn ^  m «n 

5̂  »rpf «n «jiB vnA ^npr jhrnr 1 yrr 
ATI a^ i T i f ^  i b v r f  f«rw atRf

f̂* 3if? '9'1'v ^  t<iHi 3imT it
UT5 ^  ^  ^  * r r f ^  »iT<c ff an 

T^ ^  3n*r fTT 9fffar*̂  i 5^  ^
*r t« rn sf f W  r e  «ir^ 1 aift ^

W «w  «n «T(iT? ath ^  ^

5nr 3TRf ^  I <T! frsT ?rt 
arrar aift ?;?nr ?W  «id 1 arft ?7si^ 
1??^ tfw  i W  aiT ^  f  I f? r  

^  H R * r  ? T T ^  ^  « i H  c ^ r  <T7 
?nj- »JI T?T ^  I > f T̂TflFiP ^  atPI? 

. «S5^ fsfi ^  fTT îwrfvj- *}“ «rf «fg5 jn w  
^ <*11 '^ 15^  ^  ^ / ,  ^TT8 ^

fffMPi' ^  *P arî
^  HirHl̂ H ^  ^  «ri fTTÎ  Pfl^ ^
^  w  ^  I

*<v*lfi ^TBT J B * h r  :  5 R W  ^ * 1 7 ^  

W T , *f̂  a i ^  «rt?5r )rfd*r <r^ 
*t«in»fli«i ^  ^  T ! # t  fTsr ^  5nsr -̂

<n «i?  f«ra - firtr?  ^  n T r s t r

' f i r  fTTv; fs T T p f i  #  I

arofsnry ^  P*? *5^
« T T ^  ir t  a n r ^  a n r ^  ^  « ir f T f t

#  q:? (T®f> i r ^  « re ^  ^  t r r f i n n r  a tft 
i k i * i n  ^  fen? f s n a h m  ^  1 a n ft  

M < i> rt s r i W  ^  »ih?r a r e f  ^ a n  f  1 

aPRPR 3tf Jii-f*l'(; ^  ^
m d ?  ari^ <T7 fli^ n r s s R i 7 ^ ^

ari^ a n ft  t t  » i,? J(n i^ r t ? a nj^-
f r i W  ^  ^  W J  ^  7 m ^

T  fr?ra- «f^ I 4  ^  apra^B ^
f W  #  ^  ? W  1̂  ^  fsre r 1 7  h e

r 7  S r W  TTRT V 7  H V m  f  I flif i$ n T
q s T f^  f a r r f  t m  ^ Wirr f  ^  ? ^t{iw  

i t  I Pvuft w f i f e  «<
M)7I4|mI WflR ^  5^ f l V i f

i r r w  g r W ?  ? r a « r ?  ̂  ariVTr a i f t
T) ^ 7  n<M) ^  I a r o f

5r*t*iT «T! ^  T̂Prar 1; 1 *}* w f ^  «»î ’
f T W T  f 5 F « f m 7  ^r?I7 S fiff ^  I i W  

* n r W ^  st « H f  ^  ^  ^  fjT O T
^  trarr 5 W»ft *7rarft «ft artV 

gTtr ^  ^  ’R 1 * F t  i M  *iVi|q>>tW
iivW e, wf

*ft fl', ^^nst Q n»} sn r a r^  *f 5 w h i^  <ir? 
a v t f t  «ft I * f  a r f n v  f v r n  it
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['ffyv 5 1 ^  ^  >TPf<r]

y*r ?pr 5tk t  tot
w  f«ir«JT f  I W t  «PT»r #  f<«
^ntrns 1 1 5 l f ^  mrir ^  ^ iw
■5pn? ^  w f» fa  ^  3nr?n ?i- «r? «nf?
^  ?T ^  ^  Ji«i'f*l‘e
•«ift ?r«n5n snff t? w m

<r  ̂ TO Tiptf ari*?
P̂T?> ^  f  ^  5tt ^5

^  #  I fgv p r  ^  ^  srf T5^ ?«B
^  *n«̂  ^  «i»i<?/l ^  frarr ^tt 

#  I vft ^TT wv55ng prft #  i
-jJ*= anf 3Rn ?T7ip

?it fw P R r ^iff v i f fv
>a»i'i> 1̂5̂  *ir«i<i '̂ , y^TVT *ft

= 1 ^  f  a t^  «ti ?TT«n!
I #  ir« i ajft artW* f s j w

T ff 3̂ra> ^  ?rt *rrf»f2 ^
WRT <n *5*̂ nT5 ^  I 31^ *f^

^  5̂  anW f iTTwr? r?r ?I7^
T^r ^  ^  ai?^  ^  ■̂«/}<;'<t;j(iMa
^  ^  ^  ^  7^ I *}*“

^  r ^ a R -  ^  ^
^  f?*T »f
f  ^  ^  fw  ^
a i^ i ^ < 71̂  ^  ari*? ^  art*?
a rtW  ^  ^ a p  « rrJ f  i
^?»>i *1^ areu h r  ̂ ?itv ^ts=it «r?^ f

>d»t^7 n i'ii'i '^5,0 'h *h ^  I

w f» f3  4  n̂nŝ  fST sfraf ^  
v » r  fh ft I anr *f

T̂Twsfg ^kfi 1̂  I ijtt n*nr ^
?rfir <pnr ^rrsn ^  arî  far?fN
^rtw f r w f  ^  «i!r»T 'dHjW t o

5nn»t ^ fsT^iw  ar«»T ^  ^V«it i

T^gT<m anssT ?hji m \ ^  3nn4 
1̂  r̂t* vnr

■aH'fli it *̂rt* f ’rt' wl'if ^  fiMsi
•̂ TRPf ^  rrre 5ir!ft if « h  <re^ arî  a rtW

^  5ir*n t jw fn f^  f*P^ ?  i anft 
IT* *1̂  sittTO *1“ afWT ^5Rnf 

?TJWR ^  tr^ HUT art ^5 ^  ara^ 
a n ^  | '< :^ î;̂ itT
3H k T?rt MT I ^  TO«^ i h f h ^  « ,̂ T O ^

toV ^ H}ih'id'z «ft art̂  «j^ 
vr 1 vt

isfuHr ’H «fHi art*? art*? ^
amnr ^  ^  aiFiT art̂  t o ^
art*? r^>?TT^ ^  ^ ^ < * i i  I f w t
^  ifsÊ  ajw*T arf? fW ft  ^  (M  ^  *rt^  
^  w r  «??»<«}■ ^ ?nv art*? 5t^vf 4  
?n»r ^  ift snff f<^'«n «nriT

toV ^ arw!^ fiarsnft ?nin ^  
^  f  art*? 1?^ firm ft t» ti fs>raT 
^ a n  #  w f  a5TT»r it 1 * i^*f«f5  <w 

^  f W  fTPlT ifi ^  f  ^
^!nnr ^  i r̂t 

^nuT f  toV J apB^ i w m  «J1
»TPf»fe «BT ^  I *P  JRPIRIT

«T8 n^pWe ^  <53? if ^  f ?  nwj 
Vf ?tT<P n̂r55T3 ^ 1 5HVst anft <(?
*̂TT ^  #  I ^  *5T7^ ^  I

1?“ f y  fw<r i?v pHHr  c ; ;

18. Custody of inmates of institu
tion on cancellation of licence of an 
institution.—The licensing authority, 
on cancellation of the licence of any 
place under section 16 and 17 or 
otherwise closing down of an un
authorised institution under section 
12, may direct that any woman or 
child who is an inmate of such place, 
be,—

(a) restored to the custody of her 
or his parent, husband or guardian, as 
the case may be;

(b) released to the care of any other 
fit person; or

(c) transferred to another institu- 
-’on.

tspirf f  I 3TH1 vroA
arfr# irf ?ff gn4*TT i
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^  SToT? atRIT t

a w  3rerT5T «TRr ^

^  ^  ^  ?fhr ?nn5 ?fts  ^  i 
«mr ;jf #  f«c »iq4*fa
^  ^ ^  ^  sFra^r « R  j f

rM a r i W '
I ^  ^ ^  < til ^  frf

^  airar #  ^  f«i5 jttitt 

fT tW W snr fjrfsTt^ #
^  5 W 1 1 h fi^ iW v w  4

^  ^  arft ariVrf afpft ffttj

f  atft a r r  «T3 h iw jq i/} ?ft ^  ^

3i r f? n  (ire s'wMRT «!nnft r t » f t  i 
5̂  W  3rt ^  funjT #  ^

TnjiMfl ^  a r o r  f  ajft

^  i^RTTv f  \ >f 
^n?7iT <  a f  ^  y7iy y<yH C '̂0'1

4  fsr fni^ijafhr ^ fw ; lV*rT #

w f I «r? Jiq»f4^  ^  qrsf ^  I a n n  »iq ^ 4 'g  

^fw ^Trft lit ^  faiT*isTA «if
^  5TRt a r r f  ^ n n  ?ft #  

■arfj ta r W  wrf sih <^«rm

^  ^  r * r  <3^ * = r * ^

Tsrw}̂  ^  ^  q;?r *1̂  ^rM i
^  ^  5T  ̂ «irr?rT
W h s  » f  5IH7IT c; f>i! ^  f«RHr 
* 5 ? W 5 r
«T(5T5r f, ffs rT S T P T  ^  «n S T ? r #  I

< fifa n  ?nr*T ’ Tl W ^ ^  f  
5["yfon3 ^  *i ^  ^  *1 ^  ♦ ! |̂jf> aii^ ^  V ? 

a  ^  'mfsT; I » t t W 5  ^  afft » t ^  wVJ 

W N r f  I jHVst 5iff ?re f^WT 
w?55^ ^ snff f<? f!T îraf
^  »TT »̂f3 4  ^  fV«iT I 4^ «[tar

apft ^  5 ^  !T7^

^  stiff * 1 ^  I nf T̂RT WT̂ T ^

»T!r!f>f5 ^  ^  7^  ^  fnpnf
tmn  ? 3 t ^  a n r ?  f w

«T f ^  tJhif T? niRsm^ I

5  ̂ *J? ^  5T ^ ^  I »PFf>f3 #

i r ^  5Rsnft s n d J  ^  i V 4  ^  5H V *r 
')<(i'i 'I ^nr ^  T̂T's w ^«n *11/1 

^  I ^  5 i m i  ^  r * "  ^  ^
îw f"Isu m 'll «rt ^ri’ 9 ) iiT

>9 01 ^  I aif*? ^1  ̂ ^  •^i*ifl

^ rr iW  ?)■ I ? T j  ^  iCT r ?  <r^ ipnTT
t m w  ^  ^  I ^  ^  an r*ft ^  ^
irrs f»n^ q;^ r̂rssr? ?hft 'mfW  

^  r^RT anirft a n w  

t  1 fK  ?rrqi *TT53ii 5T^
*p araf qrrsn ^  fw  y tr

f̂ RT **>r vfw *re?w ^  I ftr  ?'f?r ^  
a r ^  ^  ^  f i i ) ^  *nn h> *T«nf*f8 

fw Wm m ^  mn n s * t o
«P̂  ^  ^  ^  «IT *W#«f5 17 fTwV
vJt  ^  I w  ster w  3if?
tfhor HT * r ^  f  jHV^t «h snsTfrr fw  

w w  3nr n̂p <iq»f«fe *5? am*f 

^nrnr jt <Kf ^  ^
|TE^k;q:;sh-erA :Nr  ^  mMenfa- 
^  ^  iriVsr lihl' ar i

W w  w  at m r a r  wt^ff <ihjr #  ^  Tit

«irFw ^  fsnirst f i r  ^  f
fs rn n ft  I ?iT{t ^  a t  

f»T5r ’en^iiT f  aif? ^  ^  ^ ’m

«F»T ?t ^  <n w

g t aih  «t ^  ^ « K ,4 i « r r t  ^  ?fwn*f 

m  <it atft am im n

T T fft ^  ^  ^  aih  miRt

*f #  fi! IT? “Hi t̂}T«n” 1 fir*!'
fv^ft ^  tJlJTTT *1̂  ^  HV7TT

? n f ^  v i f r ^  •

f W f t  aPT? v V W  ^

*f * r i ^  f f  arf? w w  

^^nsT fr^ n r f V w r  r w r  5ti^ arh 

ans^ a t  a ifn f  3fft w W  ft* 's*^'* w^t JW,

aih ntVer i^sqiiNR'vr ^  T?i it iTRHir 
hirqT arit, ^  *T a R w i5W  ?t ni? 

wei ^  WRIT want nf3 iiTWft' «n jftw  

JTRTt f W , ^riMi ;Vl<i,Ki>« n WHi«n an<}' t
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^  (pB f  i Ji«t44a
^  wriW*
3lt ^  ^  I 5Iff rR! M*l^W
c; I ^  ^  *rar #,
<T3iTT ^ 3if? «rn^ t?
jHVsr iplif 3n?r
f^5T^« ^  51^ f ,
a r? T  a n f
^  t f  s n r  ^  »iw^<ii fir s tn r  wt arf?
^  <n ^  ?% 2/hp
?fT3 «pnr i *?“ 'TfP?

a PT? ^  i V w  ^  * p p r * n  i^
H T5^ I 1+1 lIM’* !  lifc-iftnn 5|!V qVTTT

^ *t aift ariV^rt" ^  q i« )  * f  5̂  
?T75 ^  *5?ftw f ,  «n^ ^
a tp fs n i-^ h rT  I T ^ r
aii^I*'«ll5 *RT 'OiQ I c ^

^  n m ^  jN st

^  q i « l  art*? ari*? 'ni*ii ^  tci'o
* p r f ?  ^  ^  J^ainR T ^  ath ^  
®̂R nf 5 f ^1 ^ 1*1 f 15* ^

5T  ̂ I 4* frWHT ^  f«P 
f w  ^  ^  '̂Wh^q;i{H *B̂
5T1T H «tTT a p * I T ^  iH iT
f ,  it,

5re #  aif? f5T ^
?T^T5r ^ept ^  *f?
p̂̂ rrf ^  snffsT ^  ^ f««! TO!

5rt»r ?nraT «rt̂  i * f  «H*t><ii i ;  «n 
3tt f«r5r ajrar # , i M  ?>ra- f  h i W ?

TnrWe ̂  wrt i
apT? <(q «f*fe  ^  ?nrq! « n  *ft
fv  5 *1 ^ f 71̂  ?if *hr Q *ii
f  n q »f*rg ajxRT %m r i  r l f ^
f f f  5̂  ff?r ^  ^  fTRT 
it nerfffa ̂  frr^V «?^ 3  v ?  ?|siT

I *5̂  ^  ^  w f* fS
^fhr 5i'stf ^  w p f  <

yq <<W«i I a w  TO 9ITT « l^ ) 'T»t»IW N ? f f

w i^  ^  f l T  #  5 R  ^ n fl-

» f f W ^  4 <?r7r f« P  5^  ^TcOT a r ft  

f*T5T 5IT TiJ ^  ?ii a iw r a ft  >r? 

w W ^rt" ^  'II*}  H T f T R ’ apr*^

r̂f<rtr 5̂  «MV=r
t, ari^ >n ? r a n  ^

'aninr c; <iq-f*j'5 ^  >n wi
f f f  fsra- ^  nrfro- sr ?f, * t^ [^  f ^  

a re s T  t f « r  5JH^, t ? t  i V r  ^  a p p n  

^  it, <1?̂  
^  I ^  ^ Jifl-f*Jd n̂n?)
%  51 atrar i f  5*1 a r p f t  ^fTSs f v ? r  

? n « W  ? } f 5 F T  (,, E( » p n  5T[rf f  artV

?n5r i l ’ 5rm r f  atf? i r r H r h  ??r?r
a jfj  f T T  ^ ?i'»ii< <?) «r} ^ ?PT i t  

^  f  I r*n^ 5iT ?iTr  ̂ 4  >̂ >ir
r r ^  TRT f«r5r f ,  ^

a r r p  a t m i T  ? } ^  #  ^
a n H  3 n ^  ^
m  ^  ?T?r ?“̂ t §t

ft 3iT?}iTT I 4^ arî  sTR 3?rM W r
^  ijtV  5t^  ^ ^ iT rr s M V s r  

> IT -f»j'g  fs iT P T  ^  ?w?r ^  ^  5 tR ft, 

rBrsBt HHT <ir?rT f  \ *5^
fT 5 T  a jft  <t<T'f* j 'g  ?«ra- < r ^

i h r r  t  I f i T v m R r  a r ? ^  i n r * t e

^5T f?r ^  ^  aiR^ f , w f j f g
a r e r ^  ^ r r ? ft  #  1 r * r  5 i n f  

^  ^ntrsd ? i f ^ ,  aiT ippfifa 
w ? T fe  * J w R f  a ra n r W w  5IP^ ^  n i r ^  

a p R i  f ^ T ? T  ^  ^  ? T R ir
w?tT ^  $HVt ^̂‘  ar^ ^nw ?re7tT 
^  tr*i> >4ii| (id 5 in n  « n ^ ,  * 1 9 4 4 ^  v s h  
^  a n ’ f t  W T'B f'^? r w k J’ j I art*? ^

^  T ? r « i^  ^  <1^  * r  art^ «T8r

iiHd *119"” fN ^
W Jirt, AST ?Ĵ RT ^?r«r *T^
f  I a r » n  ^  q n r  a r«5 T  f V ? r

^  a i h  flfl H n f t  ^  ^  * 1*  arosft w f i ^

W ' f i i  V i S i ^  N s  * n  a r p J  n i i W
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^  apT? ipNifs ^
#  si j f  n̂ŝ iT 
aift ^  ^  

r>T W  «n PKT 5̂
, ^  I îHnrr c; |tt ^  <n

<PT55in ^ art*?
^  fararf 

^<'(1 ^ art*? ^  ?ITr2 *fi(VnnT 
*(T f^n f ir  S>TST
w frtf I

S h r lm a t i  R e n a  C h a k ra T a rtty
(Basirhat): I would also like to add 
my voice to that of Pandit Thakur Das 
Bhargava as to the importance to be 
attached to Private Members* Bills. 
Specially the Government should take 
note of them, because they are Bills 
which bring forward certain very im- 
oortant ^aspects of sodial life which 
require reform. It is true the Gov
ernment are sponsoring certain Mar  ̂
riage Bills which have been before the 
country for so many years, but beyond 
that, Bills of a purely social character 
seem to be left to be taken up by 
private Members. I would like to 
rep':;at here that the next Bill is my 
Bill, on the restraint of dowry, and 1 
will press that Bill forward because It 
has been there, one Bill was there, 
there was a promise that a fresh offi
cial Bill would be placed before this 
House, over a year has passed and we 
have been waiting for it; it has not 
come.

Mr. Chairman: That may be dealt 
with later,

Shri Biswas; I may inform the hon, 
lady Member that the draft Bill is 
before me and I am examining the 
provisions. Some of the clauses, in 
my view, require further considera
tion, and very likely I shall be in a 
position to introduce the Bill this ses
sion.

Mr. Chairman: Let us not further
discuss about the Bill next on the 
agenda.

Shrimati Rena Chakravartty: We
are not discussing that Bill; if we did, 
that would take a whole day. But I 
348 L.S.D.

am just trying to make the point
about the importance of Private Mem
bers’ Bills and the notice that Govern
ment should take of them. Another 
similar Bill is the one that is under 
discussion. Of course, I know that 
many of us would have liked certain 
amendments to it; not only that, but 
I would say that I would have prefer
red that the Women's Institutions 
Licensing Bill and the Children’s 
Institutions Licensing Bill should be 
separated, because there are certain 
important things which have to be in
corporated in the Women’s Institutiona 
Licensing Bill which need not neces
sarily be there as far as the Children’s 
Institutions Licensing Bill is concern
ed. We, specially many of us who 
come from the city of Calcutta, know 
that during the last few years there 
have been so many abuses of various 
women’s institutions. Of one institu
tion, I am very conscious because of 
the amount of trading that has gone on 
in human flesh in that Institution for 
the last seven or eight years. We all 
knew about it, but we could not bring 
those offenders to book, because those 
who should be really looking after the 
welfare of these Institutions, the police 
forces etc., were themselves hand in 
glove with the offenders, and there
fore, there was no other official body 
or authority of inspection which would 
be able really to go and bring these 
offenders to book. It is only recently 
that certain criminal prosecutions have 
started; we do not know what will 
happen finally.

Therefore, naturally this is a thing 
that We would welcome. But the 
reason why I want that the Women’s 
Instutions Licensing Bill should be 
separated from the Children’s Institu
tions Licensing Bill is this. Take, for 
instance, the constitution of the 
governing body. The constitution of 
the governing body for a women’s insti
tution should be of a specific t3npe. 
That. I fear, is one of the biggest 
lacunae in the Bill. For instance, I 
would take organisations which are 
managing women’s institutions, special
ly institutions such as rescue homes 
etc.; I would generally turn all of them
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[Shrimati Renu Ctoakravartty] 
as women's institutions—here it says 
about the governing body:

“Every institution licenced \inder 
this Act shall be under the 
management of a governing body, 
the members of which shall be 
deemed to be the managers of the 
institution for the purposes of this 
A ct../'

Now, I think it is very important that 
governing bodies which are looking 
after women’s institutions must at 

least have half the number of members 
women, because, otherwise, I find that 
all sorts of complications arise, and 
there are many cases which have come 
to the public knowledge. When the 
entire body is a body of men, various 
evils creep in. I feel that this is one 
of the most important things and it 
should be made clear in this respect 
that governing bodies of institutions 
looking after women’s institutions 
must have at least half their number 
of members women. I realise how 
difficult it is to get women members 
who are capable of running such insti
tutions or take interest in such social 
welfare matters. May be, in the big 
cities it is possible, but it may not be 
possible in small district towns. Still,
I think, when it comes to a question of 
licensing, then the Government must 
ascertain this point and make quite 
aure there are sufficient number of 
women on that body. But, in the case 
of children's institutions it is not quite 
80 important. The definition of ‘child’ 
given here is, of course, rather wide. 
The definition given is :

‘ ‘ ‘child” includes a boy or girl 
who has not attained the age of 
eighteen’.

Here again, if you allow it to be so 
wide, the same question comes in. 
Supposing it is a boarding school, a 
hbstel run for girls of 18. 17 or 16— 
high school girls— t̂he same argument 
would apply for them. But. in the 
case of children below 12, where it is 
difficult to have women also associated 
with managing committees, in the case 
of such children*s institutions I would

leave it open, and all pepole, men or 
women, who are interested in the wel
fare of the young should be associated 
with it.

Then, Sir, there is the question of 
the inspection staff. Nothing has been 
said about the inspection staff. Here 
too I would say that, especially that 
staff which is to be set apart for 
inspecting and finding out whether 
these institutions are doing the work 
for which they have been licensed, 
that inspection staff must be categori
cally stated to be women where it is 
a question of inspecting women’s 
institutions. Then also there will be 
need for guaranteeing other things 
and not only on rehabilitation—what 
are the measures of rehabilitation 
which are being undertaken? The 
question of leisure will be more im
portant in the case of women than in 
the case of children. So, I feel that 
the two Bills should be taken up 
separately.

The second point which I would liVe 
to mention is, why is it we want that 
sufficient care must be exercised when 
we grant licences? The object is that 
we will be able to shut out undesirable 
elements who use these institution! 
for their own ends, profit and all that. 
Yet, we must not make such stringent 
measures which will lead to harras- 
ment of those elements or those st̂ c*- 
tions whom we want to encouarge to 
take up these responsibilities. It is 
perfectly true—as Pandit Thakur Dj»s 
Bhargava says— t̂hat such social 
matters become the responsibility ot 
the Government. But, when we have 
to depend more and more on social 
welfare institutions, there we have to 
encourage the right type of people to 
take up this responsibility. That is 
why I feel that some of the measures 
here, though they may help in check
ing undesirable elements from setting 
up these institutions, may amount to 
harrassment of the right type of per
sons, and therefore, a certain amount 
of relaxation must also be allowed. 
For instance, there is a section which 
says that monthly statements of admis
sions and discharges have to be filed.
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We know how very difficult it is for 
women’s organisations to be able to 
.undertake the responsibility of manag
ing these institutions. I am looking 

.at it from a purely practical point of 
view and I feel that while on the one 
hand we must safeguard and be quite 
.sure that undesirable elements do 
not take advantage of these instituticms 
to make their own profit, at the same 
time we must see that it does not be
come a kind of machinery of harass* 
rment for pepole of the right type to 
take up the responsibility of starting 
auch institutions.

Then there is another very im
portant point which I want .to bring 
•out here. That is the question as to 
what will happen when resignation of 
licence is applied for. Naturally there 
may come up a situation when after 
liaving taken a licence and sfter hav
ing run an institution for some years, 
a welfare organisation is unable to 
•carry on. There, we just say that we 
rdispose o f the inmates of that organi- 
csation. One question has been raised 
by Pandit Thakur Das Bhargava: 
- ‘Where do they go’*? Are there such 
institutions and can we just transfer 
the inmates from one to anirther? It 
is all very well to say here that the in- 
:mates will be transferred to another 
licensed institution wherever m e  
exists. Let us be practical tboxit i t  
We know how few are such institUr 
tions. It may be possible in a few big 
cities. But, what about the district 
towns in various parts of tlie country? 
’The Government have not come for
ward to set up these institutions. That 
is one point which we have to remem- 
l>er. "Now, look up sub-clause (b) of 
clause 18. It says: * r̂eleased to the 
care of any other fit person” . This is 
a very  dangerous thing. Who is to 
decide the flt person? We know often 
it happens that these mushroom 
organisations come up and after a few 

'■‘days all types o f  people come forward 
a s  benefactors or flt persons to take 
'Over those wom en. We also know 
that in such cases all sorts of abuses 
creep in. It is all right in the case 
o£ children, but this argument stands 
where it is the question of female

children of the age of 18. 'Therefore 
I feel that this “released to the care 
of any other fit person” is a very 
dangerous provision. When you with
draw the licence you should not hand 
over the inmates to anybody and 
everybody. I feel that the Govern
ment must take the responsibility 
when they allow an institution to 
withdraw the licence. The Government 
must also take the responsibility of 
seeing that these children are properly 
housed. This is a very important 
point which I would like to stress 
here.

With these words I would commend 
this Bill and I feel that it is something 
that is necessary because various 
abuses have taken place. I would 
urge G»ovemment to support this Bill 
with suitable amendments.
12 N oon

n p w  Ptn (fsrai ?̂TTT -̂-*rwr) :

JHTV 5jt ^ ^  ^
^  ^  wiH- ^  I

rfKf ^ I

? w « n s
-iiHT«na r̂ q r ^  aif? ^

qpW I FT

^  I shn T^l ^  ^  ^

^  5rf»T f  ^

<n ^  I ^
^  sift fsR- ^  bI’

^  nT5 ^  arft #3T n f
^ 'd  H ^  ynr ^ ^
^  1TW 5^ 3RTMlOTf *f“ 

t  I
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Start D. C. Shmnna: Sir, this argu
ment is not clear.

Stari Bashimath Sinsb: 1 will make 
it very clear.

Tinft ^  ^
hp ^  3«n?Rri 5it ?5 W  imft

t  i f ’St ^  ?PTTor «r? #  ^  ̂
^  iV̂ Rjf ihft ^  ^  apT? 4

i f  « * 4 * <  «irBT ^  ?lf ’ f t  ^

w*iT̂  ?V «n?ft if, ^  ^  ftv s f
^  iTOT «n f«nnT i w  *1^

#  I 5 f H ^  I T *  ^  ^  T » l

<ei ^  3^ #  3ift ^  f?ft arawT ^
*1  ̂ i f r w 5 W « ^ ^  

m  armror ^ * i ^ ? i q r a T # ,  ?it«Jnh!T 
i f  i t T T  SETRTT I R f n f  t

?rr %"'^i ^  ^  7nf*t
^  f ,

?tt srriV if  ^  f ,  *F
ati$^ fpim I ?5T̂  ^ «nri*

5ff W R -  f ,  T ? t  <n ? rf*r

^  5n «r? sttt ^  f , T̂P!iT ^  «T?r 
«TRi' 3r*TroT5ni{" s m  »n<f ^  i

?fr^ sm  -iiHWRT^ «ift
f̂t*f wprf ?hft ^  I

Jmr «n «frt?u arnr 
■dnmM«< <n«W w s im  fW
aift n  ^ W  ^
^  I arrr aR m rsn if jft

qpW ^  ^  ^  #
ftwyf 7T^ I anr? aiw

^  ^  ^  amr
^  ^  furehft I

'sW T̂T w ?  f ,  ^  ^  ^  i^'Rnr
aRi<tf?PT »n arî  ^  ^

<1? f«(i ^  5rt»T ^  «T5T f
« f  ^  » T 3 t ^  ^  ^  I i m r a ’ ^
ysf Vv=i«il ^  wi^T ^  ?*r î**>n

f ,  anrsf ^  i f  w r  ^  ^
i ,̂ <5̂ ^'iH' ^  *b1’ ?l**Tn *nff, ^  ^
a n f s ?  f  <TMi ?  ^  jft *i'y*«

t  I f̂rrn f  ■!Ŝ  4
yiV ^ I >5»1 Viff ^  Vlff ^  t4IM
5hTT ^  t n V 4  I ^  5tT «P>

aRTVKnf j f  1? #  f  I ansr fantr^ >#

3n«r a p m w r  3tw  <n^M f«n

^  q m  u f n w  ar*<i«nM« ? t 4  ^  

* f  an m id < i v i p t  'mN<( ^  

^  w f aR W R nrf <«T *TTT <<!pf «T! f  

^  ^T ?i HT!  ̂ ^Ts^Tfarf ari*?

<pt t  ^i^ygrf TTii f  I f i
*1* «i? w n irf, ITT ij f  ? r ^  ^  it I 

^  *1^ *TTT a m n ^  ^  p5RT ^  

f v  ^  *1 ai^rnn^nrf* v n r  v s n u  ^  i

»f «jt ^  5n?ft t ,  » f  anpi; 

i f  5;, arft i n r ^  v i h r t  n r r w  ^  

¥*1! fTT ^  P iW *  ^  5lf tp iT  ^  

^  ^  arf'sRTTn <T3n*r^ ?  i «fto

aift ^  3if f m f  ?h ft f  ^  5 ? n ^  

<nnT ^  it I

Shri D. C. Sharma; I beg to differ
from the hon. Member.

Shri Raffhonsth Sinifti I wiU teU
you facts.

ĥlT ^ ^  ^  ^  ^  ^
jaf s w  Vkrr ^  4icfl ^  oRT ^  
CTTOT ^  ^  r̂rar ^  ^  sTTcf f  I
pft ^  f ,  «5?rq’

n̂v*
JT^ ^  ̂  f  I fafVgr iftrsr ^

 ̂ 3TT̂  1̂̂  *1^  ^  I ^5^^

^  tr^ ?rq^ ^  ^̂ TRT in ^^RTTRmr ^

Shri D. C. Sharma: I beg to submit 
that the hon. Member does not know 
the conditions prevailing in the Pun
jab.

Mr. Chairman: Let the hon. Mem
ber have his own say about the Pun
jab when his turn comes.
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^  #  I rrt a iN ^  *1? arsf

^  ?Riii r»T 5iM  ^  flilW
<5̂  fliV ̂  fhiT I ^  <rt f«r^?ro

^  f ir  ?nn|jT 
VT# 5HV5T ^nv ^  Hw f»r «Ji J#
^  flfr fsJ'MD ^nrfvR ll*lT
^rfr?^ ^  iM  tPT
^  ^  iHRr ?)• I a n ^  >T» 

^  I f W  «nrt a R jv m  
# , 5(f u r n  i f  a rf-H7T(!n >3R T «na<tt
^  I atn- ^  n3R T V1'( ^  ^

^  r«^«<i '^Sj^ i«ii<{i < i j ^  i** I 

^  'd *i*J i f  "T y ^  W J ® wi*i T̂R
^ < Hi*( 'si(  ̂ ^  1 ^  ^

^  HPT ^  I ^  a H T W V
'd'lqi ?5n3 33pf <ii'J ^  ffT

f , 5ttarsr iV? »ft hut sinft
#  ^R ?«ft cpB  ̂^ 

iTPTfy f  ari  ̂ fir fs n ; srf p r  ^
T w « if  3Ti?ft ^  arn? S 3 ^  ^
TPPtr ^  ?rt -awmiM^ a i ^  
^  i f  ^  w ? f  f  I f i r  ^  ^  T^r 
T f l ^  H ,« ^ ! i n r * ^  <^<qi 5̂  1 5n 

m w T sf «f tr^
f  ̂ 1/  <11*1 •) «i'J**l I 9TOT ^  jpr OT 
■^raf *bV T IT  f r t h r o  ?n^ 1
^  r»T ^̂ Pi)T ^nnfsr « r N  i

f n w R P W  f t t i  ( 5 ^  »n>T
«rf79TT) : ar«r?r ^  f i r  f^>^re
m r 7 *r i f  i<^pm ^ rrm  ^  1 ^rnf* ^  ^  

^  JTR-! in ff 5rf»T U F »n r  f\
T IT  f W  jf* 'j R p f  g ^ n f j f

t,, IT’ S ^  ^  rtjsjTV fir?
5ft sf ^  «renft if  y i r i f

low ^  ira pf f f  3 ‘=nrT m w  
T^retr 3iTin(?. 5tf ! i f V ^  ^  3iht tti^  
w fa / f hrm^ff 3(1  ̂ 3fft ^  «rrfiT 
T5TOT «T! fr«IT ^  I if^ fltfW  ^

f«p  f i n f  ?phf f i r  5rr5 ^  m ^hnr f i ^  
in frs  I

5W  W y  *)Nf f ^ w r  5ft :f eirjr

w  fsp # n r  ^ i r ^ f  ^  f s n ^  1̂ s r fW

*i>PT aift gTTOT ffPT I f i r  ? rr?  ^  lira- 

^ ^ T ^ > f i m ? r ? i f i r ^ ^ . . .  

e w A r  x i h n  : «j|[ ?rt ir u js f ^  ifV? 3n<5

f f fW W  ^  I

<ir̂  «N«w«»««i ftn  ; >d'^M «(I
f * r  f i r  ? rr?  ^  5 n #  «tT5f ^  i

^  wRf ITT ^  I f5T i n i ^  if* >f^ f*n r  

5 i ^ r ? n r  sft sf 1̂  ^  u r « t ^  *5̂  ^
^  ^  WR *15 ^HT *T̂ TI if aUT tfHT

f ^ > f ^  ?iRf it, 3WT f i r s i t  ^ m r  #  , p r

m = rv  * f  i r r ^  ^  fV?r a n ^  1 i r r ^

^  ^  s n p f  *f° ^  «Miqi y * ) t (  ^ 1̂  

?hjT f,  ? f f in r  ip e  w n r ^

*nnr »pr? ^rnf f , n i ^  w

f«Rr nw vf 5 1 ^  3JRIT I f i r  U T ^  t f  jf“ 

5T*B7 ^  5ff if lT fJ P T ^  f i r  f n r  

'Bt a n r  <TRr s h f  ^  I f i r i f '  ^  s h f f  
f  I a r in  a irr "am  ̂ ^  g i n f  ^  if^rt^ipr 

?!" I «rr f i ? ^  ^  5if f n w r i ^ f v  P rv k ^ c  
^  q n r  srp^nr, ? n  ^  15ff«piT 

f i r jf*  «(TOT i^5ir >̂f it I a r « r v
^  4 f  ^  HT̂ RT? «( f̂ nm

if  f i r  ^iT5 w  <irr«f 51*tt ^nfyrj i qt<i!T?

annf ^  v y i l f  #  t y ? r

WRf wl*i ^**1 ^  ?f?f vffsnr

v ^ n f t  lefe #  ^  g f 

i f T ^  »ff iiHTff #  a f t  fsnrsS *R«f u r ^

a iw r^  *»l^T*r, i r r ^  «j? *tK  rf^ff 

S lffl?, HTVR ^  aif? if  fsr^pf nl*l VTR" 

^ 5 7 ^  TOf f  53̂  irufH T  nrffTj H  
I T T ^  ^  ?5n5 <r^ ^  ^

^  I jf^ «r? iniTJi t, *4,i''i*ii ^  HTraR- 

i r m i  ?CT ^  W R  ^  I ?rf fsfir « rw  

f ^ n f t  ^  m f v n  w^nft f, ?rf *n«r 

Miini ^ vj ̂  V*ii ^  hI<iI 
me ^  ?5n3 ir r? rn  5 n m r ^  ^  1
t(f^T< ^ti^TT 3inff ^  ^  tifn f ^  «fNpr 

i r r ^ i^  f p r  * f  an ^ r a i  f, tnr. nw rfw , 

f53R r HT ^  inraiR 5W  j f  air 3nm
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L»n̂  TTfHnnrir ftr?]

^  I a n n  ^  5T ?!• aift a n n  ^  

aniŝ  ^  q m  5T ^  gi sr ?it
^  w ?f^ 5T ^

W i f t  #  ari^ !T 3 lk sr ^  r g r  

inrtft ^  I 9<n>n ^  ^  *ih «h!T ^ntfr; 
^  ^  ?r>R^ HWT it

’W ’ ^  f a i j  *11 it I

^  ?nRRR«r ftn  ; <5>̂  ^  fcR 51^ I 
T ^rV ^ ^  «TRi ^aiT ^  ?*i> ^1' «l*i

R̂TSr *f ^  ^  t ,
Trt f?n3 ^  ^  5jnT
«st ^  ^  aift ^  3̂ I ^  ?if

? i T ^  sfT ? r?N r  ^  I apT a m ? a n r t  

«Rfs?r 4 ^  ? r n j n  a m r  ^  ^  

^  ?C7^ ?rt ^  ^  ?hft 1 1
arwr?' ciW  ^ ^  ^  ^  t  

h i fsra f̂t «r^ t
#F«im; crfn «n iw^w^if
^  :fh m  f  I *P  ITT ?rt

fw w  ^  I ^i?n >ft
1̂  ^  ari^ *P  5TH5IT ^  ?!i> a r ^

?rr5  ^  I ^  1̂  ' ^ 5 ^ t

5tT? ^  « w f  ^  it
tsnnf ^  !̂T*r ^ 1 «H
TT=rt f^Rpft ^ pj ’ t  ^  ^
^  t  \ ^  arsftr ^  I

arwrg" * n ^ ,  » T ^ { ^  ^  ^ * s ^  T?

i'^y /h r spjrf ^  WsT ^  ^T[T i t :

“5T ^  f̂ »r*nT: i ”
^  gn ^ #Fn? ar»[?nr«r if  «n f“«rm ?r #  I ^ 
3irt ?TOi? ^  ^  ^  ^
^  3 1 ^  f  aift ^  f  I

m  *m5TT «T5 ^  ̂  fjn; ^
w  ?r*praT f,  ̂  f̂̂ RT5iT aift

^  ?T5RI #  ?TT^
M « r «  q w  ^  aift **’

?rt *TT̂  ?rren ^  ^  ^  <
^nr^m ^  f^rvr *nff qrrsr \

apT? ^  ^  f ,  td
if I ?w  ?rf r r  inr rrî r ^rn jn  ^

q>ini‘  I ^fsFT ^  ^
atft 51^

*piriVp w r  ?h i ĵî fTj I fipTi p r  fro* 
^  ^  arft aiRii qrr?n . t, ^

5ft ^
?W ^  I

^<x îTP̂  (w o h r -M ®  t  
| ir q>T ^

^  aift * f  frnBT 5 T ^   ̂ WTRT 
T 7W  5;  I atrsnrrr ^  ^  «<?Cg)i‘iiHi' 
ari*? a R w r a ^  ^  5H? w r s

f^ ift  5̂  51^ 1 1 apnviTi^r j f  f s r ^
an?} f", ^  >mft

?R«raT 5̂  5n?ft f  arft 3rf jr«n=iTO 

f  >mft <r? 5}^ f  vH W
qig r*T ^  fq> ^  ?t=r
TRT ^  ^  ’TUT ^  <fOT VTti
«rr »ft^  art̂  arî
W V  fs-ynr? tj^  qrTT̂  f  art̂

t^iq;' *q̂  7̂  #  fq> «W  »ft <J^ 
< f ? r q r f a j f ? 3 r f < f ? n p r ^ ? f ' f q T  fqr«n 
5iT?ii f  q i aRTimnr  ̂ ^  |h  ̂ f'
q? 'st(<?)l *i«n n/1^ ? n f +<r) it ^  
ajT^ < p i^  aS ?5pJ qd ^  j f
5TRf ^  I 4 '’*} trf ?rqi f  fqs q ^ ' 
apnvRrqf ^  aprwifnr ^  • iw
q? ^rifH' 5̂  r q ^  f, f w f
5r*f)?f ?f rqp^ f , » r q ^  bi5t qr?'
spffrt a r r ^  q r ^  »f ^  arf? ^  s r W  ^  

nf wnqp trtf ^riw Tre^ f  ^ifqr^
^nr q>T qtpnr *t ^  a R w  q^ qf ^  qjT*T 
9nw  if T  f^r^n ^  *f a iw
n ^  ?l?iT #  arl̂  ST

afqq)*? anrmMV q̂  ̂ shft f  Pq; fsre^  
T̂T ^  5 1 ^  »)Vqwr appt «ftqr

qit 1 q ^ « i: an̂  ̂ Hpfq"
^  vi^r, 'i ^  *?q> q't^i ^qr q>r tjq> if % t t t  
it) 'dH^i * !^  it, >sn4 Jlqn qfl qshf
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t, <m n fq w r

^  ^  faxHi 
st?fT, fVTRT fsTcRT TO

i t  w « iT  if  ’I?  t  ^  
^«55r: anr? w

f r iW  ^  art^ »rar arft

'dH'^)') yHMift a n t?  I l f a i n f  ipT

^?sW » T  ^  ̂  *r f W  ?5i4  ajft

*r p r  5T̂  ^  ^  ^  ^  v^ m r ^  
^  shft I

* f  f m f  ^  Mt v fH T  

m r?rr ^  I anft *W  i r ^  R C T *ir fi
? w  f  fm i r iW n r a f  i f  x p r t

* r f fw a rf  ^  5TV i f  a n s v w  it i y*T 

f  f<5 ir tg e m m f ^  Jnn=vn! <5? ? ^  5W 

^  arft 5hrr ^  fi5 ap p t qjif

ari*? ^  ari*?

s W  f^ p ^ T ^ n r ^  ^

<17 5i, El ari^ <;, *; Ptst f  ajft iV ?  

0HHI fsrew «tRft
f , ?T f «BT «n«T ^77^ nrfW
f«B anfyn 5hiT it 1 >^o*i irw’ viv

5H  ^  ^TTor ^  ?rf «r? attp i fnwR,

^  ^  ajf? ^  ^  ;jv T ^

vsi'esl ?iT5 ¥V ?rr it 'T **l j n s n w  

<rtwV q;^ i f  ari^ ^  ^

^  ^  it I a n n  "i^RTr ^
W R  Ti >n <T? 5 ^  5V «lf

T iiV t f q w ? f  aifj ira iT

^ W rrft it < ^  '9 '1 ’V  F T H I T ,  « » l ^  a(f?

# 3 i f  ^  ? m ? r  #  a t h  ^

w i^sf  f m f  ?f anr:# m
^  W?TT W V ^  ^  aif? >a *1^ 1 Ŵ TT * f

#  ip p = »n ! f f ,

m p v  «i>t 4  ^  5if ?htT ^  a r w i^

apT? ^  5^ ?rf TTT ?f ^  ^  wW

* f  jrfTHTajf tPT ?Ri<<?r ? N t  a im « n !  if. 

»rff<c «W ar*ft w w w  * r r r  « n  ^ v f / f  

^  it a im s t

*rt|w4‘ fww w tR  f  I i f f w

8̂5̂ ^pfirf aift # ? i f  »f 

a r i W  ^  f»icHT |h n  ^  f< rj »ft

r * r  P5t ^  art? ^  it
aift r> f  *rtistiTajf ^  irmpHT ■ arf?^  ^  

^>m ui ^  tih r  I ^  * f  (T ^  

o m ih r a  ^rr ? ? r  ? ,  a n « i^

f r R i r  sisn' T iriW  art*? f i n f  ^  ^  

w ?r »<!^iui fsrfffTT ari^ y i p w r  5;

«5!{ihM; nMfajtflti ir o n  * f

f m f  «BT f W n  >ft * r ^  #  i

y^rieixf » f  a tro ^  ig p p r «i>t in n N ’ ^rm  
t, aif? 'J u r n  s; p r  >f «f 

aiqijM « W 1  « n * f  I

^  ^  anft r * n ^  « n ft

TTÊ ftnr ftri ^ 3rt ^
*W  i n i F  »f a n ^  1 T 5 f f 4  ^  ?«r

*niT it t n r v

ir f tv m m f  j f  j r f r ^  T?TTf it
t s R ^  aRTO? fim  #  art^ ^  5rrsf ^  ^  

»r?T? ^ I ^  5̂  T̂? ^Rr?n ^
a r w * r f  » f  ^  ^ irn r f»T 5 R ft ^

atft ^ V T i f  ^  ^  t s r w  ^
«r? 5T^, h w  ^  »ifT i f  7̂  ^  y a w ^  

5 1 ^  art^ «[>Jtr

<T? 1RW ^  «lT5ft ^  T5 ajiRT f s ?

a^TT ?rs^ I a n t? n  ^rVh »ft

f  a jft  ?rm? » f  ?5r«f ^  s f ? ,

r© ^1*11 ^  i t ,  ^  1̂15 ^  1R T  ^  I ^  
«n{f W T  ^  ^  >TRr it 5 jrn f ?rt fflrtfr 

«Bt if^nra" i t  w r r t  1 i f ,  c » f  ^ ? r t  

»H art^ im  w ^  ^TTJiT ^ i t r * f  

T 5 T W  ST i t ,  T 5 T ^  OTor “ 'T i n '
•r it I atrr? î r ^  pft^i?
VT^f it ^  ^  1TT5|^ lj*ll/ ^

t ,  aRTOI5TT t, r * r  

iPRf <T? ?H<lff»ft Tff tPTlf t  art̂  
H W ^  W 7 f l S n f  ^  I a R" 7 ^  <T1

wnr nr<B ?=f f r r ^  w r  »n

?;BTr W*iKra an  ̂ 1 W  af r«n f «riif 
^ w a r  ? } ^ r T  *5j f  w ro^ ^  
h n m r  * 1 ^  ?  W f «  i ^ r  f  f v



t02jWomen's and Children's 3 SEPTEMBER 1954 Institutions Licensing Bill 1028

bft ^0 ^ 0

f W  ^  f  ^  «iT?Tr ^  ^ 
^  ih rr if  f«f) «ri5 Hm?rr 2r?r?rT

f  I ^  ^  ^
<̂5 ^  w '5nf=n/̂  if

if  ?rt ^

^  ?̂ TT ^Tffr ,̂ ^  3prn gTT>f*fe 
<1TV ^  3fft Or^T ^

>d tJ ^ « N̂tt, vffsrsf
T v ttw  ^nnnf) ^  ^  ^mrr ^  ?ir
T̂ J«4«T> ^  '3ife\<q yiEPf
■̂ TTof 3fft r̂tVirt’ ^  fnVft <tt
# 1

Mr. Chainnan: Shall I call upon the 
TTiover to speak, or, If any other Mem
ber wants to speak, he may speak.

Dr. Rama Rao (Kakinada): Just a 
few words.

Mr. Chairman: Yes.

I>r. Rama Rao; I have almost under- 
'stood—almost understood—the whole 
speech of Pandit Thakur Das Bhar- 
gava. 1 support his views. I only 
want to bring, out one or two points. 
We are a welfare State.

An Hon. Member: No, no.

Dr. Rama Rao: At least we claim to 
be so, and the first charge on the wel
fare State should be the orphans and 
helpless people. What is the Govern
ment doing for these orphans and help
less women? Now, we have a Social 
Welfare Board which distributes lakhs 
:and crores of rupees, but why not the 
Government start— în fact they muat 
start—institutions on their own ac
count. Of course they will say it Is 
the responsibility of the State, this and 
that. There are so many Part C States, 
besides the Central Government. They 
are spending several crores. They 
have spent some lakhs now. But the 
Government of India have allotted 
crores of rupees for the Social Wel
fare Board. On the other hand, the 
Government must first start their own

institutions for orphans and helpless 
people. Apart from very respectable 
institutions, there are several other 
institutions which have also done very 
commendable work in this line. An
other point to be remembered, how
ever, is that in several places, the 
starting of institutions for orphans and 
widows has become a profitable busi
ness. So, this Bill, or some such step 
in this direction, is essential, and I 
hope the Government wiU take the 
responsibility for starting their own 
institutions for orphans and helpless 
people.

Mr. Chainnan: Before I call upon 
the mover, the House may like to know 
the reaction of the Government.

Shri Biswas: Even at the risk of be
ing misunderstood, I will renew the 
appeal which I believe was made on 
the last occasion to hon. mover of a 
similar Bill to withdraw the Bill. I shall 
shortly state the grounds on which I 
do so.

As you will see from the Bill, the 
machinery has got to be provided for 
the States. The opinions of State Gov
ernments were obtained, and we got 
replies from most of them. In some 
of the States, they are proposing legis
lation. In one or two States, legisla
tion has been introduced, though I am 
not quite sure whether they have been 
enacted. Utter Pradesh, for instance* 
have said that they have decided to 
legislate for widows* homes and 
orphanages and that they will provide 
for licensing of these institutions in 
that Bill. In Bihar, they have intro
duced a Bill: the Bihar Supervision of 
Orphanages and Widows’ Homes Bill. 
Assam has said that it proposes to 
undertake legislation. The Andamans 
and Nicobar Islands have said that the 
question does not arise. There are no 
such institutions there. That is not a 
problem there. In Bombay, Madras, 
Madhya Bharat, Madhya Pradesh and 
Rajasthan, they have the matter under 
consideration and they expect to intro
duce legislation very shortly. These 
are the answers we have obtained from 
these States.
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An hon. Member: What about Delhi?
Shri Biswas: They also propose to 

«nact a Bill on similar iities in their 
own legislature. This reply was ob- 
tahied sometime back. I am not quite 
^ure what steps have actually been 
taken by the Delhi State since then: pos
sibly, they may have already introduc
ed the Bill. That is how the matter 
stands, and I am quite sure similar 
legislation will be undertaken in other 
States where this has not yet been 
<done.

If this Bill becomes law the 
imachinery for administering it will 
iiave to be provided by the States. If 
jrou look at clause 19 of this Bill, you 
-win find that the State Governments 
are empowered to make such rules and 
regulations as they may deem fit for 
the management of the institutions or 
lor the performance of the services. 
Sir, the real question is the manage
ment of these institutions. Now, what 
is provided for in this Bill is this: no 
one shall be entitled to run a home of 
this kind unless a licence is previously 
obtained. That does not advance 
matters very much, because after all 
it all depends on charitably-disposed 
persons to bring these institutions into 
existence. There are some Institutions 
which are doing very good work— 
•quite true. So far as West Bengal is 
concerned, Mrs. Chakravartty pointed 
out some of them—I can also vouch 
for that. While some of them are no 
<ioubt good, some of them have a very 
:bad reputation. In fact, nobody wants 
these Institutions only to be exploited 
■̂ y their founders for their own pur
poses. Unfortunately, we have not got 
good sense amongst all who put them
selves forward as public workers. That 
is our misfortune. So, when they start 
an institution of this character, they 
make large promises: they even consti
tute managing committees with very 
big names on them and everybody is 
duped. That is how they collect 
money. Ultimately when things go 
wrong the pepole are disillusioned. Let 
me say this. Whether these Institu
tions have been started with or with
out Government permission, whenever

anything comes to the adverse notice 
of Government about the management* 
of these Institutions, action is always 
taken. Merely because a license is 
granted and official inspections are 
made, things are not going to improve.

What do you find about schools and 
colleges? Elaborate provisions are 
there regulating their working— îns
pections, checks, examinations, a l l  
these are there. Still we all know 
that some of the schools which h a v e  
obtained recognition from Government, 
which are inspected by the inspectors 
at regular intervals, are not conducted 
as they should be. What about the col* 
leges which are affiliated to Uni
versities, which are subject to inspec
tion? I speak with a certain amount 
of personal knowledge of these edu
cational institutions, because 1 have 
been connected with many of them: in 
West Bengal, for instance, some of 
them, are absolutely of the worst 
character. Any number of inspections 
will not put them right. After all it 
is those who actually run the institu
tions that matter. I may go and 
Inspect; the Inspector goes and 
inspects. He is entertained in all sorts 
of ways and there comes a very good 
report. If you pay a surprise visit, 
then you find the picture is quite dif
ferent. I can speak with personal 
knowledge about educational institu
tions, though not about hospitals.

B a b a  R a m n a r a y a ii  S in g h : W h a t
about Government themselves?

S h r i Biswaji: I am speaking of insti
tutions which are also under Govern
ment control, or University control or 
departmental control, I am speaking of 
those. If this is the state of affairs 
about such institutions, what can you 
expect by merely insisting on a license 
being obtained at the start?

We are all agreed about our objective 
In the matter of social welfare. Gov
ernment are fully alive to their res
ponsibilities; but we cannot do all that 
we sriould or should like to do over
night. There is a Social Welfare Board 
which has been recently established. 
Four crores of rupees have been plac-
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[Shri Biswas]
ed in their hands. Let us see how 
they work. For the time being they 
have not yet started institution of their 
own. They are only helping those insti
tutions which alter inspection they 
find to be deserving of help. They go 
and visit those institutions.

Shri Velayudhan (Quilon cum 
Mavelikkara—Reserved—Sch. Castes): 
Bogus institutions are also given 
grants.

Shri Biswas: Bogus institutions may 
be getting grants. Bogus institutions 
are there for doping and duping those 
who go to inspect them. We all know 
tbese facts: what is the use of repeat
ing them? After all the remedy lies 
with ourselves and in ourselves. If 
we—every one of us—are mindful of 
our duties and responsibilities, these 
things cannot happen. But there you 
are. It is the standard of morality in 
the community that accounts for a 
good deal. We might be shouting here 
for a welafre state, providing money 
and so on. But if those who work the 
whole thing are of a different menta
lity, or different character, what can 
we do? We have to work with some 
agents; and if the agents fail us we 
are helpless. We are trying to do our 
best. So, Government have addressed 
themselves to this task of social wel
fare and they are doing their very best. 
Whenever any inequities or irregulari
ties are brought to their notice, they 
do and will take action. But if the 
salt itself were to lose its savour, 
wherewith shall it be salted? You may 
criticise and I may meet that criticism.

Dr. Rama Rao: Will the hon. Law 
Minister tell us how many institutions 
Government have started on their 
own?

Shri Biswas: If you table a question 
I shall be in a position to answer the 
question. This is a matter in wiiich 
figures have to be collected from the 
States, and I cannot off-hand give a 
correct reply. But there are institu
tions, not started by Government, in 
Which a great deal of interest is taken 
by Gormunaiii*

Take, for instance, the "‘Refuge" in 
Calcutta. That is a very big institu
tion. It had been started by a gentle
man, some Biswas,—no relation of 
mine,—he was a Christian. He was a
very poor man to start with. But after 
some time when the management 
changd the institution almost came ta 
ruin. The matter came to the notice 
of the Government who appointed a  
strong committee with a High Court 
Judge as Chairman. I happened to be 
a member of that committee. They 
went into the matter very thoroughly,, 
recast the whole institution and now 
you go and see on what lines that in
stitution is run. Government do not 
want such institutions to be run in any 
manner; they are very much interested 
in seeing that they are properly run,, 
and that they serve the purpose which 
all of us have in view. It may be that 
there are institutions in whidh you 
will see quite big and_ pretentious 
names on the governing body. The 
trouble is that these gentlemen do not 
always care to perform their duties as 
members of the governing body. There 
is the case of one institution to which 
a veiled reference was made by Mrs. 
Chakravartty. The case of that insti
tution was brought to my notice about 
four or five years ago, though I waa 
not connected with it. I sent for the 
members who constituted the govern
ing body—very big names in Calcutta 
—and had a meeting at my house and 
then I discovered that for six or seven 
years there had not been a single an
nual meeting of the executive com
mittee. Everything was left in the 
hands of a certain gentleman. That is 
bad. What could I do? I told them 
that this was not the way to do things; 
if they were unable to do their work 
they might retire, and another govern
ing body may be formed. Just for a 
very short time, things improved. Some 
ladies were brought there and so on. 
But that was all that happened. Well 
this is how things are done. It is no 
use blaming Government.

I say that a Bill like this will not 
achieve anything. It only provides for 
Itranting of licences— nothing more.
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You are laying down rules. These rules 
are there as a matter of fact; nothing 
is lost because there are no rules. You 
want institutions to be run on proper 
lines. For that purpose you require 
men locally, men who will take active 
interest and who will make it their 
duty to visit these institutions.

Take the case of another institution 
in Calcutta—^he late Chunnilal Bose 
was President of this Institution all 

‘ his life. Every morning he would go 
there and see it. Take another insti
tution with which I am connected— t̂he 
Blind School in Calcutta which houses 
handicapped children. It was in the 
hands of men like Rajendra Nath 
Mukerjee and then Chunnilal Bose and 
so on. I had the privilege and good 
fortune of being its Secretary and 
President for a number of years. I 
would go there every week. I would 
take my wife with me, we would go and 
see, the little girls of 15 and 16, talk to 
them, encourage them. That is the 
way how they should be run. That is 
not a licensed institution but it is one 
of the best in Bengal—I would say—in 
India. That is how it goes on. But 
nothing improves by merely saying 
that you should obtain a licence from 
the District Magistrate. He will give 
you a licence, and then the rest is left 
in the hands of the subordinates who 
may do their duty or who may not do 
their duty. But it is the local men who 
constitute the governing body of the 
institution or who form the managing 
committee that matters; much depends 
upon them. How can you get them to 
work the institution?—that is the point. 
Government have a Social Welfare 
Board. They will visit these institu
tions. They will see things and satisfy 
themselves. They will meet the mem
bers of the managing committees, and 
if there is anjrthing wrong, they will 
advise them as to what is to be done. 
That is the way the Central Social Wel
fare Board is functioning......

Shri Velayudhan: Has the Govern
ment any legal sanction to inspect?

f fiir i B is w M ; W h a t  is  th e  le g a l  s a n c 
t io n  w h ic h  y o u  w a n t  b y  m e a n s  at a

Bill of this character is more than I 
can understand. As a matter of fact, if. 
this was a Bill which said: we want to 
raise one crore rupees from the public; 
authorise us to raise us money and 
then We shall start institutions; give us. 
legal sanction to start such institutions,
I could understand that. Merely say
ing that we should ask for power to > 
compel institutions, good or bad, to» 
take out a licence, will not set things« 
right. If you say that, by this, all will 
become good, I do not believe in that...

S lir im a tf R e n u  C h a k r a w t t y ;  I would 
like to point out this. I am taking the 
case of this particular institution in 
West Bengal. People knew that there 
were a lot of bad things going on there. 
But can the Government, under the 
law now existing, make surc»:ise ins
pections? Have they ever been grant
ed that position? Can the Government 
just intervene at any time by surprise 
visits? Is there only legal provision for 
them to do that?

Slirl Biswas; As a matter of fact,, 
they do whenever there is a complaint. 
There must be some complaint. It is 
open to Government to go and inspect 
when there is a complaint; there is no 
question of legal authority. If Govern
ment wish to inspect any institution  ̂
nobody can stop them from doing so. 
You do not require licence for that 
purpose. What about the massage 
clinics in Calcutta? Action was taken 
although there was no question of aiiy 
licence. That could be done. Even in 
the case of the institution to which you 
referred, some complaint was made. 
The police went there. When the police 
went there, a number of girls of that 
institution came and complained and 
said, ‘I have been treated this way;
T have been treated that way'. That 
has led to the institution of criminal 
proceedings; the case is still pending.
I cannot say more about it. So, when
ever any such matter is brought to the 
notice of the Government, action is 
taken. That is my experience in West 
Bengal. It does not make any dlfl^ence^ 
it there is no licence......



1035 '^omen's and Children's 3 SEPTEMBER 1954 Institutions Licensing Bill 1036

Pandit Thakur Das Bhargava: There 
can be criminal complaints under sec
tion  420 or for kindnapping, enticing, 
etc. i can understand that. But h ow  
can G overnm ent inspect them unless 
there is legal p rov ision  authorising 

-them to do so?

Sliri Biswas: Government have ways 
-of doing it. It may not have legal 
powers but if somebody says: I have 
got to inspect; he will not be stopped. 
If he is stopped, an enquiry is made. 
Many of these institutions— Î do not 
taow  how— âre in receipt of Govern
ment grants. How they managed to 
secure such grants is itself a mystery. 
Jf there is a grant, that itself is a 
lever which the Government can use 
lor the purpose of inspection. I do not 
think any practical difficulty will arise 
•or has arisen so far in respect of ins
pections. If the Government them
selves do not move, that is another 
matter. This is a matter which should 
be considered and legislation may have 
to be undertaken. I do not say that 
legislation is not necessary. The autho
rities should take action when action 
has to be taken; just as they can help 
4hese institutions by grants of money 
and advice, they can also make inspec
tions and check abuses.

I would say: leave this to the States; 
impress upon the States liiat the res-
4>onsibility is primarily theirs, not 
-merely legal but moral. It is a matter 
for the States to take action and that 
is why I am suggesting that Central 
legislation will not help you best. The 
States will have to take action: they 
should do much more than granting a 
licence. So. if you leave this to the 
States, remind them of their responsi
bilities and tell them that this is what 
they must do. the Governments will 
take that step. I can give you this as
surance on behalf of the Central Gov
ernment that they will advise all the 
States once again and impress upon 
them their duties in this matter and 
urge them to take action if they have 
not already done so and initiate the 
necessary legislation. I can give you 
that assurance......

Babu Bamnarayan Singh: What is
the harm if you allow the Bill to be
passed

Shri Biswas: What is the Bill? There 
are so many points. This Bill lumps 
together women and children. That is 
not right: as a matter of fact, the gov
erning bodies, must be separate in the 
case of children’s institutions and in 
the case of women’s institutions. The 
same questions do not arise always. It 
may be that in the case of little girls 
and boys, there need not be any differ
ence but it is not so in all places.

You will also see that there is a Bill 
in the Home Ministry for the suppres
sion of immoral traffic and one of its 
declared objectives is to prevent ex
ploitation of women. Taking out a 
licence does not stop that. That is my 
vtitew personally). The compr^ensive 
Bill for suppression of immoral traffic 
is about to be introduced; it is before 
the Home Ministry......

An Hon« Member: When will it be 
introduced?

Shri Biswas: When, 1 cannot tell you. 
Hon. Members seem to think that it is 
as easy to prepare a Bill and introduce 
it as to say a Bill must be introduced. 
It is quite easy for you to say that 
there must be legislation on this sub- 
ject» on that subject and so on, but it 
is not quite so easy to give effect to 
that......

So much has been said against Gov
ernment. Almost at every meeting you 
have Shri Satya Narayan Sinha com* 
ing and laying before you a statement 
of assurances given by Ministers. If 
they are not fulfflled, the House is there 
to give the Ministers a push, as hard a 
push as it is capable of giving; and the 
Ministers will absorb the shock, I am 
sure!

As regards children, there is the 
Children’s BiD. Dr. Seeta Parmanand, 
who has introduced a similar Bill today 
in the Council of States, was also a 
Member of the Joint Select Committee 
which considered the Children’s Bill. 
She said: “I am recording a minute  ̂
but do not treat it as a minute of dis
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sent; I say the definition of a ‘neglected 
child’ should have been made wider.” 
However, the Select Committee did not 
accept her view. If that had been done, 
she said, the object of her Bill would 
have been achieved. That Bill is the 
same as this. So far as children are 
concerned, that Bill (that is the 
Children*s Bill) is now pending before 
this House. It can modify that clause. 
If the widening of the definition will 
achieve the object of this Bill, which 
is similar to the Bill which Dr. Seeta 
Parmanand has introduced in the other 
House, then why have another Bill? 
The matter is still in your hands. The 
Children’s Bidl has been passed by the 
other House. But it is still before you, 
and you can always do that.

So far as women are concerned, I 
say that a Bill has been prepared. The 
draft is ready before the Home Minis
try. The difficulty is this. As a matter 
of fact, Bills are drafted, but they re
quire examination. We do our best.

Pandit Thakur Das Bhargava: May I
point out that the Suppression of Im
moral Traffic and Brothels Bill was 
introduced in the House in 1953 as No. 
36 of 1953, and the signatories are al
most all the ladies in the House? It 
is more than one year and yet the other 
Bill has not come. If it does not come 
for two years, what is the use of the 
assurances?

Shri Biswas: Unfortunately, the
Home Minister is not here. There was 
an international convention on this 
subject. I am glad the Home Minister 
is here.

The House wants an explanation why 
there has been delay on the part of the 
Home Ministry in introducing a Bill 
for the suppression of immoral traf&c. 
That is the question which has been 
put to me. I say that is a question 
which Dr. Katju ought to answer, not 
me.

Sir, I will not take up more of your 
time. Dr. Katju is here. If he will 
answer that question, nothing will 
Plea^ me more.

Shri D . C. Sharma: What is the defi
nite attitude of the Law Minister to
wards this Bill?

Shri Biswas: I renew my appeal to . 
the hon. lady Member to withdraw this 
Bill. I began by saying that and I will 
end by renewing that appeal. In the 
other House Dr. Seeta Parmanand w a s  . 
also good enough to withdraw the Bill.

S h r i D . €. S h a rm a : I s  it positive o r  
negative?

M r. C h a ir m a a : The point is, there •
was some reference to the Bill ix> 
suppress immoral traffic, but I think , 
we are not directly concerned with it.

S h r lm a t i  Reiiu C h a k r a m t t y :  We are
concerned. There have been promises . 
and assurances.

M r. C h a irm a n : I might as well say 
for the information of the Home Minis
ter who has just come that it was sug
gested by the Law Minister that there 
is a Bill pending in the Home Ministry • 
for the suppression of immoral traffic., 
which indirectly deals with the ques
tion of taking care of women, etc. and 
that therefore this Bill need not be 
pressed, because it is only a licensing 
Bill. That is the history. If he chooses. 
to say anything, he may do so.

Shrlmati Eenu Chakravartty; We are^
asking him to say.

T h e  M in is te r  o f  H o m e  A f fa ir s  a n d  
S ta te s  (D r . K a t ju ) :  I am always ready 
and willing to comply with any direc
tion or behest of the hon. Members 
here and speak on any topic which < 
they ask me to speak upon.

M r. C h a irm a n : No. They only want 
this information.

Dr. Katjn: I am giving the informa
tion. So far as this particular topic is 
concerned, I think Parliament discus- 
ed it in the last session. And there
upon, this matter having been under 
our consideration for some time, we 
asked the State Governments about it, 
being in the Concurrent List, and ob
tained their opinions upon it. A Bill’ 
has now been drafted. It will soon be 
placed before the Cabinet for its
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[Dr. Katju]
general approval. And I propose, with 
the sanction of the Speaker, to follow 
the precendent which was found very 

-helpful with reference to the Criminal 
Procedure Code Amendment Bill, 

namely to publish it in the Gazette of 
India without formally introducing It 
in the House. That will be done with 
the sanction of the Speaker. And I pro
pose to do that before the end of this 
.session, that is to say before three or 
four weeks; and then at the next ses
sion of Parliament, to introduce it 
formally. There will be a gap of a 
month and a half. The Bill will be 
before the public. The State Govern
ments have been consulted. But I pro
pose to profit by any comments that we 
may get and, if any point emerges 
which may be of interest, then to modi
fy it and to introduce it formally in 
the next session, somewhere about 
November or the beginning of 
December, and then to ask the House 
to refer it to a Joint Select Committee. 
That is at present in my mind

So far as the Children’s Bill is con
cerned, I may repeat what I said in 
the other House this morning, that it 
(that is, the Bill in the other House) 
deals with two topics, one with 
children, the other with women, women 
of above eighteen years of age, and that
I shall revise the Bill and see whether 
we cannot incorporate the point in 
that Bill. I have not read this Bill 
carefully. In the father Bill in the 

flajya Sabha the provision was only 
that no home for women can be started 
without a licence and that there should 
>e a condition in the licence for ins

pection and all that. We might put it 
in that Bill in so far as women are con
cerned. In so far as children are con
cerned, you have already got pending 
before you the Children’s Bill where, 
if the House so pleases, it can insert 
a section.

Now that I have got upon my legs T 
should like to sny here what I said in 
the other House, namely, that it is un
desirable that we should have a sort of 
plethora of legislation dealing with the 

^same topic. In the law courts it is not

found convenient. It is much better
to have a comprehensive legislation 
dealing with one problem. It gives the 
legislature a good idea, a complete 
picture before them which will enable 
them to say what is thelproper method 
of dealing with the problem. I am only 
repeating what I said in the other 
House. So far as the Suppression of 
Immoral Traffic Bill is concerned, I 
hope it will be published, as I said, by 
the end of this month, or positively in 
the first week of October. And that 
Bill, I may say, is a very comprehen
sive Bill. We have taken advantage of 
all the information that has been 
gathered, for instance the private Bill 
introduced by my revered friend Shri- 
mati Maniben Patel, and various other 
matters, I think the Bill will be found 
satisfactory in so far as it goes.

Mr. Chairman: Does the Mover wish 
to say anything?

jfiT? jprf enfnTT ^
^  wrvp 511^  •*> An

ww fVsr
^15̂ 1 it, Htff wtrarar ^  

^  w  fTsr

#  I aPT fTsnf i W  4
^  airf?n f i r  ^

f W  ^  TTvriW 71? f  aift
arrtr ^  f  ajft
anw)- ^  ^

a i m w r n ^  dif
?R ?r  i f  ajmr #  ?HV^r a n w r  w #
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^  ^  5rt,

^  sr^ 3n?n 1 ajft 3if ^  
f iw  ^  r̂a" 3irr ^  ^

T im  ^  f  I
3nrj t  p n f  n^riW  ^  

?it Tsppl- fsTwr «B7 afHs ^  arf̂  Tir*}' 
fSRHT ?5qT? flRTJIT f , 3rfj ^
•̂ itfjira' ^  trf ît<Rr ^  m  ?PTF 

3IT ^ ^ffvsr T»ft tmp"
anrjT ^  5W ^

1 1

Mr. Chairman: May I take it that
the hon. lady Member does not want 
to withdraw the Bill?

Pandit Thakur Das Bhargava: She
has only asked the hon. Ministers to 

'Explain why they want her to withdraw 
the Bill. Let them explain and then 
let her consider. An explanation was 
given. Perhaps, she has not followed 
it. Otherwise, she may be prepared to 
withdraw if there is an assurance from 
:the Government that they are bring
ing this Bill. The hon. Dr. Katju said 
that he is bringing two Bills, one a 
Children's Bill and another, a 
Women’s Bill. If the whole thing is 
explained, she might be inclined to 
withdraw. She has herself admitted...

Shri D. C. Sharma: I think it has 
been made clear.

Mr. Chairman: If I have been able 
to  follow what has been said, it ap
pears that this Bill relates to women 
and children. There has been some 
objection raised by some Members 
that there should be two separate Bills 
for these two matters. The hon. 
Home Minister has said that so far 
as children are concerned, there is a 
Bill which is ready and which is 
likely......

Dr. KatJu: There is a Children’s BiU 
which has been passed by the Rajya 
Sabha, which is now pending in the 
liOk Sabha and which will come up 
for your decision.

An Hon. Member: Private Members' 
Bill?

Dr. Katju: Government Bill. If any
hon. Member wants to modify that Bill 
or improve upon it, it can be done.

Pandit Thakur Das Bhargava: There
are Children’s Bills in many States 
also.

^  fWT m ift ^
f  I ^  ^  ^  TV

f ,  ^  f  ^  ipfT/ 'H ^  ^
^  3r?PT ftfW  I ari*?
w t  arr w h t  i ^
VIT^ ^ ^  3fT̂  TTFTT it I
?rt 3HT? 3TTT ^  ^  ^

f  I This is the posi
tion.

^ VKf
^  ^  ^  ^  ^  t ,  
3if*? iV p w

??W ^
•nfl' w?r?fTrf ^  I ^  wf ^nr?r ^  'Strtt 
f  H  ^  ^  iW  qro- f ,

3TTWT ^  W *  I 'flfnF ^

^ nf 5fnr?f t  ^  ^

^  ^  ^  T*T ^ Ww ^
^ ?nr ?rt wfw ^  ^  WRT

f  \ ' 
Shri Damodara Menon: (Kozhi

kode): Let there be voting of the
House.

Shri Biswas: I did not say that I 
am going to bring a Bill. But, what 
Dr. Katju has pointed out is that there 
is the Children’s Bill and a few amend
ments—Mrs. Seeta Paramanand'a 
minute is there—would achieve the 
object.



ro43 Women’s and Children*s 3 SEPTEMBER 1954 Institutions Licensing Dill IC44

M r . C h a ir m a n : I think if I may
interrupt the hon. Minister, the hon. 
lady Member is probably satisfied so 
far as the Children’s Bill is concerned. 
I do not speak for her. So far as 
women are concerned, she wants some 
more clarification, if it is possible for 
the Law Minister to give.

S h r i  B is w a s : I have not seen the 
d r a f t  Bill and therefore I am not in  
a  position to give a clarification. Per
haps that is why my hon. colleague 
h a s  come in and given the reply.

M r . C h a ir m a n : I think, if the h o n .
the Home Minister could give any 
definite idea as to what is going to be 
done in regard to suppression of im
moral traffic, the hon. lady Member 
might consider it.

1 P.M.

iro ^
f  ^  ^  HT5IT ^  ^

^  ^  ^  ^ \ ^  ^  i f  «nprr 
fro* ^  *rt ^

r̂wfT-̂ rf̂ T ^ I w  ^
^  ^  I

W  ^ I ^  ^  ^

^  Wrt m ^  ^  ^  ^  aift

it  a n w  if  ^  ^

^  ^  ĵriTPfr  ̂ ^  ^
« T f ^  ^  ^  ^  STTO g% g TI
* n r  ^TT?hTT I ^  ^  ilT^ ^  ^

5TTOT b̂rr, ^   ̂ ^
w  ^  i f  ?1T ^  ^
Wl I ^FTW ^  ^  ^ ^

^  ?nnfrsr ^

if  ^  ^  I iW ^  v t t w
^  ^  ^  ^  
f  if  5OTIT ^  T5T ^  ir iW
^  fTR* ^  3tI*? ^  ^  ^

t|?HT f^H T ^  ^  ^  I

^ ^  riT c;, fap ^  srfn
^  ^  ^  ^  ^  ^srm

§hfr  ̂ f̂tfJ if if i

 ̂ f̂)7̂  if if I
5fT?r if ^ qi

f̂N", f f ,  ^  ^
r*r ?;?Enr ^^rfr ^  ^
f̂knr rr̂ f ^  aror ihnr f  i

^  f »

^  ^ q( >a|̂H OTT >dH ^  îrrET ?f Ht
arar fhrr i

P a n d it  T h a k n r  D a s  B h a r g a v a : A t
this stage, may I submit one thing?* 
The present question is, what is ta 
be done with this Bill. I may submit 
for the consideration of the hon. Mover 
that at this stage she may not presa 
this Bill for consideration. When the 
other Bill comes, which, according to 
the hon. Home Minister will be 
published in the Gazette at the end o f 
chis month or in the beginning o f 
October, it will be before us in Decem
ber. This Bill may be adjourned till 
such time as the other Bill comes up.. 
After seeing that Bill, if that is good^ 
what is the iise of going on with thia 
Bill? She may be ready to withdraw 
this Bill if that Bill is satisfactory. If 
that Bill is not satisfactory, she may 
like to go on with this Bill.

M r . C h a ir m a n : Then, let somebody 
make such a motion.

P a n d it  T h a k u r  D a s  B h a r g a v a : I
make this motion:

“That this Bill be adjourned tIU 
December, till the other Bill is 
introduced in this House.”

A n  H o n . M e m b e r : No date.

M r. C h a ir m a n : The question is :
“That the consideration of this: 

matter be adjourned, sine die** o r  
what shall we say?
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P a n d it  Thakur D a a  B h a r s a ? a :  Ad
journed.”

S h r im a ti R e n u  C h a k r a v a r t ty : T i l l
the consideration of the new Bill which 
is to be introduced.

Mr. Chairman: It wiU be in its own 
usual terms. The question is;

“That the debate be adjourned/’
The motion was adopted,

Mr. Chairman: Consideration of this 
Bill is adjourned.

BUSINESS OF THE HOUSE
Mr. Chairman: Before we adjourn 

or take up some other matter, I have 
to make an announcement regarding 
the business to be taken up on Monday, 
the 6th September, 1954.

On Monday, before the further con
sideration clause by clause of the 
Special Marriage Bill is resumed, two 
Government Resolutions regarding 
increase of export duty on rice and 
levy of export duty on groundnut oil 
WiU .be taken up. These Notifications 
were laid on the Table of the Lok 
Sabha on the 26th August, 1954 and 
under the Indian Tariff Act, 1934, they 
are required to be approved by the 
Lok Sabha within 15 days of laying 
i.e., before the 9th September, 1954.

On Monday, this business will be 
taken up first.

Mr. Chairman: Now, the next item 
is: Shrimati Renu Chakravartty to
move that the Bill to provide for 
restraining the taking or giving of 
dowry in connection with marriages 
and for matters ‘ incidental thereto be 
taken into consideration.

With regard to this Bill also, if I 
remember aright, there was a Bill al
most similar to it, if not identical, 
which was, I thinlc, moved by the bon. 
Member, Shrimati Uma Nehru. I 
have got the details here. The Dowry 
Restraint Blil fcy fflirimati Uma Nehru 
was introduced on the l<Jth July, 1952.
348 L.S.D.

The motion for qpnsideration was 
moved on the 28th August, 1953 and 
nth September, 1953. The BiU was 
withdrawn by leave of the House on 
27th November. 1953 on an assurance 
given by the Government to introduce 
a Bill on the same subject, I think 
very recently we had discussed the 
whole of this subject, and I do not 
know......

S h r im a ti R e n ^  C h a k r a y a r t ty
(Basirhat): May I just say a few
words? I do not want to take up too 
much time. I do know that this Bill has 
been before us, we have already dis
cussed it, we have also withdrawn it 
on the assurance of Government, but 
even today we have not got the draft 
Bill. We do not know when it is com
ing. And why I press it is, when we 
have gone about in the country try
ing to mobilise opinion for the new 
Marriage Bills, the biggest support we 
have received is for this Restraint of 
Dowry Bill. There have been many 
who have raised many doubts about 
the clauses of the marriage bills« but 
every person has told us: “The first 
thing you must do is to pass this 
Dowry Bill.** And as you know, peti
tions have come to Parliament signed 
by twelve, thirteen thousand persons. 
They have said: “ If the Government 
does not bring in their Bill, you must 
press your Bill.” That is what they 
have told us. and therefore I bring it 
before the House, because I want to 
know exactly when the Govermnent is 
bringing its BilL

The second point is, when we are 
discuating this women's right to in
herit property, many have told us, 
e v ^  women have told us: “The father 
has to pay dowry in the first instance, 
and again he is called upon to give 
part of the inheritance. We do not 
want any dowry. That is the biggest 
demand of the day.” So. I think it is 
very important we should introduce 
this Dowry Restraint Bill first. As soon 
as you bring the question of inherit
ance, there will be a hullabaloo 
throughout the country. So, I want 
to know the specific date by whith Gov
ernment expect to Introduce their BUI.
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“If any person contravenes any 
order under section 3 relating to 
cotton textiles, he shall be punish
able with imprisonment lor a term 
which may extend to three years 
and shall also be liable to fine;"

Mr. Chairman: I will just try to as
certain from the hon. Law Minister 
about the position of this Bill, because 
we need not spend the time of the 
House on the same subject.

The Minister of Law and Minority 
Affairs (Shri Biswas); I have already 
stated to my hon. friend that the draft 
Bill is before me. It is only I who 
have not been able to examine all tiie 
clauses. Some of the clauses do not 
satisfy me. This is'under examination, 
and I expect to introduce the Bill to
wards the end of this session.

Mr. Chairman: The hon. Member
does not move it?

Shrimati Kenu Chakravartty; No. I
do not.

ESSENTIAL SUPPLIES (TEMPO
RARY POWERS) AMENDMENT BILL

P a n d it  T haJcur Da® B h a r g a v a  (G u r -
gaon): I beg to move:

“That the Bill further to amend 
the Essential Supplies (Temporary 
Powers) Act. 1946, be taken into 
consideration.*'
M r . C h a ir m a n : The motion is:

“That the Bill.
P a n d it  T h a k u r  D a s  B h a rg a T a : Before

you place it before the House, m.ay I 
just be allowed to say a word or two?

The Minister of Commerce 
Kaimarkar): You have already said 
them.

P a n d it  T h a k u r  D a s  B h a r g a v a ;
have not made a speech. I may be 
allowed to say somethhig. This Bill 
seeks to amend section 7 and section
9 of the Essential Supplies (Temporary 
Powers) Act, 1946, and in regard to 
section 7, only a small portion of sub
section (1). '

In regard to this section 7, I will 
call the attention of the House to th e  
fact that this section prescribefi 
penalties for various kinds of offencios. 
Now, in regard to textiles, the words 
are:

I have no objection in regard to that. 
Further, on, the words are:

“and property in respect of 
which the order has been contra
vened or such part thereof as to 
the Court may seem fit shall be 
forfeited to the Government” .

These are the words which I want may 
be to a certain extent modified, and the 
modification which I seek is given in 
the Act itself. In regard to foodstuffs, 
the corresponding provision is this:

“any property in respect of 
which the order has been contra
vened or such part thereof as to 
the court may seem fit shall be 
forfeited to the Government......

These are the words which I want to 
be used in relation to section 7(1). 
These words appear in section 7 (2). 
The words are these:

“ ......unless for reasons to be
recorded the court is of opinion 
that it is not necessary to direct 
forfeiture in respect of the whole 
or, as the case may be. any part 
of the property:”

I want that these three lines wliich 
appear in section 7 (2) in relation to 
foodstuffs may also be made applicable 
to penalties given under section 7(1) in 
regard to cotton textiles.

Now, as the House has observed, In 
regard to cotton textiles there is 
absolutely no discretion given to the 
Court. The court has perforce to for
feit the property in respect of which 
the contravention has taken place, 
though the property may not belong to 
the accused at all . The property m a y  
belong to **A**. “ B ”  may be in the
dock, and the contravention may h a v e  
ta k e n  place in r e g a r d  to the property 
o f  '̂A” , and y e t  th e  property h a s  to b e  
fo r fe it e d .
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In regard to section 7 (2) relating 
to foodstuffs the law is: the offence 
may have been committed in respect 
of a certain foodstuff, yet the discre
tion has been given to the Court, i.e., 
the Court may forfeit, or, if there are 

^ood reasons, they may not forfeit. In 
regard to other things, things other 
than cotton textiles and foodstuffs, the 
rule is given in section 7 (3) which 
reads thus:

“If any person contravenes any 
order under section 3 relating to 
any essential commodity other 
than cotton textiles and foodstuffs, 
he shall be punishable with im
prisonment for a term which may 
extend to three years, or with fine 
or with both, and if the order so 
provides, any property in respect 
of which the Court is satisfied that 
the order has been contravened 
may be forfeited to the Govern
ment/'

So, in regard to all other things 
except cotton textiles and foodstuffs, 
unless the original order provides that 

the court is armed with these powers, 
the court cannot forfeit, whereas in 
regard to foodstuffs it has got a dis
cretion to forfeit; in regard to cotton 
textiles there is absolutely no discre
tion whatsoever.

Now, the first part of the Bill is 
directed to amend section 7 so that 
the provisions which now apply in the 
case of foodstuffs may also be made 
applicable to cotton textiles.

Now, why I have given notice of thiJ 
amendment is, I myself came across a 
case in which it was held by the couna 
that the owner of the property was 
absolutely innocent and ordinarily, ua- 
less this provision was there, the court 
would not have forfeited anything. 
This was a Judicial pronouncement. 
The court was of the opinion that the 
owner was innocent and yet the court

3 SEPTEMBER 1954 {Temporary Powers) 10$0
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had perforce to forfeit the property of 
the innocent person.

In article 19 of the Constitution we 
know that we have recognised private 
property and the owner has a right to 
dispose of the same. When the court 
itself comes to the conclusion that the 
owner whose property is going to be 
confiscated is innocent, there is 
absolutely no reason why such pro
perty should be forfeited.

Now, if We go to the other provisions 
of the Act, it will appear that the Act 
itself has recognised this principle. In 
section 7A we find in regard to animals, 
vehicles etc., there is a provision, and 
it runs thus:

“Provided that no Court trying 
an offence under this Act shall 
declare any such package, covering, 
or receptacle or any such animal, 
vehicle, vessel or other conveyance 
forfeited to Government, unless it 
is proved that the owner thereof 
knew that the offence was being, 
or was to be or was likely to be, 
committed.”

It is clear that in respect of all these 
things you have got this law wtiich 
recognises the principle that the per
son will only be put to some injury if 
he has done something wrong. Then, 
where is the necessity for having any 
law in which an Innocent person can 
be put to this loss?

As a matter of fact, this law was 
enacted in 1946 when the conditions in 
India as we know......

Mr. Chairman: I think the hon. Mem
ber will take some time.

Pandit Tbaknr Das BhArg:aya: Cer
tainly.

Mr. Chaimian: The House will now 
adjourn till 8-15 A.M. on Monday.

The Lok Sabha then adjourned till 
a Quarter Past Eight of the Clock on 
Monday the 6th September, 1964-
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